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LOK SABHA DEBATES

LOK SABHA

Tuesday, January 6, 1976 /Pausa 16,
1897 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr, SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Postponement of General Elections

+
*1. SHRI S. M, BANERJEE:
SHRI C. K. CHANDRAPPAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS he pleased
to state:

(a) whether Government - have
decided to postpone general elections
to Parliament and Assemblieg in gome
States which were scheduled to be held
in 1976; and

(b) if so, the reasons thercfor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R, GOKHALE): (a) and
(b). No decision about the hvlding of
general elections to the House of the
People and the Legislative Assemb-
lies of certain States due in early
1976, has been taken so far by the
Government.

SHRI S. M. BANERJEE: I would
like to know, before taking a final
decision in this regard, whether the
Government would see that emer-
gency is removed and all political
parties will be given a free oppor-
tunjty for canvassing and propagat-

ing?
1813 LS—1

3

SHRI H. R, GOKHALE: It is a
hypothetical question. Firstly, if the
elections are not to be held—I say
because Government has not taken
any decision—then naturally emer.
gency is also one of the reasons why
they should not be held, apart from
the other reasons. Therefore, I can-
not anticipate and say anything just
now.

SHRI S. M. BANERJEE: I would
like to know whether a final decision
is likely to be taken during this
session regarding this and discussion
will take place in the Parliament?

SHRI }1. R. GOKHALE: Yes.

SHRI C. K. CHANDRAPPAN: I
would like to know whether the
attention of the Government has been
drawn to a resolution adopted by the
AICC in Chandigarh in regard to the
postponement of Generel Elections
for one year? If the attention of the
Government has been drawn, then
what is the reaction of the Govern-
ment?

SHRI H. R. GOKHALE: The
attention of the Government has
been drawpn to the resolution of the
AICC. The reaction of the Govern-
ment can be known when the Govern-
ment makes a decision, Ultimately, it
is the House which has to decide,

SHRI D. N. TIWARY: There are
scverel by-elections pending in Bihar
and the members had resigned long
ago, say, a year before. May I know
whether they will be held or not?

SHRI H. R. GOKHALE: I cannot
answer the question straight away.
As far as I know, it will depend on
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whether the life of the House be ex-
tended or nof.

SHRI N. K. SANGHI: May I
know whether the Government had
any assessment of the results of the
inflationary trends in the country by
tholding general elections and also
gimilar impaet, in case the general
elections and the Assemblies’ elections
are held together?

SHRI H. R, GOKHALE: If I
understood the hon, Member correct-
ly, I think, he wants to know whether
the Government will take into
account the effects of elections on
infiationary trends. Certainly.
amongst other factors. this will be
taken into account.

MR, SPEAKER: Next question,

SHRI P. G. MAVALANKAR: 1
stood up for asking a supplementary
question.

MR. SPEAKER: 1 think the
House would be interested in taking
up as many questions as possible,
There will be more and more ques-
tions and less and less supplementary
questions, Next question,

SHRI DINEN BHATTACHARYYA:
We are not allowed to put any
questions.

Construction of New Broad Gauge
Bhavanagar-Tarapore Railway Line

*2, SHRI P. G, MAVALANKAR:
Will the Minister of RAILWAYS
be pleaseg to state:

(a) whether the Bhavanagar-Tara-
pore broad gauge line in Gujarat will
be constructed soon;

(b) if so, when; and

(c¢) the reasons for the delay in
the construction of this long-awaited
new Railway line, the surveys of
which are already completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
{c). Final location engineering-.cum-
traffic survey for the proposed line
is in progress and is expected to be
completed by June this year. The
proposal will be processed further
after the survey reports are received
and examined,

SHRI P G. MAVALANKAR:
Although the Minister has saild that
the surveys are now going to be
completed soon, that is, by June this
year, may I know from him whether
it is a fact that the proposed
Bhavanagar-Tarapore rallway line
had really seeds as far back as in
1882 when the then Government
thought of having some kind of
broad-gauge link between Saurashtra
and the rest of the country. Sub-
sequently, there have been surveys
in 1853 and 1957 and again in 1968,
May I know how long the Govern-
ment will take in ‘having these
surveys one after another and coming
to any decision? Further, T want to
know whether it ig a fact that the
Gujarat Government has already
promised the Centre to make good
any loss for flve years in traffic re-
venues and whether the Government
of Gujarat has also promised f{ree
land and, if so, why are the things
being delayed?

SHRI MOHD. SHAF] QURESHI:
It is true that there have been
surveys earlier also, in 1956 and 1957
and the cost estimated at that time
was: about Rs, T7.59 crores. Sub-
sequently, the mmtter was dropped
and the trafflc survey was again taken
up in 1966, As I have said in my
reply, the enginecring-cum-traffic
survey will be completed in June
thig year. It is also a fact that the
State Government has made an offer
of free land and also to meet the
shortfall in traffic earnings for =
period of flve years. Further details
have been asked for from the State
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Government. As soon as these details
ure recelved, we shall take a declsion
on this.

SHR] P. G. MAVALANKAR: As
the Minister knows, that the pro.
posed 140 Km. Bhavanagar-Tarapore
railway line is passing through some
of the backward districts and regions
of Saurashtra, like, Bhal-Nalkantha
of Saurashtra. In view of this and
also in view of the fact that the
Public Accounts Committee in its
Report No, 487 has particularly drawn
attention of the Railway Board and
the Ministry that in areas which are
backward and economically under-
developed, the construction of new
lineg should be speeded up, will the
Minister give a calegorical assurance
today that as soon as the
surveys are completed by June this
year, the construction of thig railway
line will be completed soon so that
Saurashtra can be linked up with
the rest of the country, thereby
making it possible for the people
living in those economically back-
ward mreas to get traffic and passen-
ger services better mnd quicker?

SHRI MOHD. SHATI QURESHI:
Thig will depend upon the trafic and
economic surveys which we are
carrying out. Once the survey report
is before the Government, other
factors can also be taken into con-
sideration and decision taken,

SHRI P. M. MEHTA: T would like
to know from the hon. Minister
wheher it is a fact or not that the
State Government has given top
priority to the construction of the
proposed Bhavanagar-Tarapore
broad.gauge railway line; (b)
whether it is a fact that the previous
suryey, the last survey, revealed that
the return in the fifth vear would be
5.9 per cent and in the eleventh year,
it would be nearly 12 per cent. In
the fifth year, the difference is very
small as compared to the criterion.
The criterion is that it should be 6.25
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per cent while the return comes to 5.98
per cent. So, the difference is only 0.27
per cent; (c) whether the Gujarat
Government has given an assurance
to make good, the total deflcit that
may occur and also o give free land
on the terms of the Maharashtra
Government_

() Whether it is a fact or not that
this railway line connects the eastern-
most part of the country to the rest of
India on broad-gauge by the shortest
route.

SIIRT MOHD. SHAFI QURESHI: The
survey which was conducted in 1968-
9 revealed that the cost would be
11.92 crores, thus yielding a return of
53.97 per cent as against 6.75 per cent
which is normally laid down. This in-
dicated clear!y that the line was un.
remunerative, According to the esti.
mate, the line was un-remunerative,
but certain other factors were taken
into consideration for the conversion of
Viramgaon and Okha lines and  the
Porbandar metre-gauge line into broad
pauge. This has the sanctioned and the
work is in progress. That will also
affect the traffic on this line.

Then, the construction of other
routes in this area has also been taken
up by the State Government,

Another fact is that rock phosphate
has been found in the Udaipur area
which would reduce the need for im-
port. as a result of which the traffic
estimales made earlier will have to be
up=cdated.

There has also been considerable in-
crease in the cost of materials of cons-
truction. All these factors will have to
he taken into consideration now.

The Hon'ble Member has a feeling
that the line was remuneraive, which
is not correct. The fact is that
the State Government has made
certain offers, They will give us land
free of cost and they wil] also bear
the annual short-fall ip revenue or
five years. We have asked the State
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Government to bear the short-fall till
such time gy it is made good. A reply
is hwalted from the State Government
and once their reply is received,
further discussions can be had.

SHRI P. M. MEHTA: My question
has not been properly answered. I had
categorically stated that at the eleven.

~th hour it came to 8 per cent. The
State Government has given top prio-
rity to this new board-gauge railway
line.

MR SPEAKER: Please sit down.

SHRI P. M. MEHTA: You should
ask the Minister to give a reply to
all parts of my question.

MR. SPEAKER:
Next question.

Please sit down.

-
Progress of Work on Mathura
Refinery

#3, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PETRO-
LEUM be pleased to state:

(a) at what stage is the work on
the Mathura Refinery at present;

(b) how long will it take to com-
plete the work; and

(c) when is it likely to go inte
commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR REHMAN ANSARI): (a)
The work on the construction of the
proposed 6 million tonnes refinery at
Mathura is progressing. The process

JANUARY ¢, 1978
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design work is complete, contract for
major portlon of imported equipment
has been concluded, detailed project re-
port has geen prepared and the requir-
ed land has been acquired. Detailed
engineering is in progress. Work at
site is proceeding and  construction
work will commence in the second
quarter of 19786.

(b) and (c). The refAnery at Mathu-
ra is expected to be completed mecha-
nically by December, 1878 aad camimis-
sioned by April, 1980, But it is the
effort of the Government {o expedite
the commissioning by a few months.

SHRIMATI PARVATHI KRISH-
NAN: Somelime last year in July-
August there was a Soviet team that
had come here for discussions on this
refinery with the Government. I would
like to know whether, along-side of
the construction of this refinery, you
are also having an exploratlion pro-
gramme in urder lo see that once the
refinery gels going, it will be working
to full capacity.

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): The Soviet
team that visiled our country and had
discussions with the Government was
specifically concerned with the detailed
project repurt on the major part of
the project 1o be designed by the Soviet
Government; that Team had nothing
to do with the examination of the off-
shore exploration programme of the
country.

SHRIMATI PARVATHI KRISH-
NAN: Has the Governmenit got any
pan for further intensifying the oil
exploration programme side by  side
with building up the refinery?

SHRI K. D. MALAVIYA: Very

much so.
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ot wox sheeft ¢ B T gW WY
vt # o &7 fawar § fs wger
AW AN FTIAT § A1 wr A W
¥ ATTAE FY WIAT KT THATT TFHT
ay & snaar wgar g F aweTe A A
AR & sy AT &, 9w A w1y wfatean
g, w07 ATeaT ¥ Ay arw &€y 7 AT
aeeT A fadawi ) w1 g7 azg av
TAEY q31 T ¥ @ AFH § qeqqT
sar 7

ﬂto Tho m:mﬁ!ﬁ
a#t fa=m oY i wg 7T g Wraw TR
§ arewge @471 W Ofaerfes TEveEt
T AvAA A A g™
qeeg W faoewt 3y afafs @& 2
w1 ET a%g &7 9 A s & foar
2 AT wiwTEAT ¥ 72 & | BT @A
zafaqd qr f& 77 %A § SarEraT
OX 9 & WA TLA ¥ 727 97 {9
¥ AIF FT WATA SqvEy @r afwa
wa gfx g gri § aw Frgw wrar
2 g & 727 ¥ AT 709 7=
o1 & qaa< @ gafag a7 saran fafaa
gF & w10 g9 g7 4T W0 F v4F &
faeet &1 &1 aga &9 § s,
greifs  @im wga aex ¥ AW
g & 37 & famrar argar | gafa
uq ag aTa Gt &1 &7 ot faaai
®¢ afafy 0@ six w2 @ 2 o=
% gT a7z % fadaw &3 & faw 7 w1
oY @Y arq 7 T ww faw §F a1 W oEw
w1 AT )

SHRI INDRAJIT GUPTA: Are we
to take it from the Minister's reply
that Government proposes, when this
Mathura Reflnery is commissioned, lo
operate it entirely on the basis of indi-
genous crude, whether from Bombay
High or elsewhere? Or, is it their
estimate that Imported crude will be
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required for some time? Also I would
like to know by when the pipeline
which will be required in any case to
transport the crude to Mathura will be
laid and tested.

SHRI K. D. MALAVIYA: Any re-
finery which has to refine crude nor-
mally takes a mixture of crude oil
which suits the end production pro-
gramme depending upon the require-
menis of the populalion of the region
where the products have to be used,
Somewhere middle distillates are more
in demand than other things; in some
other places motor spirit is more in de-
mand. Therefore, the normal practice
is to have a blend of crude oil to pro-
cess it in a reflnery, So far as the
Mathura Refinery is concerned, because
we did not have enough oil, willy nilly
we had to depend on imported crudes
of lrag which unfortunately contained
a larger percentage of sulphur. But
in the meaniime Bombay High was
discovered, and the crude oil which
has been found out from Bombay High
is almost free from sulphur. Therefore,
we have to have a blend of oil from
Bombay High and some other place
whirh will produce the maximum guan-
tity of that product which will be
needed in the north-western part of
our country. Hence, the necessity of
admixture of crude oil according to our
own requirements,

So far as the pipeline is concerned,
according to our existing plans, the
Mathura Refinery will go on stream
in 1980. and il is our expectation—and
we hope that we shall fulfil this ex-
peciation—that the pipepline will, by
that time, be fully ready to transport
the crude oil from Salava to Mathura.

=t for geT ot maw o,
oY AT el ot 3 wed 5T A
& I97 ¥ ag ¥avaT & R sonaAwTer
& fau foradt afw wifaa & ag wisw
g & o€ & & srA agar g fe
7 wfr 1 qU daww @ § 6
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w1 g8 % faq 3o wigi 51 787 & gzrar
wat &2

ot o o qrevity : A & wrCAET
¥ fau o0 ux gar owe ST Ew
¥ ¥ & WX 3@ #1 qurfrar W faar
TR

Fire in the Gorakhpur Unit of Fertl-
Hzer Corporation of India

*4. SHRI NARSINGH NARAIN
PANDEY:

Will the Minister of CHEMICALS
AND FBERTILIZERS be pleased to
state:

(a) whether Government are aware
that in Gorakhpur unit of Fertilizer
‘Corporation of India fire broke out
twice during the last six months;

(b) if so, the reasons therefor;

(c) whether Government have ap-
pointed any committee to enquire in-
to the matter; and

(d) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) to (d). High powered Commit-
tees were set up by the Corporation on
both the occasions. The Committees
found that the first fire accident on
13th September 1975 was due fo the
bursting of a power cable and that
the second on 14th November 1975

was due to non-observance of the re-
quisite safety precautions.

Wt wefy Atoaw ofd: 0F T
1 sy i sorr &) AR qrAv
Bfaw dsrgur &, Pom qmr faw
X vegr W aer gwr ¥ W
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FT wAitrar w1 faw wmogur &)
D R & wwT 3 QA W gw g
T 9T Wl | 37 AR F qget Feqld
o1 ot ag g war Y oYY qudt frqid
w1 gt ? It feaiEt o ek § ane
T /TAT gt @ €0 P fed)
¥ ST A wEy § s ag sm
% g€, #% aw wee g ?

A Wi gdee w0 (s o
wto ¥BY) : weder wWIRW, wEP A%
SFAT W &7 @ATT B, OF FHAL I
37 ¥ fag 451 &Y, 3q w7 favig ax
fe azet wrn owgt¥es & wY 3w &
T ¥ Fgia wrg Teqifafafady feee
ET AT &) IT &1 4% FEgAr & F agi
§5 saccfaw #efas I3 7 oar
an fE drar, 47T T Fq WE WA
T Iy #Y a9g 7 ¥faw a4 21 9
¥ owrr qw g

gl A% FAY WTT FT @A R
wife Fea< & a0, 99 & faq #32
¥ foiray fore AY @ AT 9 & ar
w1 oy wraz Y € 8, 39 & fgwra
¥ 3o wfuwfwi #1 gede fFar m
2 o & AR H oRTA FY AT &

fag agr wgar §
Shri T. D. Srivastay, Foreman (Ex-
pansion).

Shri P. K. Sinha, Asstt. Plant En-
gineer.

Shri J.P Srivastav, Foreman.

Shri S. K. Basak, Foreman (Pro-
duction).

Shri Ram Bihari, Chargeman (Pro-
duction), '

Shri 8. Mukherjee, Assit Fore-
man (Electricity).
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oft nefeg Arorae qtd - ¥47 w1
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" B A% wEA & fA0 &41 F1E ¥
3zid 78 F 9T & ag a7 ST Arga
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9, 92T 7T A oA 6 A1F FAFAA
guT AT AT At § Efaew o
FA0 mr ¥ w007 9 ATA FAT T AFAA
Zar 3| S AT IF AFAA ¥ ACAT
2 a7ifs azg Tewar® qr, gaf~g gwren
Farfaat & garfaar §1 a1 997 =197
A

St A% 79 7 §9 fedw 31 wmaE
& AR NEMA TEAT gFEEAD F4E
A AT T AL IH F ATAMA9AAT ¥
FTIOT &Y 48 AT /T A7 2 A gAfaT
fa Ar0l @ 57 % AT T8 fean g,
Iq & F7 Feaardr grag % & w1
37 &1 geie foar mar T o
firdard 1%z $7 & fag 97 #1
qrwArR X FT A0t wOANE oA

& &

&t acfeg Areaw oty - A 7 AE
ger ar fis 1 feargs v ag QAT
frxrgr a1 oYX 34 € 77 A9F F 306
& & fora o $477 ¥ Ak o Y
&7

ot fto Wo ¥F : AMAAIT WEWA
wgrag, ok feargs & fedee 78 an
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¥ 4 fedw qr o I9 7 % fear
T @I

SHR1 BISHWANATH ROY: How
far has the factory been adversely
alfected and how far will it affect the
cost of production?

SHRI P. C. SETHI: It is very diffi-
cult  to ascels the exact loss only on
this account, but it is estimated that
on account of the first fire which was
in September there was a loss of pro-
duction of 1400 tonnes of nitrogen and '
in the November fire it was about 2000
tonnes of Nitrogen. Apart from this,
there is loss of production in this fac-
lory on account of, sometimes, low vol-
tage and stoppage of electricity also.

ot gfe femix fog : w5
AT WY IO F a7 *amar & e fod
Frerd wradi ar =1dr o€ &)
& AT [gm 5 |y Srom ¥ T
@t af7es afgert & 7 g7 ¥ fog faer-
a1 7f 41 1 S et
darafafi A ?

4t qYo #to ¥BY: HITAAT wWeuRr
AFIEE, OF FAI 7 T F g8 wrAdm
#1 ¥ W BT $7 § qwq T
59 favag o7 qgar & 5 g o g
§ frdmre 21 qwl odfe &1 oy
fear war a1 7g A7 Ao &o fag w1
zoq fFar war qv #feT o7 g §
f =1 ato ®o fag wt a7 gefae
faerr Wit ag axfwe i sarem #t
fear AT | ww TW AT FT G wTA@
#1 wg1 war g e faq & aw qifie
19q foar mar ar, @y v 3T @
741 At fra o I 9w faerd
w1 ¥4Y 727 A fear ) gwar & S
1 @Y &
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Implementation of Recommendations
of the Hathj Committee
+
*6. SHRI H, N. MUKERJEE:
SHRI RAMAVATAR SHASTRI;

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government have
taken a decision to implement the
recommendetione of the Hathi Com-
mittee regarding Drugs and Pharma-
ceutical Industry;

(b) if so, what steps Government
have taken in that direction; and

(¢) in case the decision has not been
taken, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1 P. C
SETHI): (a) fo (¢). A statement is
laid on the Table of the House.

Statement

The Committee on Drugs and Phar-
maceuticals Industry under the Chair-
manship of Shri Jaisukhlal Hathi sub-
mitted its report to Government in
April, 1975. The report was a com-
prehensive document covering all as-
pects of the drug industry. It made
a thorough analysis of the history of
the industry and also made far-reach-
ing recommendations on pricing policy,
production policy, the role of the pub-
lic sector, areas for development of
various sectors, quality conlrol and
various measures for strengthening the
adminisirative organisation.

In view of the far-reaching implica-
tions of the report, Government has
beer glving vary cereful consideralion
to the recommendations. In so far as
the pricing policy is concerned the
Government has been examining the
matter with the twin objeclive of
‘achieving growth with stability. A de-
cision on pricing policy will be taken
In the near future.
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The Government has accepted the
Committee's recommendation that the
public sector should assume a leader-
ship role in the drug industry. Towards
this end, Government proposes a sub-
stantial expansion in the public sector
drug companies— the IDPL and HAL
and an investment programme of
Rs. 70 crores has been provided for.
The Synthetic Drug Plant at Hyderabad
will be expanded with an investment
of Rs. 21.79 crores. The Nicotinamide
plant is to be set up in Bihar involving
an investment of Rs, 8.58 crores. Pro-
posals for a formulation unit et Gur-
gaon and the expansion of the Antibio-
tics Plant at Rishikesh are under Gov-
ernmenl's consideration. The expan-
sion of penicillin production at HAL
and the taking up of a new range of
antibioticg at that plant are under con-
sideration. Government has also ac-
cepted the Commiltee's recommenda-
tion that the public sector should also
move into the field of formulation to
the extent of at least 60 per cent of
its bulk production. Towards this end
the formulation capacity of the public
sector units is being expunded.

Government have taken note of the
recommendation made by the Comit-
tee that every encouragement should
be given to the Indian sector of the
industry. Licenses for production of
both bulk drugs and formulations are
being liberally granied lo [ndian en-
trepreneurs. 52 licences/letlers of in-
tent have been issued to the Indian
sector since the receipi of the Commit-
tee's recommendation, while 16 have
been issued to firms with foreign equi-
ty exceeding 40 per cent.

In respect of the foreign held sector,
all cases are being examined with re-
ference to the Foreign Exchange Regu-
lation Act. The dilution af equity af
foreign companies will be enforced In
accordance with the dilution formula
and the guidelines issued by the Minis-
try of Finance under the Foreign Ex-
change Regulation Act. No eapacity
for formulation is being granted to
foreign held sector companies unless
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accompanied by proposals for ihe pro-
duction of bulk drugg in India.

The other recommendationg of the
coinmitiee are under the active exa-
mination of the Government,

SHRI H. N. MUKERJEE: The Com-
mnuittee neaded by Mr. Hathi, by no
means revolutioning, bad  suggesled
the nationalisation of the Loreign
drug firm, the multi-nauonals 1n parti-
cular, through a phased policy and the
abolition of the brand numes ol urugs
again by means of a phased gperation.
But I find Government merely saying
that they are exununing lne recomi-
mendations of this Coumuniltee evell
though the recommendalions are near-
ly a year old and they are ouly mov-
ing in this direction by getling=- «
slight increuse in IDPL und other kinds
of production. Dg I take it thut the
Government policy 15 lo let these
multi-nationals who by a wvariely ol
strategems including such ways ol
international chealing, through trans-
fer pricing, which a country like ours
cannot even detect—and Biitain  was
told py Hofiman La Reche Co.,  ulso
to be—ware of the machinations of
these multi-national compaonies. Am 1
to understund that nothing more is
being done except by making a slight
expansion in the operalions of the
IDPL and a few other 1hings
and no practical effect is Leing given
to the recommendationg of the Hathi
Commitlee in any significant manner?

SHRI P. C. SETHI: The Hathi
Committee has done a commendable
work and the report is very compre-
hensive, The report is not limited 1o
one or two aspecis but it is related to
the whole of the drug industry and
from that point of view many of the
recommendations of the Ilnthi Com-
mittee have been accepled by the GOv-
ernment and we are already progres-
sing on these lines.
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Leading role is being given to the
public sector. Certain recommenda-
tions are still under examination, As
Tar ag the question (f removing the
brand names is concerned, that is still
under examination. We will have to
consult the Health Ministry in  this
respect, although the recommendation
of the Health Minislry was there.

Wfith regard to the setting up of the
National Drugs Authority, that recom.
mendation is still under examination.

. With regard to the question or tak-
ing over of multi-national tirms, the
Cummittee  has recommended lake
over but at the same tune they have
recommendeq that the foreign equity
ratio should be reduced to 40 per cent
forthwith  and gradually it hag to
be reduced to 26 per cent. As far as
the recommendation {, reducing it to
40 per cent is concerncd, steps have
bevn taken and as far as reducton
(v 26 per cent i1s concerncid, steps will
be taken in due course of time beca-
use this is «  departure from the
general (raditional policy. With re-
gard to pricing also, Government is
still considering and examining the
whole aspect, because, that is a very
important  aspect of the whole 1e-
port.

SHRI H. N. MUKERJEE: Do I teke
it, Sir, that in these days of emergency
when a report happens to be compre-
hensive, delays of this egregious orT-
der could take place in so far as the
implementation is concerned, because,
in the meantime, all the evils accru-
ing from whatever has been said in
the Hathi Committee Report anc else-
where in literature available s&ll over
the world, about the dvings of these
multi-national drug operators, continue
and in the meantime these people car-
ry on scurrilous advertisements,—not
only do they corrupt nur medical prac-
titioners and virtually bringing them
into acceptance of their own particu-
lar products, but they also try to dis-
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tort public opinion by unfettered pro-
paganda, while things said in Parlia-
ment also are limited,—do I take it,
8ir, that the recommendations ot High
Power Committee like the Hathi Com-
mittee are to be ftreated in this fa-
shion, whep the peopla are sulfering
on account of the prices of drugs? Do
I take it that on accuunt of some of
these multi-nationals being able to sell
at a higher price in  certain other
countrieg products they make it cur
own country throiigzn the facilities
given to them by our own govern-
ment, our country's name becomes
mud in certain other areas of the
world? Thesfe multi-nationals, as you
know, very well are terrible custom-
ers and they are behaving so shabbily
but Government comes and says that
they are examining a comprehensive
report, and taking only a few puddling
little steps. Is this the way the Gov-
ermnment operates during the emergen-

cy?

SHRI P. C. SETHI: As far as the
decision taken is concerned. the
majority, of the recommendations have
been accepted and have been imple-
mented. Bul there are one or two
important aspects which are still under
consideration.
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Taking over of these companies
would mean an investment of about
Rs. 140 crores at the face value of
the shares. They have rightly recom-
mended about reducing equity capital -
of these companies not only accord-
ing to the dilution formula upto 40
per cent, but even they have gone to
the extent of saying that they should
be reduced to 26 per cent and that is
what is engaging the attention of the
Government. So, we are taking action
on these lines.

As far as the production of these
117 important drugs is concerned, we
are gradually proceeding on those lines.

Al TrHTRATC et ¢ WEE S
e q1E w1 Aty A4t fear mar
Fanfva drad & A F wrn ATEA
g Frgi Popde fer & i wedy derer
Feifal 1 aG@er fear sy 3
A E?

SHRI P. C. SETHI: I cannot give all
the names,

MR. SPEAKER: This is a matter of
detail.

SHRI R. S. PANDEY: The Hathi
Committee submitted a comprehensive
document with regard to the question
of drugs about guality control and its
pricing policy. It {s mentioned in the
statement from the Government that
a decision on pricing polley will be
taken in the near future. You will
find from the answer that the words

,used are ‘in the near future’. I wanted

to know-——Shri Sethi iz known for his
quick action—from him as to what
does he mean by ‘In the near future’. I
want to know the time lmit,
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SHRI P. C. S8ETHI: ‘In the near
future’ means ‘as early ag possible

SHRI RAJA KULKARNI: The Hathi
Committee's recommendation was In
respect of prices to which the hon.
Minister also referred. The reply given
is that the matter is under considera-
tion. There has been so much time
that hag elapsed and Government has
not taken any quick decision or any
step in respect of the price formula
with a view to reducing the prices of
drugs and medicines. Is the Govern-
ment aware of the impaect or the re-
action because of the indecision on the
price formula recommended by the
Hathi Committee? We are told and
it is also reported that the prices of
these 117 essential drugs and medi-
cines have gome up. And they are
increasing still. As a result of that,
there has been a shortage of medicines
and drugs in the private hospitals in
the country as well as in Government
hospitals. The Government has not
allotted funds to the Government hos-
pitals, as a result of which some of
the Government Hospitals had to be
closed and many of the private hos-
pitals arc not admitting the patients
because of the shortage of medicines.

SHRI P. C. SETHI: As I have said
previously, we have not taken too
much time in laking decisions. These
are important recommendations and
certainly, other ministries—important
ministries are also concerned. We
are consulting them.

But, as far as pricing Is concerned,
the prices are stated to be controlled
and I do not think there is any scarcity
of drugs unlesg of course a deliberate
scarcity is created and some black
market prices are charged. It is then
and then alone that there is a danger
of the prices going up. Otherwise they
stated to be controlled. I would
like to add that as far as these
are concerned, I think they are
cheapest which are produced in
dia.

?EEEE
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Fly-over Bridge at Remuns Level
Crossing at Balasore

*7. SHRI SHYAM SUNDER MOHA.
PATRA: Will the Minister of RAIL-
WAYS be pleased to state whether the
fiyover bridge at Remuna leve] cros-
sing at Balasore is going to be taken
up in the year 1975-767

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No, Sir.

SHRI SHYAM SUNDER MOHA.-
PATRA: This is a very disheartening
‘No' by the hon. Deputy nMinister. The
hon. Minister is considered to be a
very dynamic minister because he
safeguards the interests of Orissa.
Only a few months back the hon.
Minister of Railways, Shri Tripathi
had written me a Jetter on this sub.
ject. 1 quole.

“There is a proposal for an over-
bridge at Remuna level crossing at
Balasore which was included in the
Railway's Work Programme for
1972.73, 1974-75. As the breadth of
the bridge was not furnished all
these years, the proposal had to be
deleted. After details of the scheme
are finalised, further action will be
taken to sanction the work again".
How can this be a ‘No'.

SHRI BUTA SINGH: Yes, Sir, I
stand by what my Minister has written
to the hon. member. The reason for
not being able to include this work
in 1975-76 is obvious, the State Gov-
ernment was not able to give its pro-
posal, the exact location and the con-
crete proposal.

9HRI SHYAM SUNDER MOHA-
PATRA: Do 1 take it that the hon.
Minister and his able deputies have
agreed that it will be taken up next
year?.

SHRI BUTA SINGH: Yes, Sir.
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SHRI D. BASUMATARI: In reply to
Shri Shankar Dayal Singh's question.
the hon. Minister had said that it
would not be in the public inlerest to
give that information. Could he give
the breakup of the figures Statewise?

1 would like to know the break.up,
State-wise.

S8HRI MOHD. SHAFI QURESHI: I
do not have the figures at this stuge
with me. But, if the hon. Member
insists, I can furnish him with the
figures, zone.wise, not Stute-wise,

Oftshore Drillings in Bay op Bengal
ang Bombay High
*9. BHRI M. KATHAMUTHU: Will
the Minister of PETROLEUM te pleus-
ed to state:

(a) whether offshore drilling is go-
ing on in the Bay of Bengal besides
Bombay High;

(b) if so, when Bombay High is
likely to start supplying crude; and

(c) what are the findings in Bay
of Bengal in this regard?
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THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) Yes,
Sir.

(b) Efforts are being made to com-
mence production of crude oil from
Bombay High by the end of the cur-
rent financial year.

(c) The first exploratory well is
being drilled. Results will be known
only after completing and testing the
well,

SHRI M. KATHAMUTHU: I would
like to know from the hon. Minister,
whether the drilling operation is being
carried on by the ONGC or whether
any contract has been awarded to any
foreign company? If so, 1 would like
to know, the terms of the agreement?

SHRI K. D. MALAVIYA: So far as
the Bombay High is concerned, the
exploration and the production pro-
gramme is totally carried on by the
Oil and Natural Gas Commission, Of
course. we have to hire ships, drilling
ships and other eguipment, which we
cannot! produce today. But, as we have
got the know-how, we are doing it
ourselves.

So far as the Bay of Bengal is con-
cerned, we have entered into an agree.
ment with an American firm.

SHRI R. V. SWAMINATHAN: 1
would like to know, what is the loca-
tion in Bay of Bengal, where drilling
is being conducted? Secondly, there
was some proposal and I think some
survey was conducted in a place bet-
ween the islands of Rameswaram and
Kachadeevu. I would like to know
whether the Government is examining
this also?

SHRI K. D. MALAVIYA: The Bay
of Bengal basin is a different area
from the southern tip of the area
which is being referred to by the hon.
Member, In the Bay of Bengal, the
CARLSBERG Group, an American
Group, has entered into a contractual
arrangement with the Oil and Natural
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Gas Commission and they are drilling
their first well near the Orissa coast,
which is about 80 miles from Para-
deep.

DR, RANEN SEN: 1s it a fact that
near the Bay of Bengal shores, Gov-
ernment is also contemplating to drill
the area of Sunderbans? I would also
like to know whether it is a fact that
the Ministry of Petroleum has come
into a sort of conflict with the Minis-
try of Tourism who are opposed to
drilling in Sunderbans because of this
Tiger Project and all that? If so,
what is the position in regard to
drilling in Sunderbans and surround-
ing areas?

SHRI K. D. MALAVIYA: The geo-
logical prospects of the Sunderbans
area are very interesting and we are
examining it very closely. The Oil
and Natural Gas Commission is asses-
sing that the prospects of Bay of
Bengal should be quite high if we carry
on oil exploration. But, the hardware
and software hazards of the Sunder-
bans area are quite complicated not
only because of the Tiger Project of
the West Bengal Government but also
because of the difficulties like the
marshy nature of the land and so on,
We are examining as to how to get all
this software and make other en-
gineering arrangements by which we
could start doing it. 1f we can procure
it, which we are trying to get as soon
as possible, then, the question of carry-
ing away the lions or tigers that come
there could be solved in consultation
with the West Bengal Government,
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SHRI VASANT SATHE: Apart from
Bombay High where they ave likely
to get about ten million tonnes of
crude in the near future, have the
government found oil in the nearby
area on the western coast? What are
the prospects?

SHRI K. D. MALAVIYA: Bombay
High is an oil basin where explora.
tion has progressed and is quite ad-
vanced; we are now launching a pro-
duction programme and we hope that
by the end of March or April we shall
start producing oil and bring it ashore
for refining at the Burmah Shell re-
finery which Is now being taken over.
Apart from that there are areas in
the northwest Bombay High and an-
other structure on the western coast
and also on the Saurashira coast
where the prospect of finding oil is
quite bright. We have already started
geophysical surveys and the first
results are encouraging, In all we
have got more than half a dozen struc-
tures which are exploratory
drilling and we hope that by the
middle of next year we shall be know-
ing more aboul the areas whether oil
or gas both could be found.

worth

SHRI KRISHNA CHANDRA HAL-
DER: The hon, Minister aware that the
Bay of Bengal is a common area:
there is a common border with Bangla
Desh on the shore. I should like to
know whether any discussion had
taken place with Bangla Desh Gov-
ernment to explore offshore drilling
in the Bay ol Bengal, smoothly and
without any difficulty,
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SHRI K. D.. MALAVIYA: Oftshore
drilling in our area is already going
on. We had drilled a well upto 11,000
feet, another 3,000 feet or 4,000 feet
will be drilled in a month or so, then
we shall see whether we have found
oil or gas. So far as the boundary
with Bangla Desh and other countries
is concerned, in ihe normal process
the Government of Bangla Desh or
other countries always take care of
their boundaries and there should be
no difficully in demarcating it so far
as I can see.

Re-instatemeny of Suspended Rail-
wiy Employeeg j; Certain Zonal
Railways

+

“10. SHRIMATI
PANDE:
SHRI K. M. “MADHUKAR":

Will the Minister of RAILWAYS
be pleaseg to state:

ROZA DESH-

(a) how many railway employees
ave stil] under suspension all over
India for participating in Railway
general strike of May, 1074;

(b) how many cases are pending in
Western Railway, South.Eastern Rail-
way, Northern Railway, Southern
Railway and Eastern Railway; and

(¢) how long would it take to ful-
fil the assurances given on the {loor
of Parliament to take back in service
all the employees in Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) 4L.

(b) In all 26 casesz are pending in
Western, South Eastern, Northern,
Southern and Eastern Railways;

(c) In mccordance with M.R's as-
surances given on the floor of the
Parliament, steps to condone the break
in service of all Railway employees,
except those who are charged with
sabotage, violence and Intimidation
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and fo deal with service matters
speedily and sympathetically where-
ever employees are not charged with
sabotage, violence and intimidation
have already been taken.

SHRIMATI ROZA DESHPANDE: 1
feel that the number should be veri-
fied. As far as I know, there are
many more cases which have not been
taken into consideration though there
is no charge of violence or sabotage
against them. For instance in the
Central Railway there are still 12
cases which I had personally referred
and they have not yet been looked
into. How much more time are you
going to take? It is almost two years;
in the coming May two years will be
completed. The charges of wviolence,
eic. are also to he looked into because
the railway officers are taking advant-
age of this to victimise workers who
were active in the trade wunion. I
would like the Minister to look into
this matter very seriously and give
us an assurance that the cases would
be taken into consideration within
such time and some decision would be
taken immediately. And please do mot
prolong this matter.

SHRI MOHD. SHAFI QURESHI:
The hon, Member is right, There are
11 employees who are under suspen-
sion on the Central Railways. But they
are charged under Sec, 302 and 307
of Indian Penal Code which is murder
and attempt to murder and they are
facing trial in the Court of Jhansi and
in their cases suspension cannot be
revoked.

SHRIMATI ROZA DESHPANDE. I
am not referring to that. But there are
other suspensions also. I am not re-
ferring to the one which you have
referred. I had talked to the Western
Railway and the Central Railway
General Managers about it. The per-
son who had retired from the Western
Railways assured me that he would
look into the matter and one case was
considered, the rest of them were not
at all considered. T would like you
to investigate into this matter. In fact
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there are other cases in the Matunga
Railway Workshop. I am not referring
to that,

SHRI MOHD, SHAF! QURESHI: 12
people are suspended there but 11
people are involved in murder cases.
They are facing trial in the Court of
law. Unless the decigion is taken by
the Court how can we take decision
on that?

SHRI DINEN BHATTACHARYYA:
Sir, may I know, apart from the
figures given by the Minister regard-
ing the suspension, whether there are
cases of dismissal also about which
there was g categorical assurance
given in this House by the Minister
that all cases would be reviewed and
those who had not committed crimes
which came under Criminal Proce-
dure would be taken back? Whether
the Government is now reconsidering
their order for dismissal including
the suspension orders?

SHRI MOHD. SHAFI QURESHI:
Sir, I will have to repeat the answers
which I have been giving in this
House. Sir, the total number of em-
ployees dismissed and removed from
service was 16,898. Out of this, 16,056
have bBeen taken back on duty and
out of the remaining, 452 people have
gone to the courts and 63 employees
have not appealed. That leaves #
number of 327 employees out of 16,898
who have not been taken back in
gervice so far, (Interruptions)

WRITTEN ANSWERS TO
QUESTIONE

Distribution of Kerosene |p Rural
Areag

*]2. SHRI PRABODH CHANBRA:
Will the Minister of PETROLEUM be
pleased to state:

(a) whether Cenire has recently
urged the State Governments to
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stresmline the distributien of kere-
sene oil In rursl and semj-urban
areas; and

(b) if so, steps suggested in this
direction?

THE MINISTER OF PETROLEUM

(SHRI K. D. MALAVIYA): (a)
Yes, Sir.

(b) Followng the unavoidable in-
creage of 12 paise/litre in the basic
ceiling selling prices of kerosene ofl,
cfiettive from %t Decemver, 1915,
State Governments/Union Territories
Administrations were requested to
sireamline the distribution arrange=-
ments particularly in rural and semi-
urban areas. They were also advised
to review the distribution and trans-
portation costs and profit margina
allowed to the wholesalers and re-
tailers to see whether it would be
possible to keep down the increase
to less than 12 paise. It has also been
suggested that the State Governments
can themselves undertake the task of
distribution of kerosene so as to re-
duce the charges. State Governments
have also been advised to take a
serious view of sale of kerosene in
750 ml. bottles and charging for it the
price of one litre.

Purchase of Wagong during 1975-76

*13. SHRI N, K. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways had plan.
ned to purchase more than 6008
wagons during 1975-76;

(b) if so, the number of wagons
that could be purchased so far;

(c) whether the total lot could be
purchased as planned; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) Till 30th November, 1975 a total
-of 7,660 Wagons in torme of 4-wheel-
-ers have been purchased.

(¢) Yes, Sir.

(d) Does not arise.

Adoption of Latest Techniques by
0. and N.G.C. to Explore 0il

14, SHRI C. JANARDHANAN;
SHRI SARJOO PANDEY:

‘Will the Minister of PETROLEUM
be pleaseq to state:

(a) whether the Oil ang Natural
~Gas Commission has decided to adopt
Jatest techniques to improve the re-
covery of oil from its oilfields in the
country; and

(b) if so, the broad features of the
projects and names of countries which
would collaborate therein?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a)
Yes, Sir. g

x

(b) An Institute of Reservoir Stu-
dies will be set up in Baroda with
French collaboration to carry out la-
‘boratory studies in secondary and
tartiary recowvery processes and other
research and development activities.
Projects as such will be formulated
later on the basis of the results of
these studies.

After the Institute has Leen set up,
four or five Soviet specialists will also
‘be associated with it.

Three officers of ONGC have re-
ceived training in fire flooding techno-
logy in Rumania in pursuance of the
-decision arrived at the Indo-Ruma-
mnian Joint Commission meeting of
“September, 1874

1813 LS—2.
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Work Done on Apta-Dasgaon Section
of West Coast Railway

*15. SHRI SHANKER RAO SAV-
ANT: Wil] the Minister of RAILWAYS
he pleased to state:

(a) how much work has been done
on the Apta-Dasgaon section of the
West Coast Railway during 1974-75;

und

(b) what work is proposed to be
done on this section by 31st March,
19767

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Final
Location Survey for the construction
of 3 line between Apta and Dasgaon
has beepn completed and the reports
arc under examination., The decision
about the construction will be taken
after the examination of the survey
reports and depending on the avail-
ability of funds.

Impact of Increase in Prices of
Peiroleum Products

*16. SHRI DHAMANKAR: Will the
Minister of PETROLEUM be pleased to
state:

(a) whether the selective increases
in the prices of petroleum products,
including kerosene, cooking gas, high
speed diesel oil and furnace oil recent-
Iy imposed would adversely affect the
eeneral public and a number of indus-
trial units 1o great extent; ang

() what steps are taken to ensure
thut the retailers do not charge un.
duly exorbitant prices for these items
{rom the consumers?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) with
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the . efficient utilisation of petro-
leum products and the economies re-
sulting therefrom, and the very much
improved availability of coal and also
the capacity of the Railways to trans-
‘port it, the selective increases will
generally have very little effect,

(b) The retail selling prices of
kerosene oil and furnace oil are fixed
and controlled by the State Govern-
ments/Union Territory administra-
tions under the Kerosene (Fixation
of Ceiling Prices) Order 1970 and Fur-
nace O (Fixution  of Celling Frives
and Distribution) Order 1974, issued
under the Essential Commedities Act
1955. Further, State Governments
have been requested to streamline
distribution arrangements, review dis.
tribution and transportation costs and
profit margins allowed to the whole-
salers and retailers of kerosene cil to
see if it is possible to keep down the
increase in its price to less than 12
paise per litre. The price of cooking
gas at any location is fixed by the
Central Government.

Exploration for 0il in Off-Saurashtra

*17. SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of
PETROLEUM be pleased to state:

(a) whether the preliminary sur-
veys have indicated a big oil reserve
in off-Saurashtra; and

(b) if so, the steps taken to explore
the same?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a)
and (b). Preliminary seismic surveys
have indicateq structural possibilities.
Detailed seismic surveys have been
conducted. Results of these will be
. known only after the data is process-
i ed and interpreted.

JANUARY 6, 1976

Written, Answers 36

Conversion of Mysore-Bangalore Lm
Wito Broad CGduge’

*18. SHRI S. M. SIDDAYYA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government of
Karnataka has agreed io participate
in the conversion of the metre gauge
railway line from Mysore to Banga-
lore into broad gauge;

(b) if so, the nature of the partici-
pation; and

() when wil] the conversion of
the Bangalore-Mysore line be taken
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

ib) The State Government of Kar-
natuk2 has offered to consider various
proposals in - order lo participate in
the conversion of the metre gauge
line from Mysore to Bangalore into
broad gauge. These broadly are:

(i) making available labour force
for earthwork,

(inr emi@@gency land acquisition
by State Government,

(iii) regulating road traffic,

(1v) reasonable enhancement of
fares and freight.

(v) supply of wooden sleepers
requireq for broad gaugipg
free of cost, and

(vi) under-writing losseg for g
first few years.

The Southern Railway Administra-
tfon fias asked (he State Government
to confirm the following concessions:

(i) Wooden sleepers required for
the project to be supplied by
the State Government, {ree
of cost;



37 Written Answers PAUSA 16, 1897 (SAKA)

(it) the entire land for the project
will be supplied free of cost
by the State Government;

(iii) losses on this project will be
under-written by the State
Government; and

(iv) to agree to the closure of the
uneconomic narrow gauge
Bangalore City-Bangarapet
line.

The reply from the State Govern-
ment is awaited.

(c) The updated survey reports for
this conversion have recently been
received from the Railway, and are
under examination. Final decision
on this conversion will be taken after
the reports are examined, and clear-
ance obtained from the Planning
Commission. The pro—----' assistance
from the State Government will also
be taken into consideration, while
taking final decision.

Damage due to Rains and (Cyclones
in Gujarat

*20. SHRI K. S. CHAVDA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the total damage done to the
Railways by unprecedented rains and
cyclones in several areas of Gujarat
State during the last monsoon;

(b) the number of railway bridges
washed away and damaged by the
floods due to rains and cyclones; and

(c) the steps taken by Government
to repair them ang how much time
will be taken to make them fit to face
heavy floods?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A sum of Rs. 68.5
lakhs approximately.

(b) Omly one bridge was damaged
and partly washed away due to floods.
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(c) Temporary repairs were carried
out immediately to restore through
communications, and the Bridge will
be made fit to face heavy floods be-
fore the onset of nex{ monsoon.

Compulsory Retirement of Railway
Officers during the last three months

1. SHRI VIRBHADRA SINGH:

PROF. NARAIN CHAND
PARASHAR.:

Will the Minister of RAILWAYS
be plcased to state:

(a) whether Government have
compulsorily retired many Rail
officers during the last three months;
and

(b) if so, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). In
accordance with a policy  decision
taken by Government with a view to
strengthen the  administration by
retiring  Government servants who
have outlived their utility or whose
integrity is doubtful, the cases of all
railway officers who had attained the
age of 50/55 years or who had com-
pleted 30 years’ service, have heen
reviewed and as a result of which
notices of compulsory retirement have
been served on 43 officers till
30-12-1975.

Alternate construction on Kangra
Valley Railway

2. SHRI NARAIN CHAND PAR-
ASHAR: Wil] the Minister of RAIL.
WAYS be pleased to state:

(a) whether Government have an-
nounced the completion of the alter-
nate construction on the Kangra Val-
ley Railway by 31-3-1976;
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(b) if so, the percentage of work
which has since been completed; and

{c) the date when the passenger
trains would start operating on these
lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). In reply
to a question during the meeting of
the Consultative Commitlee of M.P's
of the Ministry of Railways held on
11.7.75, it was stated that the project
would be completed by 31-3.76. Al
the work is likely to be completed by
the said date except girdering of three
important major bridges, The overall
progress is 917. The contractors have
expressed their inability due to delay
in receipt of matching steel section to
complete the remaining work by
31-3-76. It will be possible to run
passenger trains on the realigned sec-
tion as soon as girdering work is com-
pleted.
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Stoppage of Raipur-Jhansi Express
and Howrah-Ahmedabad Expresgs at
Kamptee

5. SHRI VASANT SATHE: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have re-
ceived a representation for stoppage
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of Raipur-Jhansi Express and How-
rah-Ahmedabad Express at Kamptee
(Central Railway) in view of the
growing importance of the town;

(b) if so, the reaction of Govern~
ment thereto; and

(c) the action taken or proposed to
be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) and (¢). It is not proposed to
give stoppages at way side stations to
these fast Express trains,

Stay Orders obtained by Foreign
Companies against Referenceg to
MRTP Commission

6, SHRI SAT PAL KAPUR: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether some of the foreign
Companies operating in India have
obtained stay orders against MRTP
references;

(b) whether they have obtained in=
junction because of technical flaw im
the reference made to the MRTP Com-
mission; and

(¢) if so, whether the same wouid
be amended or a fresh reference
would be made to speed up inquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) Yes, Sir. As
stated in reply to part (a) of the
Unstarred Question No, 6167 answered
in the House on 15-4.75, the Coca-Cola
Export Corporation (a foreign company
having a place of business in India),
the Cadbury Fry (India) Pvt. Ltd, and
the Colgate Palmolive (India) Pvt.
Ltd. (two Indian subsidiaries of fore-
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ign companies), have obtained a ‘stay
sorder’ in respect of the references made
by the Central Government to the
MRTP Commission for inquiry under
section 31 of the MRTP Act, 1969,

(b) No, Sir.
{c) Does not arise,

Reorganisation, of the working of
Fertllizer Corporation of India

T. SHRI JAGANNATH MISHRA:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether Government propose
to reorganise the working of Fertilizer
Corporation of India; and

(b} if so, the broad features there.
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C
SETHI): (a) and (b). The proposal for
the reorganisation of FCI is under con.
sideration of Government and no deci.
glon has yet been taken.

Slow-Down in use of diese]l in Rail.
ways

8. SHRI B. S, BHAURA:
SHRI C. K. CHANDRAFPAN:

Will the Minister of RAILWAYS
Toe pleased to state;

(a) whether the Railways have de.
wided o slow down the use of dtese]
in view of the world oil crisis;

(by # so, how much Governmeut
Isée to spend on diesel in Railways:

() wiiether Government have de-
cided to go in for extra electrifica-
tion: in Reilways; and

(@) if s, the salient features there.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SRRI
BUTA SINGH): (a) No.

(b) Expenditure on HSD oil during
1974-75 was of the order of Rs. 68
crores,

(e) No.

(el) Does not arise,

Off-shore and on-shore Drilling in
Easterp Region

9. SHRI ARJUN SETHI: Will the
Minister of PETROLEUM be pleased to
state:

(a) whether o0il has been struck
in the Orissa coast;

(by whether the off-shore and on-
shore drillings are being carried out
in West Bengal Orissa, Assam and
olher areas ol the Eastern region; and

(e} if o, the results thereol?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) No Sir,

(b) and (c). A well ig being drilled
in the Bay of Bengal, south of the
coast ot West Bengal and east of the
coast of Orissa. In on-shore, drilling
is being carried out in West Bengal
Assam, Arunachal Pradesh and Tripura,
The results would be known after
drilling/production testing operations
are complefed,

As o result of earlier drilling done,
over 4 million tonnes of crude oil is
expected to be produced during 1975-
from the fields in the Eastern region.
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10. SHRI M. KALYANASUNDRAM:

SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

{a) whether there hag been a ro-
<ord produciion of fertilisers du.ing
the first nine months of the currem
financial year;

(b)) if so, whether the draft fifin
plan capacity target of gbout gix M-
lion tonnes in 1978-79 and a produc-
tion target of four million tonnes of
Nitrogen would be uchieved: and

(2} if so, the figures of the produc-
tion of fertiliser: in  Private and
Public sector and further steps taken
in that direction?

THE MINISTER OF (HEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) Yes. Sir. A production of
106 lakh tonnes of nitrogen was
achieved during the period 1st Aprij
10 31st December, 1975, us compared to
4.2 lakh tomnes during the correspond-
ing period of 1974-75. registering
thereby un increase of about 30 per
cent. The current year is expected to
<nd with i total production of about
16 lakh tonnes of nitrogen. as com-
pared to 11.85 lakh tannes during the
lavt vear,

th) and (c). Against the capucity
target of 6 million tonnes of nitrogen
ariginally cnvisaged in the draft Fifth
Plan document, the current indications
are that, by 1978-79. the capacity may
build up to 4.7 million tonnes of nitro-
gen. This is mainly due to the fact that
some of the public sector projects.
as envisaged in the draft Plan docu-
ment. had either 1o e held back or
slowed down beccuse of the resource
constraint. Additionally, the capacity
of 0.6 million tonnes envisaged for
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development in the private sector may
nol 2'ro materialise by the end of the
Fifth Tlan. As a result, domestic
procuction is expected to be about 3
million tonnes of nitrogen by the end
of the Fifth Plan period, against the
draft Flan target of 4 million tonnes.

Endeavours would continue to be
made to speed up completion of pro-
Jatis under implementation and also
develap fresh capacity with due re-
card 10 the availabilily of resources
and other fuctors

Conversion into Broad Gauge ef Man-
kapur-Lakar Mandi Raflway Line
(Faizabad Division) in UP.

11, SHRI R. K, SINHA: Will the
Minister of RAILWAYS be pleased to
state:

tu) whether there was a proposal
to convert Mankapur-Lakar Manli
rai] line in Faizabad Division in Uttar
Predesh into broad gauge;

(b) if so, the stage at which this
proposal stands at present;

=) when wag the gurvey for tne
coaversion of this metre gauge line
into broad gauge conducted and when
i« the work Jikely to start; and

{d) the particular reasons for de-
lay in commencing the work?

THE DEPUTY MINISTER IN THE
*JINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d). Prelimi-
parv  engineering-cum-traffic surveys
10 consider conversion of Mankapur-
Katra (Lakar Mandi) M.G. seclion
iito B.G. arc in progress. The surveys
are cxpecteg to be completed by
Auvgust, 1576. The conversion scheme
will be considered in further detail
after the results of the surveys are
Known.
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Appointment of Additional Judges in
Allahabad High Court

12, SHRI B, R, SHUKLA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:*

(a) whether there was a demand to
appoint some additional judges in the
High Court of Allahabad during 1Y75;
ana

(b) if so, the reasons for delay in
the appointment of judges there?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). Du-
ring the year 1975 the State authorities
sent proposals to fill in five vacancies
of Additionai Judge. Considering the
fact thay there were vacancies of
Permanent Judge three of the recom-
mended persons have been appointed
as Permanent Judge in consultation
with the State,

Price of Petrol

12. SHRI SAROJ MUKHERJEE:
Will the Minister of PETROLEUM

be pleased to state:

(a) the causes of the difference in
petrol price obtaineg in Indian mar-
ket and the international price of the
same; and

fb) whethor any reduction in the
price of oil s expected in inzr.u:v..d

- market, in view of the 10 per cent in-
crease in crude output in India du:-
ing the year 1875?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (&) The
prices of petrol vary widely from
country to country. The price of crude
oll, cost of refining, cost of transporta-
tion, levy of duties and taxes etc.
contribute to these variations.

(b) The entire question of pricing
of petroleum products is under the
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consideration of the Oil Prices Com-
mittee whose final report is awaited,

Legal Ald Programme

14. SHRI DINESH CHANDRA
GOSWAMI: Will the Minister of"
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have any
proposal for introducing a legal aid
piorrcmme . the country for the
benefit of the vulnerable gection of
the »u7iety; and

(b) if so, wie salient features there-
ofl?

T1IE MINISTER OF STATE IN THE
MINISTRY of LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) and (b).
The matter is under consideration of
Government.
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Mimsireia) Commitiee for Be-Siroc-
turing Railway Administration

16. SHRI M. RAM GOFPAL REDDY:

Wil the Mirister of RAILWAYXS
be pleosed to state:

ta; whether a Ministerial Commit-
tee has been formed {o examine the
alternative for re-structuring the Rail-
way administration;

(b) if so, whether a tentauve plan
has be«n chalked out for new Raiiway
set up, and

(e) the ealient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). No. How.
ever, a Cabinet Committee was set
up to consider the structure and func~
tions of the Railway Board and the
Committee is of the opinion that the

existing set-up should continue at
present.

Conversion of Muzaffarpur-Barabank}
Railway Ling into Broag Gauge

17. SHRI HARI KISHORE S('Gh:

Will the Minister of RAILWAYS
be pleused *o state the reasang for the
slow progress in the conversion of
metre gauge line into broad gaugé
one from Muzaffarpur to Barabanki?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEI
BUTA SINGH): The project is being
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progressed at a steady pace with the
limited availability of resources.

Legal Aid to the Poor

12. SHIRMATI BHARGAVI
THANKAPPAN:
SHRI D, K. PANDA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

{a) whether Government have de-
cided to set up a wing in the Law

Ministry to dea' with legal aid to the
poor; and

12} whether any State Governmert
has taken any step in that direction
for providing legal aid to the poor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMMAD): (a) No, Sir.

(b) The information is being col«
lected and will be laid on the Table
of the House.

Introduction of Contract Labour
for Work om Krishng Bridge

19, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS
be pleased to state the reasons for In-
troduction of contract labour in South
Centra] Railway especially for the
work on Kriskna Bridge?

THE DEPUTY MINISTER IN THE
MINISTRY OF RILWAYS (SHRI
BUTA SINGH): The seasonal work of
painting steel girders of the Krishna
Prdge W RATwiRd ‘R wninwiane
for no work of painting canp be carried
out during monsoons or bad weather
and the departmental labour engaged
in such seasonal work of painting has
to be discharged for want of work. In
the past there had been labour agita-
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tions against the discharge of such
labour. As such it was decided to en-
trusct the work of painting to con-
tractors.

Self Sufficiency in 0il Reguirements

2. SHR1 D, D. DESAL
SHRI P. M. SAYEED:

DR. LAXMINARAYAN PAN-
DEYA:

W.I1 the Minister of PETROLEUM
be wleased to state:

(a) whether Government expecis
tu reach sell-sufficiency in oil reguire-
meants by 1930; and

(b) what is the demand projection
for oil on the basis of which self-
sufficiency is claimed?

THE MINISTER OF PETROLEUM
(SHR. K. D. MALAVIYA): (a) and
(b). All el*orts are being made to
achieve self-sufficiency as early as
possible and the exploratory activities
have been stepped up for the purpose-
The demand projection is arount 33-34
million ionnes of petroleum products
by 1980-21,

New Railway Ling from Farrukhabad
(UP) tpo Golagokarannath via
Mailani

21, SHR1 JITENDRA PRASAD:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether preliminary survey
for construction of & new railway line
irom Farrukhabad, UP. to Golago-
karannath via Mailani has been com-
pleted;

(b). whether advantages of cons-

L of this rallway line via Mai-

lani, North Easiern Railway, instead
3“1::‘ Moharmmdi have been examin-

(¢) how much more time will ke
toquired t0 finalise this proposal”
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THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) This aspect is being examined
by the Survey Team.

(¢) The survey reports are expected
to e received by about March, 1976
after which they will be examined by
the Railway Ministry, Apart from the
results of {he survey a decision on the
rroject  will also  depend upon the
availability of funds for construction
of mew railway lines.

Removal of Railway Employees during
Internal Emergency (North Eastern
Railways)

23. SHRI BHOGENDRA  JHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whut is the
employees removed, since the declara-
tion eof intermal c¢mergency in the
Nerth Eastern Railway; and

fotal pnumber of

(b) how many employees and affi-
cers {n the North Eastern Railway and
Fastern Railway were aclive partici-
pantg in the Anand Marg and R.S.S.S.
activities before emergency”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) §69.

(b) Eastern Railway:

Non-gazetted .. 13,
Officers - Nil

North Eastern Railway:

Officers @l 3.
Non:-gazetted .. 16.
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Construction of Melattur-Feroke
Rajlway Line In Kerala State

24, SHRI ¢. H, MOHAMMEDN
KOYA:

Wil: the Minister of RAILWAYS
be pleased to state:

(a) whether any suirvey has been
made about the construction of the
Melattur-Feroke Railway line in Mala-
bar, Kerala State; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Drilling of Fifth Well in the Bombay
High Structure

25. SHRI P. GANGADEB: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether the offshore drilling
platform ‘Sagar Samrat’ has spudded
the Fifth Well in the Bombay High
Structure;

(b) if so, the depth upto which the
well hag already %eep drilled uptc
November, 1975; and

(¢) when the drilling ig likely to
be completed?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to (c).
Sagar Samrat completed drilling of
1he fifth well (which was spudded on
29-4-75) =t a depth of over 1405
metres, in the Bombay High arca in
the third weak of May, 1875

Cases filed against Big Monopoly

26. SHRI PRIYA BANJAN DAS
MUNSI:

Will the Minister of LAW, JUS-
TICE. AND COMPANY AFFAIRS
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be pleased to slate the number of
cases or comp.aints filed during
emergency after 26th June, 1975
against big monopoly houses parti-

cularly the jute, textile and tobacco
industrial houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): The expression
“biz monopoly houses” has mot been
defined in any legislation. The word
“cases"” in itself does not lerid to any
brerise mecaning as cases are filed in
the courts by various agencies or with
other statutory authorities. The ex-
preszion “ccmplaints” is very wide ang
may be of various kinds filed by
vorious  Government angd statutory
authoritics, shareholders. members of
public etc. under various enactments
both criminal and civil with Govern-
ment agencies administering those
enactments, In view of the above facts
it is very difficult to decide upon a
list of companies intended tp be
covered by this question ang thus

tnere are practical difficultjes in ans-
wering the same.

27. WY wET T @ w0
tfeam wdt a7 7T g w0
f& -

(F) Fag 1u74-75 F Tha
o #fFmm Emoaer g

() a7 1974~75 ¥ 3=
fFs 7@ ¥ g mEfw w@
. owfr A i

() 399 8 f¥a7 "=m T
zfewdr %1 f2g @
(a) afrwat &t wfus 320 o

AT Ar awiv 7o\ geq 3t
2. A



55 Written Answers

(%) = wwre &vjy frse
M%amﬂmmwfmﬂwm
w1 W oW srefagar & AT X
WE faq groar mﬁ*m\ﬁaj‘i

It Wt (st dovto mimala) :

(%) W1 (7) : a7 guar 72
T F WM O Iweew R
nr\r{:t ®IFT QT EY g AT
A A w{t—-

1-1-74 1-1-7§

e w1
(1) sy 3344 3553
(2) awiv= 3262 3173
(3) we2ew 1359 1206
(4) Tafray 1887 1868
(5) mEdrd 435 480
{6) gor @ 164 164

10456 10444

§1-1-1975 %1 8 I Fwafagr

AT 9w} Y WA IAE 0 AfAF
TN F1 FW FIA X OFTIN WIHSS
¥ gEd

(m) =z (7) 1-1-1974 &

ol =anfem S GIFT qWi &1
25% ¥ fag Frerfire wafa of
| Wrafaw o wrfa & s & fa
wdwar &2 mm Aoifa F v
31-10-1975 7% gfogm mraw
FOEWT T ¢ GEFT @ FAGAT
wifajwqafea s wifar & AW &
wrafer feg mo @)

(¢) ™ wag Far ¥ QT
ot fagrenitr 4t € 1

JANUARY 8, 1076

Weitten Answonrs 56

Expansion l'mc;amm Tor Kandls

28. SHRI RAJDEO SINGH: WiI
the Minister of PETROLEUM be
pleased to state:

(a) whether Xandla Port has a
Rs. 246 crores expansion programme
with a view to take in super tankers;

(b) whether the Indian Oil Corpo-
ration would lay pipelines from
Kandla to Mathura Refinery at a cost
of Rs. I50 crores;

(c) whether the super tankers will
be provided with mooring facility
some 40 kms. from Kandla Port; and

(d) if so, whether the crude from
the tankers would be pumped to the
shore and from there to the Mathura
Refinery through tke pipelines?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) there
i$ no expansion programme costing
Rs. 246 crores for taking in super
tenkers et Kandla Port.

(b) Indian Qil Corporation Ltd* are
implementing a pipeline price which
envisages laying of pilelines from
Vadinar, near Salaya on the West
Coast up lo the proposed refinery site
at Mathura. A branch pipeline from
Wrangan will connect the existing re-
finery at Koyali near Baroda. The cost
of the pipeline system including shore
tanks, terminals ete. is at present
estimated ot Rs. 188 crores,

(c) A Single Buoy Mooring facility
is propused to be installed about
5-1/2 kms off Salaya, in The Gulf af
Kutch, to facilitate mooring of super
tankers upto the size of 300,000 DFT.
This place is about 60 kms. from
Kandla Port,

(d) The tankers calling at the Single
Buoy Mooring would be pumping
crude through a submarine pipeline
to a shore tankfarm st Vadiner which
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ig about 11 kms from the Single Buoy
Mooring. From this tankfarm crude
will be pumped by the main pipeline
to the refineries at Mathura and
Koyali.

Crude Oil Refined by Public Sector
Refineries

29. SHRI S. A. MURUGANANT HAM
Will the Minister of PETROLEUM:
be pleased to state:

(a) the total gquantity of crude oil
refined by the public sector refineries
in 1973-74 and upto December, 1975;

(b) total crude imported during
1975; and

(c) foreign exchange Government
had to spend on this?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) The
crude oil processed by the Public
Sector refineries during 1973, 1974 &
1975 (uptc November) is given below:

(Million Tonnes)

1973 11.48
1974 14.34
1975 (upto November) 15.24

(b) and (c). A quantity of 11.55
million tonnes of crude oil at a foreign
exchange cost of Rs. 808.75 crores was
imported during January—October,
1975.

Complaints regarding Filling of Gas
Cylinders

30. SARDAR SWARAN SINGH
SOKHI: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether there ig a general com=
‘plaint from the consumers of domes=
4tic gas, that the gas cylinders are not
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properly filled or supplied by Govern=-
ment dealerg in the country; and

(b) if so, whether Government have
any proposal of fitting a  pressure
gauge to the gas cylinders or to intro-
duce any other device to check up the

quantity of the gas at the supplying
end?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) Some
complaints have been coming from
consumers about supply of under-filled
gas cvhinders,

(b) The gquestion of fitling pressure
gauge to the gas cylinders has been
considered but it has not been found
suitable as the pressure of gas in the
cylinder remains more or less the same
irrespective of the quantity contained.

However, to check any malpractices
in this ragrd, oil companies make
frequent checks on the guantity of
gas filled in cylinders at bottling lo-
cations and in go@owns or showrooms
of the dealers. An improved sealing
device is being adopted by the 10C
and Burmah Shell which will prevent
tampering of the cylinder valves by
unscrupulous dealers/delivery-men.

vVacant Seats in Lok Sabha and State
Assemblies

31. SHRI JYOTIRMOY BOSU; Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 10
state:

(a) State-wise, how many Lok
Sabha and State Assembly seats have

fallen vacant:

(b) for how long each of these
seats is lying vacant; and

{c) the reasons why elections for
these seats are mnot being held?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
CTOMPANY AFFAIRS (DR. V. A.
‘SEYID MUHAMMAD): (a) and (b).
Two statements containing the re-

quisite information are laid on the
Table of the House [Placed in Library.
See No. LT-9979/76].

(c) In view of the state of Emer-
gency in the country, it may not be
possible to hold the bye.elections to
the vacant seats in the Lok Sabh:
and State Legislative Assemblies, for
the present.

Condonation of Break in Service of
Railway Employees for Participating
in last Rallway Strike

32. SHRIMATI SAVITRI SHYAM:
SHRI S. M. BANERJEE:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have re-
ceived a number of memoranda for
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condoning the break Iin service of
Railway employees for taking part in
the last Railway strike;

(b) the number of employees taken
back on duty out of those who were
dismissed, terminated and removed
und suspended frem service;

(c) how many .railway employees
are stil] dismissed, removed and sus-
pended on each Zonal Railway; and

(d) the reasong for not reinstating
them?

'THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c). A statement giving the
railwav-wise figures is attached,

rd) A large number of affected em-
plovees have gone to the courts, a
par: of them have not preferred any
appezi, in somg cases appeals have
heen rejected and a few are under
censideration.

STATEMENT
S = e ;
Total No.of No. still No. of No. of
Railways employees stand employees  employees
dismissed/ dismissed/  initially  stillunder
removed/ removed/ suspended  suspension
terminated terminated  in  the (As on
in the (As on context of 31-12-75)
context of  31-12-75) May '7q
May '74 strike
. L strike I
Central 1,704 65 084 12
Eastern 2,848 249 743
Northern 1,389 31 1,208 6
North Eastern 826 9 849 3
Northeast Frontier 3,336 167 97
Southern 521 26 308
South Central . 580 7 34 ‘e
South Eastern . 2,108 223 1,978 IT
Westan 3,507 58 3,431 3
C.L.W. 44 12
D.L.W. ) 11 4 402
1.C.F. 24 3 127
ToraL 16,808 842 10,170 41
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Barping of Gas by Burmah Ol
Company

83. SHRI NITIRAJ SINGH CHAU-
JHARY: Will the Minister of PET-
ROLEUM be pleased to state:

(a) whether Government are aware
hat the Burmah 0il Company is
wrning energy (gas) because they
wave not beep allowed profits at the
ates demanded by them; and

(b) ¥ %o, why this national waste
1as been allowed and the sleps taken
o stop it?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b). Certain quantities of Natyral
Gas produced by Oil India Limited in
which Burmah Oil Compuany Limited
have 50) per cent share, are flared be-
cause of shortfall in l!ifting by con-
JSumers in relation to ths off-take
indicateqd by them earlier. The off-
'tnke of the consumers of gas produc-
ed by Oil India Limited is cxpected
to improve. Moreover, a project for
extraclion of L.P.G. from ‘he gas
produced by Oil India Limited is
under consideration,

Private and Public Limited Companies
in Eastern and North Eastern Region
States

34, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the number of private and pub-
lic lirited companies operating in
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Eastern and North Eastern Region,
States, State-wise during the current
year; and -

(H) the number of Companies which
have been closed down during this
period in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The number
of private and public limited compa-
nies operating in each state of the
Eastern und North Easlern Region at
the end of the year 1974-75 is &s
under:

No. of companies

State

Public  Private Total
Assam . 97 499 596
Bihar g e rof €70 678
Meghaluya . 13 3s 48
Orissa 5 71 238 309
West  Bengal 2755 8211 10966
Tripura . 2 9 11
Manipur 5 a 4 [
Nagalard 2 ] 11
Arunachal Pradesh
Mizoram” . 2 1 I

e . S ————————— . —————————

ToTAL 3050 95,6 12626

(b) The number of companics
which were reported during 1974-75
to have ceased functioning weither hy
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going into liquidation or by being
struck off under Section 560(5) of
‘the Cumpanies Act, 1956 in each State
of the Eastern and North Eastern Re-
gion ig as under:

No. of companies ceased

functioning
State
Public Private Total

Assam
Bihar . : 2 9 11
Meghalaya
Orissa . 1 1 2
West Bengal . 6 44 50
Tripura
Mwipur ‘ 1 i 1
Nagaland
Aranachal Pradesh
Mizoram

ToTiL 10 54 64

Profits Earned by News Paper
Industry

35. SMRI S, N. SINGH DEO: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
5tate;

(a) the total amount of profits
.earned by the Newspaper Industry
in the country during the last three
years, year-wise;
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(b) the number of Newspapers

which have registered profits during
last year; and

(c) the number of units which have
registered loss during that period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) According to
a study made in the Department of °
Company Affeirs in respect of 18
leading newspapers—3 in English and
9 in Indian languages published and
owned by twelve companies register-
ed under the Companies Act, the
aggregate profits before tax of these
companies, after allowing for the
Josses made by some of them, during

the last three years were gs under:

(Rs. in  lakhs
Profits
Accounting Year before
lax
1971-72 28-73
1972-73 304 68*
1973-74 24730

*The data relates to 17 componies.

(b) and (c). Of the twelve com-
panies studied, nine companieg regis-
tered profits and three companies re-
gistered losses during the last year,

ie. 1973-74.
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Dismissal gnd Premature Retiroment
of Railway Employees during
Emergency

36. SHRI SAMAR GAUHA: Wil
‘he  Minister of RAILWAYS be
Jleased to state:

(a) how many rallway employees
bave been (i) dismissed ang (ii) pre-
maturely retired since promulgation

of emergency; and

(b) the reasons for mass scale dis-
missal or retirement of such em-
ployees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). In-
formation is being collected and will
be laid om the Table of the Sabha.
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Preparation of Formulations by IDPL

38, SHRI D, D, DESAI: Will the
Minister of CHEMICALS & FERTI-
LIZERS be pleased to state:

(a) whether the IDPL will make
formulations also on a large scale;
and

(b) if so, whether these formula-
tiong would bring down the price of
drugs considerably?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). IDPL are in
the process of expanding their for-
mulation capacity in their existing
units ag also to establish a new for-
mulation unit in Haryana so as to
increase their formulation capability
upto 60 per cent of their bulk drug
production, The prices of drugs are
governed under the Drugs (Prices
Controly Order, 1970, The prices of
prodycts of IDPL are accordingly
being fixed in accordance with the
norms prescribed under the above
said Order, It is the endeavour of
IDPL to effect maximum economies
in their process of production so as
to maintain their prices at reasonable
level.
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Amount sanctioned and Target for

Completion of Banspani-Jakhapury
Railway Line

39. SHR1 SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether further work on Bansg-
pani-Jakhapura line has been sanc-
tioned;

(b) if so, what amount thas been
sanctioned therefor; and

(c) what is the present target for
completion of the railway line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). The
construction of a rail link from
Benspani to Jakhapura iy an ap-
proved work and was included in
Railway Budget 1974-75 at a cost of
Bs. 39 crores. The project was pro-
posed to be taken up subject to the
Stute Government's sharing 50 per
cent of the capital cost. So far the
Slate Government's approval for
-gharing the cost has not been received
-Final Location Survey for the por.
diom Banspani-Joruri and Jakha-
pura-Daitari have since been com-
pleted and reports received, The
survey report for the portion Jorup
to Daitari is expected to be received
shortly. The project is at present
targeited to be completed by April
1980 subject to fthe awvailability of
adequate funds.
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Temporary Employees taken back om
duty on Daily Wages for Participating
in May, 1974 Strike

41, SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS he
plcased to state:

(a) whether temporary employees
who participated in May, 74 strike
have been taken back on jobs on
daily wages;

(b) if so, the recasons therefor; and

(c) whether Governmenl are now
considering to restore them to the
original position?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: SHRI
BUTA SINGH): (a) and (b). No
temporary employee whose services
were terminated has been taken
back on daily wages, Howewver,
some casual labour working on other
than Projects , who had acquired
temporary status on putting in con-
tinuous service for a stipulated
period lost this continuity as a
result of the strike during May
1974, When re-employed after the
break, they have to be on daily
wages, in accordance with rules
till they complete another 120 days
of continuous service,

(c) On completion of 120 days of
continuous service, they will again
attain temorary statues.
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Take Over of Foreign Oil Companles

42. SHR] S. M. BANERJEE: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether a flnal decision has
gince heen taken to take over al] the
foreign oil companies;

(b) M not, the reasong for the ab-
nommal delay; and

(¢) when a final decision is likely
to be faken?

THE MINISTER OF PETROLEUM
(SHRI K, D, MALAVIYA): (a) o
(e). Jovernment have declared
their intention of acquiring effective
control over the oil industry, both
in refining and in exploration and
production, The first step was taken
in this direction in March 1974 when
Government acquired the assets and
opetations of Esso in India. Recent-
ly, an Agreement was signed by
Governmént with Burmab Shell for
the sale and purchase of 100 per cent
share capitaf of Burmah Shell Re-
fineries Lifnited and the transfer
and vesting of Indian -assets and
liabilities of Burmah Shell Oil Sto-
rage and Distributing Company of
India Limited. Negotiations are in
progress for acquiring the assets and
operations of Caltex and Assam Ojl
Company.

Warning Boards at Unmanneq Level
Crossing

43. SHRIMATI PARVATHI
KRISHNAN:

SHRI Y. ESWARA REDDY:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railway Boarq has
taken a decision to set up warning
boards at unmanned level crossings;

(b) if so, the broad outlineg there-
of; and
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(¢) the steps Government have
taken in that direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c¢c). The
r.esponsibility for provision of road
signs at approaches to level crossings
for warning to road traffic for pre-
vention of accidents is that of the
State Governments, as enjoined in
the Motor Vehicles Act, All State
Governments and Union Administra-
tions have been requested by the
Union Ministry of Shipping and
Transport for (i) taking action on
priority basis for provision of road
signs at approaches to level crossings
giving priority to unmanned level
crossings; (ii) inscribing the word
‘DANGER’ op the top of the road
signs,

2. As an additional safety measure,
the Railways are also providing
‘STOP' Boardg at the approaches to
all unmanned level crossing within
railway boundary on both sides of
the track. The ‘STOP" Boards within
the Railway boundary consist of a.
board 675 mm. (2'3") x 525mm. (1’ 9”)
on suitable post bearing the indica-
tion of an engine and the legend
DANGER and STOP in English and
in the regiona] lnguage.

Production ang Import of Petroleum
Products to meet Demands

44. SHRIMATI PARVATHI
KRISHNAN:

DR. RANEN SEN:
SHRI P. M. SAYEED:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether Government have to
import Petroleum products in order
to meet the demands in the country;
and

(b) what ig the tota] domestic pro-
duction of those petroleum products
and what is their total import during

the last three years?
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THE MINISTER OF PETROLEUM
(SHRI K. D, MALAVIYA): (a)
Petroleum products in which  the
country is deficit are imported to
meet the current demands, These
are mostly Kerosene, High Speed
Diesel and Furnace Oil, apart from
small quantities of a new other
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speciality products and Ilubes, In
the coming year, we may also have
to import naphtha to meet the full
requirements of the fertilizer plants,

(b) The total imports, together
with the total domestic production
of these products, during the last
three years are as follows:—

Year Production Imports
1973 . 13,828,000 Metric 3,735,0c0  Metric
tonnes tonnes
1974 . 14,906,000 » 2,949,000 »
1975 a‘ﬂ— 0ct.) . 13,373,000 » 1,809,cc0 3

Fulfilment of Twenty-point Economic
Programme of the Prime Minister

45 SIIR] NARSINGH NARAIN
PANDEY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government will lay
on the Table a report of the various
actions taken in Railwayg for the ful-
filment of Twenty-point Economic
Programme of the Prime Minister;
and

(b) whether the question of employ-
ment in Railways bas also been con-
sidered?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A report is laid
on the Table of the House, [Placed
in Librury, See No. LT—8980/76],

(b) Ine of the points relates to
enlargeinent of the scope of the Ap-
prenticeship Scheme. The attached
note ecovers this point amongst
others.

Railway Accidents during 1975

46. SHR] SHASHI BHUSHAN:
DR, RANEN SEN:
SHRI D. K. PANDA:

Will the Minister of RAILWAYS
be pleased to state:

{a) the total number of persons
killed and injured due to railway ac-
cidents during the year 1975 in vari
ous zonal railways;

(b) the causes of accident in each
case;

(c) the amount of compensation paid
to the families of those killed and of
those injured in tihie accidents; ang

(d) the number of cases of com-
pensation which are still under consi-
deration and when are they likely to
be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the
period 1-1-1875 to 30-11-1976 two
hundred and thirty flve persons were
killed and 854 injured in the train
accidents which occurred on the
various zones of the Indian Govern-
ment Rallways.
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(b) The causes of these accidents are as under:—

(#) Failure of railway staff

(#i) Fiilue of p:rsons other than railway
staffl . 5 . . d .

(¢i5) Failure of Equipment

(iv) Accidental

(¥) Cuzse could not be established
(vi) Sabotags

(vif) Crize not yet finalised

(c) Rs, 18,13,550.00 have so far
been paid as compensation under the
Indian Railways Act to the victims
of the train accidents, which occur-
red during the period from 1.1-75
to 30-11-75. Information relating
to compensation under the Work-
mens Compengation Act, 1923 s
being collected and will be laid on
the Table of the Sabha,

(d) 155 claims for compensation
pertaining to these accidents are
pending in Court or with the Claims
Commissioners, The time likely to
be taken by the Court/Claims Com-
missioners for finalisation of these
cases cannot, therefore, be stated
definitely,

Take-over of Burmah Shell Oil
Company

47, SHRI H. N, MUKHERJEE:

SHRI C K. CHANDRAP-
PAN:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether Government have de-
cideq to take over Burmah Shell Oil
Company;

(b) whether Government have de-
cided to pay compensation to Burmah
Shell;

t¢) whether Burmah Shell has
carned more profit from India thfm
its actual paid up capital in India;
and

. . . $22
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(d) if so, the reasong
compensation?

for paying

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to
(e): Yes, Sir, )

(d) It is proposed to introduce a
Bill in the current Session of the
Parliament for the take-over of
Burmah Shell. It will not be in
public interest to disclose any
details,

Proceedingg againsy Goenkas and
Birlas

48. SHRI H. N. MUKHERJEE:
SHRI B. S. BHAURA:

Will the Minister of LAW, JUS.
TICE AND COMPANY AFFAIRS
be pleased to state;

(a) whether Government proceed-
ings against Goenkag and Birlas are
at the initial stage; and

(by if so, the reasons therefor and
how many Birla concerng and sister
concerng of Birlag are facing Govern-
ment's proceedings?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) and
{b). The information is being col-
Jected and will be laid on the Table
of the House.
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Proposa] to Search for Oll1 gt
Tamil Nadu Coast

49. SHRI M. KATHAMUTHU:
SHRI C. JANARDHANAN:

Will the Minister of PETROLEUM
be pleased to state whether Govern-
ment have any proposa] to search for
oil at Tamil Nadu coast?

THE MINISTER OF PETROLEUM
(SHRI K D. MALAVIYA): Yes,
Sir, A contract for exploration and
exploitation of hydro-carbons in
Cauvery offshore basin has been
recently awarded to the Asamera
Group of Canada. In on-land Tamil
Nadu, a number of deep wells have
been drilled but no commercial de-
posits of hydrocarbons have so far
been discovered, The exploration
work is, however, continuing.

Talks for Take-over of Burmah Shell
and Caltex

50. SHRI R. S. PANDEY:
SHRI RAJA KULKARNI:
SHRI BHOGENDRA JHA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether Government have ar-
rived at and signed a settlement with
marketing and refinery Companieg of
Burmah Skell in India, for the latter's
take-over;

(b) whether the agreement provide
for continuity in employment, terms
of service conditions, benefits and fa-
cilities enjoyed by employees of
Burmah Shell; and .

(c) whether Government have
started negotiations with Caltex
(India) Limited also, for the latter's
take.over?

THE MINISTER OF PETROLEUM
(SHRI K, D. MALAVIYA): (a) Yes,
Sir,
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(b) The present officers and staff.
working in Burmah Shell Refineries
Limited and Burmah Shell Oil Storage
and Distributing Company of India
Limited including those on temporary
overseas assignments will continue to
be in service or be employed as the
case may be by tHa continuing Gov-
ernment Company under existing
terms and conditions, A view of the
scales of pay and perquisites and the
terms and conditions of service will
be taken at the time deemed appro-
priate by the Government or the Gov-
ernment Company.

(c): Yes, Sir.
Legal Alg ang Advice Boards in
Stateg

51. SHRI PRABODH CHANDRA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether some of the State Gov-
ernments have established Legal Aid
and Advice Boards for providing free
legal aig to the poor; and

(b) if so, the names of such Statest=

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR V. A. SEYID
MUHAMMAD): (a) and (b) The in-
formation is being collected and will
be laid on the Table of the House.

Recovery of Crude Oil from Assam
and Ankleshwar Oi] Fields

52. SHRI C. JANARDHANAN:
SHRI SARJOO PANDEY:

Will the Minister of PETROLEUM
be pleased to state the quantity ef
crude oil, the Oil and Natural Gas
Commission is expecting to recover
from the Assgm and Ankleshwar oil
fields?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): As on 1st
January, 1975, ONGC had discovered
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$4.92 million tonnes of initial recover-
able reserves of oil. Out pf these re-
serves, 34.72 million tonnes of oil has
been produced by the end of November,
1975, leaving a balance of 60.20 million
tonnes, to be recovered in the coming
years.

Foreign Companies Prospecting Oil
in Ingis

53. SHRI SHANKER RAO SAVANT;
Will the Minister of PETROLEUM
be pleased to state:

(a) the nameg of foreign companies
deing prospecting work for oil in
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India under permission from the Gov-
ernment of India;

(b) which areag have been allotte@
to them and for what duration: and

(c) the time when each of them
started work or when are they ex-
pected to start the work?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to (¢):
The requisite information is given
below:

Name of the com awarded contract  Area for which
s [contract awarded of work

for ojl exploration

Duration Time when stared

eontract

1. Culsherg India Gro f U.S.A. Bengal offshore basin 27 years
o ‘of Tndia Ir o adjoining coasts «{ work in October

West Bengal and
part of Orissa.

with Natomas of India Inc. as the
Operating Company.

2. Realing and Bates Group of U.S.A. Kurch Offshore
with Reading & Bates Oil and Gas basin,

Company as the operator.

Started  geophysical
1974 and explora-
tcry  drilling in
September, z‘gf.
Expleratory I-
ing in progress.

Started geophysica-
work in  Qetober,
1974 and explora.
tory drilling in
October, 1975
Exploratory drilling

in progress.

24 years

3. Asamera Group of Canada with Cauveryoffshore basin 24 years [Is to start geophysical

Asamers Oil Corporation Ltd., as
the Operating Company.

work in  Januarty,

1976.

Agreement tg Import Petroleum Pro-
ducts from Kuwait
54. SHRI Cc. JANARDHANAN:

DR. RANEN SEN:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether Government have
concluded an agreement to import
petroleum products from Kuwait; and

(b) how far will this help to meet
the demands of petroleum products
in India?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b): No, Sir. In the protocol signed
during the visit of the Kuwait Oil
Minister in the 2nd week of December,
1975 it has been agreed that further
long-term contracts for purchase of
petroleum  products from Kuwait
should be negotiated beginning from
the year 1876,
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Agreement with Egypt for Supply of
Crude

85. SHRI R. R. SINGH DEO:

SHRI S. A. MURUGANAN.
THAM:

SARDAR SWARAN SINGH
SOKHI:

‘Will the Minister of PETROLEUM
be pleased to state whether an agree~
ment has been signed recently bet-
ween India and Egypt for the supply
of erude to India?

THE MINISTER OF PETROLEUM
(SHRI K, D. MALAVIYA): Under the
Trade Arrangement for 1076, signed
between India and Egypt, crude oil has
been identified as one of the items that
could be considered for import by
India.

Implementation of 20-Point Economic
Programme

56. SHRI S. M. SIDDAYYA: Will the
Minister of PETROLEUM be pleased to
state:

(a) how far has the 20-point ece-
nomic programme of the Prime
Minister been implemented so far as
it relates to his Ministry; and

(b) whether there are any obstacles
in the way of its effective implemen-
tation?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(b) The steps taken to implement
the 20 point Economic Programme in
the Ministry of Petroleum include:—

(i) All round improvement in dis-
cipline, cleanliness and punctuality.

(ii) improvement in disposal of work
and clearance of arrears. The number
of long pending cases has been brought
down from 377 to 38.

(iii) economy in non-essential ex-
penditure, Expenditure on over time
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allowance has been reduced by 60 per
cent,

(iv) improvement in response to pub-
lic complaints,

(v) slepping up of efforts to explore
and develop indigenous sources of
crude oil.

(vi) increase in production of crude
oil by 2,93,000 tonnes during July-
November 1975 compared to corres-
pending period in 1974.

(vii) Opening of multi-purpose rural
markeling centres 1o improve availa-
bility of essential inputs to the rural
sector at conirolled prices. B0 such
centres have already been commis-
sioned till 31st December, 1975.

(viii) introduction of schemes of
workers’ participation in industries at
the shop floor and plant level.

(ix) increase in the intake of appren.
tices in Public Sector Undertaking to
522,

(x) speeding up the disposal of appli-
cations for industrial licences.

(b) No, Sir.

Shortfall of SC|ST in Classes II and
v

57. SHRI S, M. SIDDAYYA: Will the
Minisier of RAILWAYS be pleased to
state:

(a) whether his Ministry has for-
mulated a time-bound programme te
make good the shortfall of the Sche-
duled Castes and Scheduled Tribes in
Class IV and 1II by the end of
March, 1976;

(b) if so, what was the shortfall in
class IV and III; and

(¢) how far has it been made good
upto the end of December, 19762

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,
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(b) and (¢). Information is being
collected and will be laid on the Table
of the Sabha.

Allotment of Vacant Lang along
Rallway Tracks on lease

58. SHRI JAGANNATH MISHRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
Jease out the long stretches of vacant
land along the railway track; and

(b) if so, the terms and conditions
of the proposed lease?

THE DEPPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Surplus
cultivable Railway land between
stations is handed over to the State
Government for ‘Grow More Food'
purposes with a request that, while
licensing the said land, preference
may be given to the actual tillers of
land who may be landless, with an
over-riding priority being given to
the casual labour who have worked
on Railwayg for a minimum period
of 3 years.

Where State Governments decline to
take over surplus Railway land it is
licensed to the adjacent owners/culti-
vators/agricultural graduates, or any
other applicant. The surplus Railway
lands in station yard and railway colo-
nies are, however, licensed to the Rail-
way employees/Railwaymen's Co-
operative Farming Socisties.

Licences are generally given for a
period of one or two years al a time,
on payment of suitable licence fee ar-
rived at after taking into consideration
the relevant factors like fertility of
land, number of crops raised, availabi-
lity of irrigational facilities. The
licence fee is payable in advance and
the licences are also required to pay
one year's fee as security deposit.
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Underground Railway Scheme for
Calcutta and Delhi

59. SHRIMATI

ROZA DESH-
PANDE:
SHRI S. A, MURUGANAN.
THAM:

Will the Minister of RAILWAYS
be pleased to siate:

(a) whether Government schemes
of underground Railways for Calcutta
and Delhi are progressing slowly; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Cal-
cutta: The actual construction work
which had started in the latter half
of 1973 on the Dum Dum—Tollyganj
Rapid Transit line for Calcutta is
Progressing at a pace depending upon
the modest annual outlays as are
possible to be provided under the
present constraint of resources.

Delhi: The techno-economic feasibi-
lity studies for a rail based Mess Rapid
Transit System for Delhi have since
been completed and the Government
are vet to lake a view on the schemes
proposed against the potential for al-
ternatlive road based systems. Only
after this the Government would be
in a position to take a decision on the
next stage of the work i.e. for detailed
designing and planning of priority
corridors keeping in view the resour-
ces position.

Construction of Jakhapura.Banspanj
Rail Link in Qrissa Stlate

60. SIIRI ARJUN SETHI: Will the
Minister of RAILWAYS Le pleased fto
state:

(a) what progress has been athiev-
ed in the consiruction of Jakhapura-
Banspani rail link of Orissa State;
and
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(b) whether all the Stats Govern-
ments have agreed tg share 50 per-
cent of the cost of construction of
such mew rail links?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) TFinal Location
Survey for the following sections has
been completed and the reports have
been finalised:

1. Banspani-Joruri Length 9.123 km.
2. Jakhapura-Daitari ,, 33.c49 .,

Final location survey for the remain-
ing portion is nearing completion. Final
location survey is the first essential re-
quirement before taking up the con-
struction of a new line and it has been
carried out for this line as expeditiously
as for any other project.

(b) The nature of participation of
the State Governments in the consiruc-
tlon of new lines varies for different

projects.
Strengthening of Faizabad-Allahabad
Rallway line

61. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there js any proposal te
strengthen the railway line batween
Faizabad and Allahabad; and

(b) if so, the stage at which the pro-
posa] stands at present and when the
work op this line is likely to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise,

fafggrar @ & &0 7 ov wew
wt feafr
62. S WYo WTTo TWA : &7 TN
HEY 4g TOTY ®Y FIT HG fF
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oy ®ye * @ # o wew § o
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Cushions in 1st class compartments of

trains between Lucknow apd Nepal-

ganj Road Station and betWeen Gomda
ang Babraich

83. SHRI B. R. SHUKLA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether old, obsolele and un-
serviceable cushions are fitted ip the
first class compartments which are
attached to through coacheg on North
Eastern Railway between Lucknow
and Nepal ganj Road Railway sations
and also jn similar coaches between
Gonda and Bahraich stations; and

(b) if so, whether Government pro-
pose to replace such cushions by stan-
dard cushions?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.
(b) High incidence of theits and

vandalism had been causing tearing off
rexine of cushions in the First class
coaches. Due to npon-availability of
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rexine etc., for sometimes, other cush-
fons fitted with Jute covers were pro-

vided temporarily but have now been
replaced with proper covers.

Drilling operations by O.&N.G.C. in
Assam ang other places

64, SHRI SAROJ MUKHER]JEE:
Will the Minister of PETROLEUM be
pleased to state:

(a) whether crude oil has been
struck recently near Sarupathar in
Sibsagar district of Assam as a result
of drilling operation by the Oil and
Natura] Gas Cemmission; and
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(b) at how many places the Oil and
Natural Gas Commission has carried
the drilling operations during the last
three years and with what result—
state-wise break-up of drilling opera-
tiong and total expenditure incurred
in each case?

THE MINISTER OF PETROLEUM
(SHRI K. D, MALAVIYA): (a) No,
Sir. The ONGC is presently doing
seismic survey work in Neojan Saru-
pathar area. No drilling there ha
as yet been done. '

(b) The requisite information for
the years 1972-73, 1973-74 and 1974-
75 is given below:

(In lakhs of Rupees)

State No.of  No.cf  Expendi-
places wells ture
on which completed incurred
drilling
continued
comm-
enced
ONLAND
Gujarat . . 44 161 422451
Assam . . . . 10 55 285738
Tripura ; . . 1 1 313°09
West Bengal 3342
‘Tamil Nadu & Pondicherry . < 4 3 24080
Rajasthan . . . . 1 229°79
Jammu & Kashmir 1 1 174' 56
OFFSHORE
Bombay High area a . . . . 2 4 145284
ToTAL 63 225 9556'39

e ———— -

As a result of drilling/production
testing operations, oil/gas was disco-
vered at Linch, Asjol, Sannau Khurd
and Siswa in Gujarat, Charali in As-
sam, Baramura in Tripura and Bom-
bay High (main) in the offshore.

Production of crude oil

65. SHRI SAROJ MUKHERJEE:
Will the Minister of PETROLEUM be
pleased tp state:

(a) what in the increase in crude oil
production in India during the year
1975;
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(b) what is (i) the percentage ©f
total annual production of indigenous
erude oil in India in the oil fields of
Assam and Gujarat belonging to the
0. & NG.C.; (ii) the percentage of
the game in the joint sector unit, oil
India: and

(¢) what is the present capacity of
crude production in all the Govern-
ment and Joint Sector units in India
per year and the average annual oil
requirement in India?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) About
7,60,000 tonnes.

(b) (i) 61.8 per cent
(ii) 37.4 per cent.

(c) The crude oil production by Oil
India Limited during 1875 was 3.08
million tonnes and the target for
1978 is also 3.08 million tonnes. Oil
and Natural Gas Commission expects
to produce 5.1 million tonnes during
1975-76 and 6.32 million tonnes dur-
ing 1976-77. The level of crude
throughout in the refineries is laxpect-
ed to be about 22,15 million tonnes
during 1975-76 and around 24 million
tonnes during 1976-77.

RBeduction in the jncidents of robberies
in Railwayg after the proclamation of
emergency

66. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether the number of incidents
of robberies in the Railways have re-
markably reduced after the proclama-
tion of emergency; and

(b) if so, the number of such inci-
dents since 26th June, 1973 and how
does it compare with the number of
such incidents during the pericd of
three months before that date?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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BUTA SINGH): (a) angd (b). The in-
formation is being collected from the
Railways and will be laid on the
Table of the Sabha,

Robberies anq thefis in trains

67. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state the number of inci-
dents of robberies, snatching and
thefts in trains during the last six
months, month-wise and zone-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The information is
being collected from the Railways
and will be laid on the Table of the
Sabha.

Conversion of New Bongaigaon-Gau-
hat;j 1ine into broad gauge

68. SHRI DINESH CHANDRA GO-
SWAMI: Will the Minister of RAIL-
WAYS be pleased {o state:

(a) the progress made so far in the
project for conversion {0 broad gauge
line from New Bongaigaon to Gauhatiz
and

(b) the estimateq period within
which the project is likely to be com-
pleted?

@
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) und (b). A final
Location Survey for Rangiya to Gau-
hati Section of new Bongaigaon-Gau-
hati conversion gcheme has been com-
pleted and the estimate sanctioned.

Final Location survey for qhe re-
maining portion from New Bongai-
gaon to Rangiya is in progress. The
project is expected to be completed
in a period of about five years sub-
ject to timely avallability of adequate
funds.
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Project for connecting Meghalaya with
railhead

80. SHRI DINESH CHANDRA GO-
SWAMI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railways have
drawn up any project for connecting
Meghalaya with a railhead; and

(b)if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Surveys
for the following new lines, which
would serve the Meghalaya, have been
undertaken and the salient features
thereof are as under:

(i) Pancharatna - Dudhnai -
Darangiri:
Length: 110 kms.

The survey has been completed and
the report is under preparation. This
would also involve the construction
of a bridge over Brahmaputra or fer-

ry service between Jogighope and
Pancharatnaghat.

(ii) Gauhati-Burnihat:
Length: 30 kms.

The survey has been completed and
the report is under preparation.
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Vacancies in various High Courts

70. SHRI DINESH CHANDRA GO-
SWAMI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of vacancies at pre-
sent, State-wise, in the benches of
different High Courts;

(b) the reason for the delay in fil-
ling up these vacancies; and

(c) the approximate period within
which these vacancies are proposed 1o
be filled up?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) A
statement showing the number of
vacancies as on 5-1-76 in the different

High Courts is attached.

(b) and (c). The proposals for ap-
pointment of Judges in the High
Courts have to-be initiated by the
State Authorities. Proposalg for fill-
High Courts

It is not

ing vacancies in some

are under consideration.
possible to indicate the date by which
the vacancies are likely to be filled.

Statement
Sracemnt shwoiug the vacavcies in the RHigh Courts as on §-1-1976.

SI.N». Nwm: of the High Cwure No. of Vacancics
Permanent Judges  Addl Judges
(x) @) (3) (43
1 Allahabad 4 b
2 Andhra Pradesh . ' ; . : 1
3 Bombay a . 3 1 4
4 Calcutta 2 4
s Delhi 3 % G . ] 3
6 Gauhati . i ‘ g ‘ 2
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7 Guijarat

8 Jammu & Kashmir

9 Karnataka .

10 Madhya Pradesh .

11 Madras

12 Patna

13 Puanjab & Haryana g
14 Rajasthan

w e
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SWITHA T 80-90 WYo I
wofifaefry 5%Yo 7
EALIECIE] 250 %o qT0

framrsds aeez 500 fFo gro

() fars 3 =t ¥ 2 FwaAl
17 IIE 1T Aty "Wy gfa & A
FATAT AT Fi——

a (+) /

#if7 (—)

(w2 7% )
1972-73 . (+) s5.83
1973-74 (——)148.21
1974-75 (—)327.96

Wtfemn & Wi ¥ wa

74. A sprarex vy @ s
H4Y 7z Fqra 1 gO T fF o

(%) T Fifaaw & &€ 7 #H
F7X ¥ fa% grere ¥ adr fawmii &1
qRG ARG 9T WA S0 5L g W

(7) ®T €7 wWRWT & @A
fapar wmar qr ?
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e woi (st Fodto wiwatw):
(%) sft, gt | Faer SaTer (s fawmr)
F arem war T wsfers sqw wiga
swrafas 1T amT & AT qreEr
w7 % forwraa & art F wepEw onrdy fwi
& 1 57 w21 ¥ 40w g oy wifwa
g

(%) %o dama # Rifegw 9T
= & wearfaw fewraa & o @Y &

fafis @@ & WO w7 & oo ®
aw¥ mt safer

75. ¥To  wWeRtaTOWe wiiyg
71 XN WY T qATH FY FOT F4 (6

(%) = fafas 3 § m 0w
ad ¥ ST Fr ¥ o § ond
sfeagi § w3 goar aw & w09
it &;

(@) 37% fasg wr Fr9amE) i
w$; W%

() 7 oF ag F guE wE g
foar arafa aauz & af ?

W wmEg § IesAt (R g
fag) : (=) < g |

(&) et ams # g T GTEIT
faarir & & sw@r sa fear
wraT & g1 3% zve fzgr omar § 1 §9
1 wrafes g wfafee & s

freant fear mar
() feotros  fasirow
ﬁ*’m q&ﬁ'.“ﬁ
T, TR,
19748 1974 %
WFJAT, T,

1975a% 19753%
FTrcwfr e wefe
amfasr  (fafe-
Ll fasg
T )
witrfaaw
T w

wfufaas
& mefrr
qUHT F¥
Y gt
&I 'F.I_?I

(1) 3%

fair iy

T 3,52,83,187 30,46,142
(2) Wa=

g 69,37,460 45,86,875

W 4,22,20,647 76,33,017
Rise in Earning of Rallweys during
Emergency
76. SHRI M, RAM GOPAL REDDY:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether there has peen a steep
rise in the earningg of Railways during
the emergency period due to pluggmg
of loopholes; and

(b) if so, the earnings during last
four months as compared to four
months prior to emergency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ' (SHRI
BUTA SINGH): (a) and (b). There
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has been rise in earnings except under tuations such as summer rush, mar-
where the shortfall was riage season etc. A statement is at-
mainly due to normal seasonal fluc- tached.

Statement

— - —

Isr. Lse
March, 1975 Iu!y 1975 Increase
(1] w or
30-6-1975 31st Oct, decrease
1975

(1) No. of p=rsons detected travelling .
without tick=ts or with improper tickets 6 5c Lakhs 8- 81Lakhs +2-31 akhs

(f) Amount of Railway dues realised . Rs. 94-85Lakhs Rs. 117-05Lakhs + Rs.22- 200 akhs
(i) N>.of unbooked luggage cases detected 3-goLakbs 5-25Lakhs +1-35Lakhs

(iv) Amount realised for unbooked luggage .
cases o ' . . . + Rs.31°04Lakhs Rs. 43'64Lakhs -+ Rs.r2'60Lakhs

(v) No. of pusons prosecuted . 0" 66Lakhs 1-20L.akhs +0- 54Lakt
(vi) Amuac of jalicial fine realised - Rs. 6 18Lakhs Rs, 14-57Lakhs + Rs.§: 30 akhs

N — —— e

m v gyATw ¥ W XA & wrew TT WAT ¥ zRravowar # Ay ¥ YA

TR oy = wwwrfoat €@ apre % fe3-fEs Fr41 & 7 57 @ 7,

. 77. S TWTEATT WTEXt @ &q7 ks

X FA A ITAFFI0 w4 7 (W) & v wEfa @
(%) #1r w1974 %1 gIATA AR ¥ ATHIT FT HWT emamrx

o e L w1 wfare @2

Fiar aT g0 R awd &

Tt < fam o & 9 AwQ W awa ¥ 30w (D

@ g foar mar g, 9 wwfaa & fag) : (¥) <t &)
wamr Feasr g wo se &

g (&) o Fraor 741 24 7 7T &
(w) afz g7, @1 @& W *4- {m;]mmifmmqna
wifeat #Y A-7rT qear #97 E ; S
(n) &% W wiere feer § () W= (¥). amarey & dawt
fa Fararerdi & fadat & wqarc Foaew ¥ A A gz Ay 747 936

1813 L.S.—4,
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wawifegt 1 A ov a7 w2 faar
w@r

ot whnfer Wt faarfost wt ferfiafa

78. S TETEATT TTER
1 ®lo ¥o WA :
ot vafasia wq,

FqT TeTa A WY IATw HAT TE FATA
ﬂmlﬁi?f!?:-—

(%) war gt wfefa & fadel)
W B4 & TFawo & qEr fear
L

(=) afz &, At 34 7 7THT F
way wfafsm & 7

. varaa oY vécw st (it fo wto
ad): (%) N (7): ggrdim sl
&1 w9 wfaw T dqq & A7 791 farwi)
aragst & fama & T # wiea
f Wy Igam 9w afsT wfafr &
fawrfew frw <7 o€ ¢ -

(8¥) =iafa & ag=a A fawrfra
& ¢ fe I3 &7 ®1 AT w94
wigp |1 7 7 faar snar wfgg

(9) fazen qzrfafaama ufufran
& Auies Al & AU weg g
¥ fawra ¥ 947 a§qA 1 AT H
ey g afafa fawfor st ¢ v
agaifrs Frggfan Afa 1073 &
qfdfre 1 % faaifa sl ®r &1 af
aTaitg g4 334 & farq v 7€ g
;M F w17 w¢ T feAWT IIWAT Y
fagm feg wra f wrsr & & W4T qiew
qoff WY 409, a% F7 &I Tq7 TAY Wi
269/, 7% AT ¥ & ¥7 334 ¥ ¥4
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v aofy g sgdm ¥ aiqafos
argafen Aify 1973 & ofefe 1
# g{am g & oformersy @
gt 9T ¢ fearad famr ax wmr &
a1y § 1 wfafr fesrfon vt & fr
faelt arew gt & fag w1 wfgww
WTeET ARt & gar wa<h ¥ faad
g w7 # g AT wfew (g7 w9}l
FT AT AT FIHEN SIHTI AT A g4
UOA uWEs wY ¥ wha/veraw &
frator dqafas & waar st fadfia
HEATHT {ATIT WYAT TG TOHTT

gOET T % fag aifes gom ("

geqor e Affa & s F ¥
famrfeat &1 wi= v sra

fawelt oo wrady & g s
& wrowr enfgdt w1 wen
femr W

79. WY TTSATY WTENT : ¥37 A
41 ag aAT< &7 ¥4 ¥

(%) v faoet aqr wEF &)
sfaafas qorg & 170 2w & fafww
WAt & g4% warfegi 1 =9 a2
&3 (Zq1 731 §; AT

(=) afzgr, a1 wT9ga< g&FT
antr 2 WY RowrT A g feafa & gume
AM & fom =y FHATE 1§ A9 IS
g af 7oy fasy §7

™ gxed ® IR (W L
fag) : '
D(w) o i

(W) mex 7gr 98700,
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qwTe faum war & ATy

80. St TRTEATT TTeR ¢
¥q7 fafly, = w weaat w1d 75
aE FATAF T g4 ¥

(%) w0 qwua faam aar &
AT # farx Tradfs 27 4w fan
o1, IA% AT7 4T §;

(=) fafaq wwafss zaigara
gan-aa feay S¥AENT mw fFa
4 o fagaty gedear fFAa 4,

(m) = feay gedtzadd &)
warAa wew g€ a1 q fEw-fEa 2=
F9; W%

() g FEHE 9 FHT F
fwa wa =m gwt WiT SEEAl &
T FA F gTFEIT Hi fwm=y orfor wrew
g€’

fafa, = ot wert wrd s
i o W (710 WYo Qo FraT W)

(%) & (w). wifws swrawrr =
Fra7 faaTor w2A & 2w 9T @ fan
mar &1 [wareg ¥ var " ifeyg
e QW 2} 9982/76)

(%) 1975 & gT a717 Faarw
w91 &% Aarw faEat & gamT 97
FTHTTLATY I9TAEF 29 1, 27,31,
913%0 & | 7 w4, A1 347 fraiwqi
# weafqai & whgta fraal & awo-
g & qfvomeasy AT w1 O

g€ R 99,375 50 1

Extemsion of Broad Gauge Line From
Samastipur to Narkatiaganj via
Darbhanga

81. SHRI HARI KISHORE SINGH:
Will the Minister of RAILWAYS be
pleased to gtate whether there ig any
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proposal to extend broad gauge line
from Samastipur to Narkatiaganj via
Darbhanga and Sitamarhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Conversion of Samas-
tipur-Darbhanga M.G. section into
B.G. is en approved work. A final
location engineering survey for pre-
paring a revised estimate iz in pro-
gress. Construction will be taken up
after the estimate is received and com-
sidered. The question of further com-
version beyond Darbhanga to Sita=
marhi and Raxaul, or its alternative
via Muzaffarpur-Raxaul and its pos-
sible extension to Narkatiaganj may
have to be considered after Samasti-
pur-Darbhanga M.G. to B.G. conver=
sion makes substantial progress.

Employment for Wards of Loyal
Workers of Last Railway Strike

82. SHRI HARI KISHORE SINGH:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether the wards of a Jlarge
number of ‘loyal workers' of last
strike have not been provided with
employment opportunities; and

(b) if co, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEI
BUTA SINGH): (a) and (b). The
number of vacancies being limited, i8
has not been possible to offer appoint=
ment towards of all loyal staff. Those
whose wardg could not be offered em-
ployment, have been granted other
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benefits like advance increments, cash
awards, extension in gervice gtc.

Steps to provide Relief in Price of
Herosene

83. SHRI VASANT SATHE: will
the Minister of PETROLEUM be
pleased to state:

(a) whether the State Governments
and Union territories have been asked
to review sales tax, transpory charges
shd dealers’ commission on kerosene
to provide some relief to the consu-
Imers; :

(p) if 80, the main features of the
fyview sought to be carried out by
the State Governments;

(c) the reaction of the State Gov-
Frnments so far received on the pro-

posal; ang

(d) what further steps are propos-
ed to provide some relief in price of
kerosene to the Consumers?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to (c).
Following the unavoidable increase of
A2 paise/litre in the basic ceiling sell-

Prices of kerosene oil effective 1st

ember 1975, State Govts/Union
Territory  Administrations were re-
QUested {g streamline distribution ar-
r_&n‘gements particularly in rural and
Beémi-urbay, areas to review distribu-
tion and transportation costs and pro-
fit marging allowed to the wholesalers
ang retailers by the loca] authorities,
to see whether it would be possible
to keep down the increase to less
than 12 paise per litre. Replies are
#till awaited from most of the State
Governments.

{d) It is proposed to introduce a
Wew “CHULAH" which will consume
less kerosene for providing the same
heat value. A scheme of distribution
of essentia] commodities (including

' oil) through multi-purpose
tliral dlstribution centres is being in-
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troduced. It is glso proposed to give
wide publicity to inform the consu-
mers that a standard bottle of kero-
sene contains cnly 730 mls, g that
they pay only proper prices for its
contents

Violation of Company Laws Act by
Hindustan Aluminium Company Ltd.

84. SHRI SARJOO PANDEY: Will
the Minister of LAW, JUSTICE AND
COMPANY ATFFAIRS be pleaseq ta
state:

(a) whether the Hindustan Alumi-
nium Company Limited hag violated
the Company laws; and

(b) if go, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). It is
presumed that the Hon'ble Member is
referring to Hindustan Aluminium
Corporation Ltd. An inspection of the
books of accounts and other docu-
ments of this Company under Sec-
tion 209(4) of the Companies Act,
1956 disclosed a prima facie contra-
vention of the provisions of Section
314 of the said Act arising out of the
payment of penmsion to a Director, for
serviceg rendered earlier as an em-
ployee.

Increase in Rent of Quarters of Em-
ployees of Southern Railway, Golden-
Rock

85. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Goverrment have re-
ceived a joint appeal of the emplo-
yees of Southern Railway, Golden-
rock regarding the unjust increase
in quarter rent;

(b) whether Government are aware
that those quarters are over 50 years
old; and .

(c) if go, the reason for increasing

the rent?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The quarters referred fo in the
representation numbering 140 were
constructed during various yearg from
1924 to 1941,

(c) The increase in yrent wag due to
increase in the covered area of the
quarters ag a result of improvements
made in 1972 by providing a covered
verandah. :

Krishna RBridge

86. SHRI SAMAR MUKHERJEE;
Will the Minister of RAILWAYS be

pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
the railway job for chipping and
painting for Krishna Bridge hag been
transferred to contract labour; and

(b) whether Government propose
to take any action in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):; (a) and (b). Painting
work in girder bridges is a seasonal
work and no such painting work can
be carried out during monsoons or bad
weather. In the past when such sea-
sonal departmental labour wag dis-
charged for want of work, there had
been labour agitations. As such for
painting work, the work had to be en-
trusted to contractors. The Contract
Labour (Regulation and Abolition)
Act, 1970 does not specifically prohi-
bit engagement of contract Jabour in
seasonal type of work of chipping and
painting of steel work in girder brid-
Bes.

A representation received from the
honourable Member on the subject
Wag replied to accordingly,

Selling of Methyl-Dopa by IDPL

87. SHRI D. D. DESAIl: Will the
Minister of CHEMICALS AND FER-
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TILIZERS be pleased to state whe-
ther IDPL ig selling Methy] Dopa at
a price cheaper than that of the for-
eign company which was once the
sole producer of this drug?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): 1IDPL is selling Methy] Dopa
tabs. in 250 mg. strength only at pre-
sent. The BICP have worked out a
price of Rs. 61.33 per 100 tablet in
this strength for IDPL but they have
voluntarily reduced the price and are
selling at Rs. 53 per 100 tab, as against
the price of Rs. 53.67 per 100 tablet of
250 mg. strength of M/s. Merck Sharp
& Dohme Ltd. who were the sole pro-
ducers of these tablets earlier.

Credit for Fertiliser Production by
1. D A

88. SHRI D. D. DESAI: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased o state:

(a)y whether the IDA has
to provide 105 million dollar
for fertilise; production;

agreed
credit

(b) if so, the facts thereof; and

(c) whether fuller utilisation of
capacity of existing plantg is belng
sought with that wmoney?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) tg (e). Yes, Sir. This
credit assistance is proposed (o be uti-
lised mainly for improving the opera-
tions of the existing fertilizer units,
both in the public ang private sec-
tors, Apart from the balancing equip-
ment; required for improved opera-
tions of fertilizer plants, the credit
would be available for—

(i) development of associated fael-
lities 1o ensure reliability of
captive power generation equip-
ment, and

(ii) schemes designeq for better
production control like reco-
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very of flourine in phosphatic
fertilizer plants and produc-
tion of items like soda ash
and argon associated with fer.
tilizer plants.

Offshore Drilling off-Orissa Coast

89. SHRI D. D. DESAI: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether the off-shore drilling
off-Orissg coast has yielded an oil
find; and

(b) if so, the main features there-

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) and
(). A well is being drilled in the
Bay of Bengal, South of the coast of
West Bengal ang East of the coast of
Orisra. Results will be known after
the well is completed and tested.

Production of Railway Wagong in
Railway Workshop at Amritsar
90. SHRI RAGHUNANDAN LAL

BHATIA: Will the Minister of RAIL-

WAYS be pleased to state:

(a) whether any Railway wagons
have been produced in the Railway
Workshop at Amritsar during 1974-
%5; and
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(b) whether there is any proposal
to modernise the Railway workshop?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 725.5 wagong in
termg of four-wheelers were produc-
ed during 1974-75 in Railway Work-
shop at Amritsar,

(b) No.

Reduction in the Priceg of indigenous
Phosphatic Fertilisers

91. SHRI RAGHUNANDAN LAL
BHATIA. Will the Minister of CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have made
any reduction in the prices of ferti-
lizers; and

(b) whether producers of indigen-
ous phosphatic fertilizers have also
reduced their prices?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P, C.
SETHI): (a) The prices of yrea and
calcium ammonium nitrate which are
contrulled under the Fertilizer Con-
trol Order were reduced with effect
from 18th July 1975 as underi—

Figures in Rupees.

Original Retail Price  Reduced Retailprice

w.e.f. 18-7-1975
per tonne
Urea . 2000 1850
Calcium Amm. Nitrat 109§ 1015

I addition, the prices of some of the
complex fertilizers marketted through
the Central Pool were revised as
shown in Statement I laid on the
Table of the House. [Placed in Library
See No. LT-9983/76]. With effect from
1st December, 1975, the prices of some
of the complex fertilizers marketted
through the Central Pool were further
reduced as shown in Statement IL
Iaid on the Table of the House,
{Placed in Library. See No. LT-
9983/76].

(h) Keeping in view the reductions
made in the complex fertilizers mar-
ketteq through the Central Pool with
effcet from 18th July, 1975, the indi-
genous manufacturers of phosphatic
ferti‘izer effected suitable reductions
in the prices of their products. Fol-
lowing the reduction in the import
duty on phosphoric acid from 30 pev

cent to 15 per cent with effect from
1-12-1875, MFL, Zuari Agrochemicals
ang IFFCO, whose facilities are bas-



top Written Answers

ed on imported phosphoric acid, fur-
ther reduced the priceg of their pro-
ducts The reduction ip prices made
by the indigenous manufacturers in
July, 1975 and again in December
1875 are shown in Statement III laid
on the Table of the House, [Placed
in Library. Sec No. LT-9983/76].

Alleged Criminal Conspiracy to de-
fraud Indian Machinery Co, Ltd.

92. SHRI BHOGENDRA JHA: Wil]
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether three officials of the
Government managed Indian Machi-
nery Company Limited, Howrah in
West Bergal entered into a criminal
conspiracy to defraug the company
of certain raw ‘materials;

(b) if wo, whether any ‘enquiry has
been made into that matter; and

(c) if go. the findings thereof and
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) to (c).
Information is being collecteq and
will be laid on the Table of the House.

Proposal to introduce Fast Train Bet-
ween Mangalore and Quilon

93. SHRI C. H. MOHAMED KOYA:
Will the Mimister of RAILWAYS be
pleased to state whether there is any
proposal to introduce a fast train from
Mangalme to Quilon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No.

Survey for Emakulam-Alleppey
Railway Line

94, SHRI C. H. MOHAMED
KOYA:
SHRI P. M. SAYEED:
Will the Minister of RAILWAYS
be pleased to state:
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(a) what progress bhag been made
in the survey for the feasibility of a
railway line connecting Alleppey and
Ernakulam in Kerala; and

(b) whether this proposal ig un-
necessarily being delayed and if 8o,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Overall physical
progress on this survey so far is 40
per cent.

(bj The survey is in progress ac-
cording to schedule and is expected
t® be completed by May, this year.

Comgletion of Kuttipuram—Guru-
vayoor Railway Line in Kerala

95. SHRI C. H. MOHAMED KOYA:
Will the Minister of RAILWAYS be
pleased to state whether the surveys
for the Kuttipuram-Guruvayoor-
Ti.chur Railway line (in Kerala) has
been compieted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRi
BUTA SINGH): Preliminary Engi-
neering and traffic surveys for the
proposed rail link from Kuttipuram
to Trichur via Guryvayoor are in
progresg and are likely to be com-
pleted shortly.

Production and Use of Wagons
During 1973-74 and 1974-75

g6, SHRI P. GANGADEE: Will the
Minister of RAILWAYS be pleased to

stute-

(a) the numbep of railway wagons
produced in the years 1973-74 and
1974-75; and

(b) what numbers were brought to
use in the above yecars?

''HE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The number of
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wagons delivered in the years
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1873-74 and 1974-756 were as ynder;

Year

1973-74
1974-75

"(b) Al the above
brought to use on receipt.

Ticketlesg Travelling after Prociama-
tion of Emergency

97. SHRI SHANKAR DAYAL
SINGH: Will the Minister of RAIL~
WAYS be pleased to state  whethel
ithere has been considerable improve-
ment in regard  to the number of
ticketless travellers in Railways after
the proclametion of emergency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHEI
BUTA SINGH): Since proclamation
uf Emergency ticket checking drives
have been intensified on the Railways.
As a result of these checks during the
period frem 1-7-75 to 30-11-75,
10,67,786 persons were detected travel-
ling without or with improper tickeis
and a sum of Rs. 14249307 was ¢~
alised from them as Railway dues 3%
compared t¢ the detection of 748,298
persons resulting  in realisation of
Rs 1.02,02,076 as Railway dues during
the corresponding period of the pré-
vious year.

Uniop Carbide Co.

98. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(ay whether any investigation has
been, made recently into the func-
tioning and distribution of chare ca-
pital. of the Union Carbide Co.,, 2
multinationa] corporation: and

Wagons d:limcd.

e 4

(Figures in terms of four wheelers).

sk

12198

10958

(b) if so, the findings of investiga-
tion? . te ;R

THE CEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) No 1n-
vestigation into the affairs of M/s:
Union Carbide India Limited has been
ordered under the provisions of Com-
panies Act, 1956,

{b) Does not arise.

WA W WY

99. ! H=E W AM
aqT ¥ qAT 47 T T w7 g w6

(F) #11 ¥73 fram & waq o
Tqr fgfia A7 § zwraT A4r QY
zra7 feeqi & 71 Y 97 37 F wezr-
JIT R,

(=) 37 w117 F1 FATS FIA
¥ fag w717 7 11 177 aart @,

() wrary feafa ®1 wy7am & arx
T HATAROATIH NTTAN H A=
F17 7 97 fwax I saarfeai &1
qFE AT 3, WL

(a) vad & feax wqarfeal wy
-z Fay mar @ ey wwfara
fra mq & o Ferk 2feq fog 7 &7
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W Fwen | 39 AN (s @
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Introduction of Express Goods Trains

100. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whetiier sume Express Goods
Trains are being introduced on some
important routes of some railways
to expedite delivery and fo avoid

pilferage:

(b) if so, the routes ang the perfor-
mance result thereof; and

fe) whether in the context of good
performance such trains are propos-
ed to be introduced on al] important
commercial routezs in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
BUTA SNGH): (a) and (b). Express
Goods Trcins are already running on
the trunit routes between important
commercial centres, viz., New Delhi-
Calcutta, New Delhi-Bombay, New
Delhi-Madras, Madras-Calcutta,
Madras-Bombay, Bombay-Calcutta,
The performance of these trains in the
month of November, 1975, is given
below: —

(In hours)
Route Scheduled  Actual Route Scheduled  Actual
transit transit transit transit
1imes time time time
N:w D:hi—Cilcutta 76=—22 7600 Calcutta—:New Delhi 95—00 =810

New D:lhi—Bombay §—45  §54—48 Bombay—New Delhi - s1—10 56—4¢
New Delhi—~Madras . 168—10 153—34 Madras—New Delhi 190—55 166—48
Bimbay— Madras . Rr—1§ 71—27 Madras-Bombay . §O—=40 8g—s20
Calzutea~ Madras . 104—=75 8>— 53 Madras— Calcutta g8—o00 86—13
Cilcurta—~Bombay . 112—j> 9R—5y Bombay—Calcurta . 86—+55 74=01
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(¢) Such trains on other important
routes will be introduced if there is
adequate justification for the same,

Help to Wagon Industry

101. SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the ecrisis ridden
wagon industry hag received Rs. 33
crore as an aid as per recommenda-
tion of Planning Commission;

(b) whether this amount of aid
has been disbursed only to eight sick
wagon building units now under the
management and control of Govern-
ment or five private sector units have
also received gsome share; and

(¢) whether after receiving the aid
the units concerned are making up
the deficiency and picking up the
production? b

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) To maintain the
production of wagons in the industry
during 1975-76 at the same level as in
1974-75, 1he requirement of additional
funds was estimated to be Rs. 33
crores over and above the original pro-

" vision of Rs. 32.25 crores. Against
this, the Planning Commission and the
Ministry of Finance sanctioned an ad-
ditional allocation of Rs. 25 crores
only. Ministry of Railways have again
approached for sancuon of the balance
of Rs. 8 crores.

(b) The funds sanctioned for pro-
curement of wagons from the industry
are disiributed to all the wagon buil-
ders and component manufacturers
from whom supplies are being re-
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ceived, ensuring a proper share for
the Government managed/Public Sec-
tor Units.

(c) Inspite of inadequacy of funds
to maintain production at the same
1974-75 level (being short by about
Rs. 8 crores), the industry is main-
taining rroduction at a level higher
than 1974-75.

Improvement in functioning of
Rallways after Emergency

102, SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether functioning of railways
has improved a lot due to a sense of
digcipline and dedication created
among the staff as a result of procla-
mation of emergency;

(b) whether Railways have made
remarkable progress and increased
their earnings by more than
Rs. 4 crores after the declaration of
emergency; and

(c) whether alongwith increased
income the Railways have increased
some passengers amenities also in
the form of opening medica] stalls at
some important stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) From the statement enclosed, it
would be seen that during post emer-
gency period, there has been rise in
earnings except under passengers
vhere the relatively lower earnings
were rnainly due to seasonal fluctuat-
ions,

(e) Iastructions have been issued to
open such stalls for sale of medicines
at selected important stations,
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Statement

» period of three months compared with Pre-

iod of three months.

Statement showing sanungs for Post mm
emergancy

(Rupees in crores)

Perivd 4/75t0 6/75  Period 7/75 10 9/75
(Pre-emergency) (Pust-emergency)
Passenger 13328 11385
Other Coaching 17: 60 2079
Goods 270" 48 27744
Swndries - 994 11-82
ToTAL 431°30 423'90

Kerala Government suggestions for
Rallway Electrification in Kerala

103, SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government have de-
cided to go in for further electrifica-
tion of Railways in Kerala; and

(b) if so, the salient features
thereof with a particular reference
with regard to the suggestions made
by Kerala Government to Southern
Railway for constructing electrical
track for Railways in Kerala?

THF DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

Broad Gauge Line for Gaya-Rajgir and
Ranchi-Hazaribagh-Koderma Lines

104, SARDAR SWARAN SINGH
SOKHI® Wi!l the Minister of RAIL-
WAYS be pleased to state:

(a) when would the construction
of Gaya-Rajgir and Ranchi-Hazari-
bagh-Koderma broad gauge lines com-
mence and be completed, for goods
and passenger traffic in Bihar; and

(b) what other extra facilitieg the
Railways would provide for tourists
coming from abroad at these ancient
historical places?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). It is
proposed to take up the survey for
Gaya-Rajgir line during 1976-77 and
further consideration to the proposal
would be given when this is com-
pleted.

The survey report for a new railway
line from Ranchi Road to Giridih via.
Hazaribagh Town/Hazaribagh  Road
has recently been received and 1is
under consideration.

Dacoities and Robberies in trains at
Night

105. SARDAR SWARAN SINGH
SOKHI: Wili the Minister of RAIL-
WAYS be pleased to state:

(a) whether dacoities and rob-
beries in the Railways, especially in
the running Express and Mail Trains
at night are on the increase; and

(b) if so, what safety measures the
Railways propose to take to save the
properties and lives of the passengers
travelling at night?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) No.

(b) Does not arise. However, the
following security and safety measures
-exist in this regard:

(i) Escorting of important Mail
and Express Trains by Gov=
erument Railway Police;

(ii) Detailing of plain-cloth Gov-
ernment Railway Police staff
on affected Sections;

(iii) Assistance of Railway Pro-
tection Force for cscorting
duties, when needed;

(iv) Frequent surprise checks by
Government Railway  Police
supervisory staff;

(v) Safety devices in coaches are
strengthened where required;
and

(vi} Co-ordination Meetings among
QGovernment Railway Police,
State Police ang Railway Pro-
tection Force.

«Complaints about catering system in
Express and Mall Trains

106. SAKDAR SWARAN SINGH
-SOKHI: Will the Minister of RAIL-
WAYS be pleased to state, whether
‘Government are considering any pro-
posal for changing the present Cater-
ing system where food is supplied by
Railway restaurants and served by the
Catering Contractors in Express and
Mail trains between Howrah and
‘Deihi?

TI{E DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
3UTA SINGH): There i{s no proposal
lopr changing the present cutering sys-
& on the trains running betwzen
Jelhi and Howrah.
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" Increase in prices of Kerosene Oll and
other Petroletam Proflucty

107. EKR1 JYOTIRMOY BOSU:
Will the Minister of PETROLEUM be
pleased 1o state:

(a) on how many occasiong since
1973, Government have enhanced
prices of Kerosene oil, cooking gas
and each cther petroleum products; '

(b) amount of enhancement on each
occasion; and

(¢) the reasong for latest steep en-
hancement of the prices of Kerosene
0il, cooking gas and a few other pet-
roleum products?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) an{!
(b). A slalemen? showing the increases
in the price of Kerosene Qil, cooking
gas and other major petroleum pro-
Aucte c¢x-storage point at  Bombay,
since November, 1973 is laid on  the
Table of the House, [Placed in
Library. See No, LT-9984/76].

(c) The Organisation of Petroleum
Exporting Countries  jncreased the
prices (F.O.B.) of crude oil by 10
per cent with effecy from 1-10-1978.
About two thirds of the country's re-
quirements of petroleym products aré_
met by imports. This resulted in an
additional inescapable and recurring
cxpenditure to the pi] industry.

New Railway Lines during Fifth Plan
period

108. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) State-wise list of new railway
lines either already taken up for cons-
truction or proposed to be taken up
during the Fifth Plan period; and

(b) Whether Government have
finally decideq to incluje Budge
Budge-Namkhana line, Eastern Rail-
way, Sealdah Division, for construc-
tion in near future?
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_ '1'!-1! CEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A stateraent is
Jaid on the Table of the House,
[Placed in Library. Sece No. LT-
2945/76],

(b) Traffic-cum-Engineering Surveys
for this rail link have recently been
compleled and the report is under
examinalion. Further  consideration
to this preoject will be given after tpe
Teport is examined from all angles un
sﬁhject to wvailability of funds for the

purpose.

Agreements with Foreign Countries

109, SHRIMATI SAVITRI SHYAM:
Will the Minister of PETROLEUM he
pleased to state:

(a) whether a number of agree-
ments were signed by his Ministry
with various countries after the pro-
mulgation of emergency,

&

(b) if 50, with which countries; and

" ¢¢) whether his Ministry have a
plan to conclude similar agreements
with some other countries in the near

futare?

THF. MINISTER OF PETROLEUM
(BHRI K. D. MALAVIYA): (a) and
(b). No agreements were signed by
this Ministry with other
after the promulgation of emergency

countries,

tc) Does mot arise.
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Bailway Accidents after the
Declaration of Emergency

110. SHRIMATI SAVITRI SHYAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether gome railway acei-
dents occurreq after the Emergency
was declared in the country;

(b) the Joss of lives and injurles to
persons in each case:

(¢) whether some of the accidents
were due to sabotage; and

(d) it so, the action taken by the
authorities concerned in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Thirtv-five persons were killed
and 250 injured in the train accidents
that cecurre@ during the period from
26-8-75 to 30-11-75.

(c) Durmng this period one train
acrident occurred due tp sabotage.

(d) A case has been registered by
the Government Railway Police, Mau
Junction, under section 128 of the
Indian Railways Act. The result of
police investigation is still awaited.
Tne matter has also been reported to
the State Government of Uttar pPra-

desh.



123 Written Answers

Utilisatien of Ol and Gas Produced
from Wells

111. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of PETRO-
LEUM be pleased to state:

{a) the number of o0il and Gas
bearing wells sealed because their oil/
gas cannot be used for want of pipe-

line to refinery;

(b) the locations of these wells and

their annual produclion capacity; and

(c) the sleps so far taken to utilise
their oil and gas and when their entire

production is likely to be utilised?

THE MINISTER OF PETROLEUM
(SHRI K. C. MALAVIYA): (a) to (c).
No gas or oil well, gs such, ig kept
sealed for want of pipeline to refinery.
However, 40 wells, with an annual
production capacity of about half a
million tonnes of oil, in Lakwa (18
wells), Rudiasagar (15 wells), and
Galekiy (7 wells) fields, which have
. been completed as oil producers, are
gwaiting connection to their respective
?xxroup gathering stations; which work
j. ,already in hand. The production
#:m these wells is likely to be utilis-
ed from 1977-78 onwards,
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SHRI H. N. MUKERJEE (Cal-
cutte—North-East) : Would  you
stand on ceremony in that fashion,
because in my experience of Parlia-
ment, I have known that if the
minister was making a statement, on
the clock striking 12, he was per-
mitted to complete his statement,
because the entire purpose of a sup-
plementary is to secure information
in addition to the written answer?
1 would request you not to stand on
ceremony but to permit the minister
to complete his statement,

MR, SPEAKER: 1 would request
the House to be punctual in dealing
with the matters before it. The
minister had completed his state.
ment und interruption started. The
Question Hour was over and it was
the duty of the Chair 1o say that
question Hour was over.

SHRI S. M. MANERJEE (Kan-
pur): Sir, we have tabled an ad-
journment motion on Chasnala in-
cident. 1 am told that you jn your
wisdom have disallowed it, We
understand that because of the
negligence of certain officials and
lack of safety measures, such a tra-
gedy has occurred, We wanted to
bring out those facts. Although a
statement is being made by the
Minister, we should be allowed to

discuss it.

MR. SPEAKER: We will come to
that when the minister makes the
statement. Now, paper to be laid,

———

12.02 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS URDER ESSENTIAL COM-
MODITIES ACT

m MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): Sir,
IM to lay. on the Table a copy
each- of the following Notificalicns
(M ang Enlhlh versions) under
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sub-section (6) of section 3 of the
Essential Commodities Act, 1955; —

(i) The High Speed Diesel 0il
and Light Diesel Oil (Res-
triction on Use) Amendment
Order, 1975, published in
Notification No, G.S.R. 2734
in Gazette of India dated
the 29th November, 1975,

(ii) The Liquefied Petrolem
Gas (Restriction on Use)
Amendment  Order, 1075,
published in  Notification
No. GS.R. 2735 in Gazetfe
of India dated the 28th
November, 1975,

(iii) The Petroleum
(Supply and Distribution)
Second Amendment Order,
1975, published in Notifica-
tion No., GSR. 2738 in
Gazette of India dated the
29th November, 1975,

Products

{iv) The Petroleum  Products
(Maintenance of Produc-
tion) Amendment  Order,
1975, published in Notifica-
tion No, G.SR. 2737 in
Gazette of India dated the
20th November, 1875,

(v) The  Petroleum  Products
(Collection of Information)
Amendment Order, 1975,
published in Notification No.
G.S.R. 2738 in Gazette of
India dated the 29th Novem.
ber, 1975,

\Placed! in Library., See No. LT-
9552/ 76.)

RePORTS ETC. OF C&AG oF Inpia NOTI-
ricaTion UnpEr LIC Act, 1956, Er.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Sir, on behalf of
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Shri Pranab Kumar Mukherjee, 1 heg
to lay on the Table—

{6) A copy of the Report (Hindi
version) of the Comptroller
and Auditor General of India

for the year 1973—Union
(1) A copy of the Report (Hindi

and English versions) of the
Comptroller and Auditor

Government (Commercial)
—Part V—Individual pointy

of interest and resuyme' of
General of India for the year Reports of the Company
1873-74, Government of Union Auditors, under article 151
Territory of  Pondicherry, (1) of the Constitution.

under section 49 of the Gov-
ernment of Union Territories
Act, 1863, read with para
(b) (i) of the Presidential

(ii) Part III—Appraisal of the
working of the Hindustan
Zine Limited,

[Placed in Library. See No.

1.T-9956/76.1

[Placeqd in Library. See No.
LT-9957/76.]

Order dated the 28th March. (6) A copy of the Report (Hindi
1974 in relation to the Univn and English versions) of the
Territory of Pondicherry. Comptroller and  Auditor
General of India for the year
[Placed in Library. See No 1975—Union Government
LT-9953/76.] (Commercial) Part I—In-
— troduction, under article 131
(2) A copy of the Appropriation d e
Accounts of the Government (1) of the. Constitution.
of Union Territory of Pondi- [Placed in Library. See No.
cherry for the year 1973-T4 LT-9958/76.]
(Hindi and English versions).
{7) A copy of the Finance Ac-.
[Placed in Library. See No, counts of the Union Govern-
LT-9955/76]. ment for the year 1972-73
(3) A copy of the Finance Ac- (Hindi v‘cmm})'
counts of the Government of [Placed in Library. See No.
Union Territory of Pondi- LT-9959/76.)
cherry for the year 1973.74 :

2 Mg (8) A copy of the Finance Ac-
:::";‘)“ and  English ver- counts of the Union Govern-
ns). \ i
[Placed in Lihrary. See No. melntdlfor tl;e year 197374
LT-9955/76) (Hindi vers on). '

’ [Placeq in Library. See No.

(4) A copy of the following LT-9959/76.]

parts (Hindi version) of the )
Report of the Comptroller (9) A copy of Notification No.
and Auditor General of GSR. ADQ(E? (Hindi and
India, for the year 1974— English  versions) published
Union Government (Com- in Gazette of India dated the
mercial) under article 151(1) 19th September, 1975, under
of the Constitution: — sub-section (4) of section 48
of the Life Insurance Cor-
(i) Part .II—Appraisal of the poration Act, 1956.

working of ﬂ:ne State Tra(!- (Placed in Library. See No:

ing Corporation of India LT-9960/76.]

Limited. '
(10) A copy of Notification No

GSR. S14(E) (Hindi snd
£nglish versions) published
in Gazette of India dated
the 1st October, 1975 com-
talnlng the Agreement bet-
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ween the Government of
India and the Government
of Afghanistan for the ayoid-
ance of double taxation of
incorfie and enterprises ape-
rating aircraft, issued under
section 90 of the Income-tax
Act, 1081 ang section 24A of
the Companies (Profits)
Surtax Act, 1964. [Placed in
Library. See No. LT-9961/76.]

(11) A copy each of the following
Notifications (Hindi and Eng.
lish versions) under section
72 of the Delhi Saleg Tax
Act, 1975: —

(i) The Delh: sales Tax Rules,
1975 published in Notifica-
tion No. F.4/61/75/Finance

(Gerteral) (i) in Delhi
Gazette dated the 10th Oc-
tober, 1975 (Englisy ver-
sion) and dated the 4th
December, 1875 (Hindi
version) together with j
corrigendum to the English
version published jn Noti-
fication No. F.4/73/74-Fin.
(Gen.) dateq the 15th
November, 1975. [Placed in
Library. See No. LT-9962/
6].

(ii) The Delhi Sales Tax (lst
Amendmenty Rules, 1975,
published in  Notification
No. F.4(61)/75/Finance
(General) in Delhi Gazctte
dated the 27th November,
1975. [Placed in Library.
See No. LT-9962/76].

(12) A copy of the D lhi 3ales
Tax (Amendment) Rules
1875 (Hindi and English ver-
sions) published in Notifica-
tion No. F.4(40)/71-Fin (G)
in Delhi Gazette dated the
2Tth September, 1975, under
sub-section (4) of section 26
of thie Bengal Finance (Sales

1813 LS—S5,
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Tax) Act, 1941, as in force
in tHe Union Territory of
Delhi. (Placed in Library.
See No. LT-9963/76.1

(13) A copy each of the following
Notificationg (Hindi and Eng-
lish versions) under sub-sec-
tion (3) of section 114 of the
Gold Control) Act, 1968.

(i) S.0. 2734 published in Gazette
of India dated the 5th August,
1975 containing corrigendum
to the Gold Control (Forms,
Fees and Miscellaneous Mat-
fers) Rules, 19688 published in
Notification No. S.0. 3117 dat-
ed the 1st Seplember, 1968,

(i) The Gold Contral (Forms, Fees
and Miscellaneous  Matters)
Amendment Rules, 1975, pub-
lished in Notification No, S§.0
607(E) in Gazette of India
dated the 20th October, 1975.

(1ii* The Gold Control (Forms, Fees
and Miscellaneous  Matters)
Second Amendmeni{ Rules,
1975 published in Notification
No. S.0. 624(E) in Gazelte of
India dated the 31st October,
1975,

(iv)y The Gold Control (Forms, Fees
and Miscellaneous  Matters)
Third Amendment Rules, 1975,
published in Notification Nn.
S.0. 625(E) in Gazette of India
dated the 31st October, 1975.

(v) The Gold Control (Publication
of Names) Rules, 1975, pub-
lished in Notification No. S.0.
640(E), in Gazette of India
dated the 5th November, 1975,

(vit The Gold Control (Specifica-
tions of Standard Gold Bars
and Conditions of Refining)
Amendment Rules, 1975, pub-
lished in Notification No. S.0.
4388 in Gazelte of India daled
the 11th October, 1975.
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(vii) The Gold Control (Disposal of
Gold Recovered from Refining
or Meliing of Silver) Rules,
1975, published in Notification
No. §.0. T07(E) in Gazette of
India dated the 15th Decem-
ber, 1975.

(viii) The Gold Control (Grant of
Certificates) Amendment Rules
1975, published in Notification
No. S.0 T19(E) in Gazette of
India dated the 20th Decem-
ber, 1975. [Placed in Library.
See No. LT-9964/76.]

(14) A copy of the Wealth-tax (Am-
endment) Rules, 1975 (Hindi and €ng-
lish versions) published in Notification
No S5.0. 558(E) in Gazette of India
dated the 30th September, 1975, under
sub-section (4) of section 46 of the
wealth-tax Act, 1957, [Placed in

Library. See No, LT-9965/76.]

(15) A copy each of the {following
Notifications (Hindi and English ver-
sions) under section 296 of the Income-
tax Act, 1961:—

(i) The Income-tax (Third Am.
endment) Rules, 1975, publish-
ed in Notification No. S.0.

543(E) in Gazette of India
dated the 24th  September,
1975.

(ii) The Income-lax (Fourth Am-
endment) Rules, 1975, publish-
ed in Nolification No. 8.0.
543(E) in Gazette of India
dated the 26th September.
1975,

(iii) The Income-tax (Ceriificale
Proceedings) Amendment Ru-
les, 1975, published in Notufi-
cation No. S.0. 565(E) in Ga-
zette of India dated the 1st
October, 1975,

(iv) The Income-tax (Fifih Amend-
ment) Rules, 1975, published in
Notification No, S.0 TI10(E) in
Gazette of India dated the 18th
Decamber, 1975, [Placed in
Library. See No, LT-9966/76.]
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(16) A copy of the Voluntary Die
closure of Income and Wealth Rules,
1975 (Hindi and English verslons) pub-
lished in Notification No S.0. 597(E)
in Gazette of India dated the Bth Octo-
ber, 1975, under sub.section (2) of sec-
tion 19 of the Voluntary Disclosure of
Income and Wealth Ordinance, 1875.
[Placed in Library. See No. LT-9987/

76).

(17) A copy of the Companies (Pro-
fits) Surtax (Amendment) Rules, 1975
(Hindi and English versions) published
in Notification No. S0 700(E) in
Gazette of India dated the 10th De-
cember, 1875, under sub-section (3) of
section 25 of the Companieg (Profits)
Sur-tax Act, 1964. [Placed in Lib-
rary. See No. LT-9968/76.]

(18) A copy of the Medicinal and
Toilet Preparations (Excise Duties)
Amendment Rules, 1975 (Hindi and
English versions) published in Notifi-
cation No. G.S.R. 941 in Gazette of

" India dated the 2nd August, 1975,

under sub-section (4) of Section 19
of the Medicinal and Toilet Prepara-
tions (Excise Duties) Act, 1855.
[Placed in Library. See No. LT-0969/
161.

(19) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 51 of the Finance
(No. 2) Aect, 1971:—

(i) The Foreign Travel Tax (Am-
endment) Rules, 1975, publi-
shed in Notification No. G.5.R.
993 in Gazette of India dated
the 9th August, 1975,

(ii) G.S.R. 476(E) published in Ga-
zette of India daled the 1lst
September, 1975.

(iii) G S.R. 2333 published in Gazet-
te of India dated the 6th Sep-
tember, 1975,
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(lv) G.S.R. 2334 published in Ga-
zette of India dated the Gth
September, 1975,

(v) GS.R. 2399 published in Ga-
zette of India dafed the 20th
September, 1975.

) G.SR. 512(E) pullished in Ga-
zette of India dated the 29th
September, 1975. [Placed in
Library. See No. LT-9970/76. )

20 A copyr each of lhe following
Notifications (Hindi and English ver-
sions) under section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Central Excise (Eleventh
Amendment) Rules, 1975, pub-
lished in Notification No.
GSR. 437(E) in Gazette of
India dated the 4th  August,
1975.

(ii) The Central Excise (Valuation)
Rules, 1975, published in Noti-
flcation No, G.S.R. 440(E) in
Gazette of India dated {he 8th
August, 1975 together with an
explanatory memorandum.

(iii) The Central Excise (Twelfth
Amendment) Rules, 1975, pub-
lished in Notification No
G.S.R. 2235 in Gazette of India
dated the 16th August,1975.

(iv) The Ceniral Excise (Thirteenth
Amendment) Rules, 1975, pub-
lished in Notificalion No.
G.SR. 2297 in Gazetle of India
dated the 30th August, 1975,

(v) The Central Excise (Sixteenth
Amendment) Rules, 1075, pub-
lished in  Notification No.
G.S.R. 511(E) in Gazette of
India dated the 29th Sepiem-
ber, 1975.

(vi) The Central Excise Seven-
teenth Amendment), Rules,
1975, published in Notification
No. G.S.R. 513(E) in Gazetic
of India dated the 30th Sep-
tember, 1975.
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(vii) The Central Excise (Four{eenth
Amendmeni) Rules, 1975, pub-
lished in Notification No
G.S.R. 2511 in Gazette of
Tndia dated the 11th October,
1875,

(viil) The Central Excise Fifteenth
Amendment) Rules, 1975, pub-
lished in Notification No
G S.H. 2512 in Gazette of India
dated the 11th October, 1975,

(ix) The Ceniral Excise (Nineleenth
Amendment) Rules, 1975, pub-
lished in  Notification No.
G.S.R. 2535 in Gazette of
India dated the 18th October,
1975.

(x) The Central Excise (Twenticth
Amendment) Rules, 1975, pub-
lished in Notification No.
G.S.R. 2603 in Gazette of India
dated the 1st November, 1875,

(xi) The Central Excise (Eighteenth
Amendment) Rules, 1975 pub-
lished in Nolification No
G.S.R. 2670 in Gazette of India
dateq the 15th November,
1975.

(xii) G.S.R. 2671 publisheq in
Gazette of India dated the
15th November, 1875,

(xiii) The Central Excise (Twenly-
first Amendment) Rules, 1975,
published in Notification No.
G.S.IX 2696 in Gazetle of India
datedd  the 22nd  November,
1875. [Placed in Library.
See No. IL.T-9971/76.]

(21) A copy each of the following
Notificatlions (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 445(E) published in Ga-
zette of India dated the 13th
August, 1975 logether with an
explanatory memorandum.

(li) G.S.R. 2236 published in Ga-
zelte of India dated the I6th
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August, 1975 together with &P
explanatory memorandum.
(iii) G.SR. 453(E) published in G&-
zette of India daled the 23rd
August, 1975 together with an

explanalory memorandum.

(iv) The Transfer of Residenc®
(Amendment) Rules, 1977
published in Notificalion N¢
G.SR. 454(E) in Gazette ¢!
adin daed Yer W Nogu
1975 together with an expld-
mnatory memorandum,

(v) G.S.R. 489(E) published in G#
zette of India dated the 1Gth
September, 1975 together with
an explanatory memorandum:.

(vi) G.S.R 2400 published in G&
zette of India dated the 20tP
Seplember, 1075 together with
an explanatory memorandum.

(vii) G.S.R. 502(E) published in G~
zette of India dated the 24t"
September, 1975 together with
an explanatory memorandun®

(vif1) G.S.R. 505(E) published in G#°
zette of India dated the 26t"
September, 1975 together wit"
an explanatory memorandura.

(ix) G.S.R 516(E) published in
Gazelte of India dated the 1¢%
October, 1975 together with a”
explanatory memorandum,

(x) GS.R. 2470 published in GI-
zette of India dated the 49
October, 1975 together with a”
explanatory memorandum,

(xi} S.0. 4675 published in Gazetl®
of India dated the 1st Novem"
ber, 1975 together with an e¥”
planatory memorandum,

(xii) G.S.R. 2604 published in G#°
zette of India dated the 15
November, 1975 together with
an explanatory memorandunt

xili) G.S.R, 563(E) published in G?-
zette of India dated the 2410
November, 1975 together witP
an explanafory memorandum-
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(xiv) G.SR. 2780 published in Ga-
zette of Indig dated the 20th
November, 1975 together with
an explanatory memorandum.

(xv) G.S.R. 578(E) published in Ga-
zetle of India dated the 1st
December, 1875 together with
an explanatory memorandum.

(xvi) G.S.R. 380(E) published in Ga-
zeite of India daled the 6th
December, 1975 together with
an explanalory memorandum.

(xvii) G.S.R. 582(E) published in
Gazette of India dated the 10th
December, 1975 together with
an explana‘ory memorandum.

(xviii) GSR. 2791 published in Ga-
zelte of India dated the 1ith
December, 1975.

(xix) GS.R., 28468 and GSR. 2837
published in Gazelte of India
daled the 20th December, 1475
together with an explanatory
memorandum.

{xx) GSR. 2838 published in Ga-
zette of India da‘ed the 20th
Docember, 1975 together with
an explanatory memorandum,.

(xxi) GSR. 4(E) published in Ga-
zette of India dated the 1st
January, 1976 together with an

explanatory memorandum.
[Placed in Library. See No.
LT-9972/76.]

(22) A copy each of the following
Notifications (Hindi and English ver-
sions) issued under the Central Excise
Rules, 1844:—

(i) G8.R. 441(E) published in Ga- |
zette of India dated the Bth
August, 1975 together with an
explanatery memorandum,

(i) G.S.R. 994 published in Ga-
zette of 7 dla dated the Oth
August, 1J75 together with an
explanatory memorandum.
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(1) G.S.R. 452(E) publisheq in
Gazette of India dated the
21st  August, 1875 together
with an explanatory memo-
randum,

(iv) G.5.R. 2272 published in Ga-
zette of India dated the 23rd
August, 1875 together with an
explanatory memorandum,

(v) G.S.R. 467(E) published in Ga-
zette of India dated the 26th
August, 1975 fogether with an
explanatory memorandum.

(vl) G.S.R. 433 (E) to 475(E) pub-
lished in Gazette of India
dated the 30th August, 1875
together with an explanatory
memorandum,

(vil) GS.R 2298 published in Ga-
zelte of India dated the 30th
August, 1975 logether with an
explanatory memorandum.

(viiil) GS.R. 2299 and GSR. 2300
published in Gazette of India
dated the 30th August, 1975
together with an explanatory
memorandum.

{ix) G.S.R. 2301 published in Ga-
#ette ol India dated the 30th
August, 1975 together with an
explanatory memorandum,

(x) G.S.R. 2302 published in Ga-
zette of India dated the 30th
August, 1975 together with an
explanatory memorandum.

(xi) G.S.R. 487(E) published in Ga-
zelte of India dated the 8th
September, 1975 together with
an explanatory memurandum.

(xii) G.S.R. 2375 published in Ga-
zette of India dated the 15th
September, 1975 together with
an explanatory memorandum.

(xiii) G.SR. 2376 published in
Gazette of India dated the
13th September, 1875 toge-
ther with an explanatory me-
morandum,

(xiv) G.S5.R. 2377 and G.S.R. 2378
published in Gazette of India
dated the 13th September, 1975
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t2="Cicr with ap explanatory
Licinosandum,

(xv) G.B.R. 498(E) published in
Gazette of India dated the 15th
September, 1975 together with
an explanatory memorandum,

(xvi) G.S.R. 2374 ppblished in Ga-
zelte of India dated the 14th
September, 1975 {ogether with
an explanatory memorandum,

(xvii) G.S.R. 2401 opublished in
Gazette of India dated the
20th September, 1975 together
with an explanatory memo-
randum,

(xviii) G.S.R. 517(E) published in Ga-
zeite of India dated the 4th
{October, 1975 together with
explanatory memorandum.

(xix) GS.R. 2471 published in Ga-
zette pf India dated the 4th
October, 1975 together with an
explanatory memorandum.

(xx) G.S.R. 2472 published in Ga-
zette of India dated the 4th
Oclober, 1075 together with an
explanatory memorandum.

(xxi) G.S.R 2473 published in Ga-
zeite of India dated the 4th
October, 1975 together with an
explanatory memorandum.

(xxii) G.S.R. 511(E) published in Ga-
zette of India dateq the 6th
October, 1975 together with an
explanatory memorandum,

(xxiii) G.S.R. 520(E) published in Ga-
zette of India dated the 9th
Octaber, 1975 together with an
explanatory memorandum,.

(xxiv) G.S.R. 522(E) published in Ga-
zette of India dated the 16th
October, 1975 logethe:  with
an explanatory memorandum.

(xxv) GSR. 2563 published in Ga-
zette of India dated the 25th
October, 1975 together with an
explanatory memorandum.
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(xxvi) G.S.R. 550(E) published in Ga-
zette of India dated the 3uth
October, 1875 together with an
explanatory memorandum.

(xxvii) GS.R. 2602 published in
Gazette of India dated the
1st November, 1975 together
with an explanatory memo-
randum.

(xxviii) G.S.R. 2643 published in
Gazette of India dated the
8th November, 1975 together
with an explanatory memo-
randum.

(xxix) G.S.R. 2672 and G.S.R. 2673
published in Gazette of India
dated the 15th November, 1975
together with an explanatory
memorandum.

(xxx) GS.R 2674 published in Ga-
zeite of India dated the 15th
November, 1975 together with
an explanatory memorandum.

(xxxi) GS.R. 2675 and G.S.R. 2676
published in Gazette of India
dated the 15th November, 1975
together with an explanatory
memorandum.

(xxxii) G.S.R. 577(E) published in
Gazette of India dated the 1st
December, 1975 together with
an explanatory memorandum,

(xxxiii) G.S.R. 581(E) published ir Ga-
zelte of India dated the %th
December, 1975 together with
an explanatory memorandum,

(xxiv) G.S.R. 2829 published in
Gazette of India dated the
13th December, 1875 together
with an explanatory memo-
randum,

(xxxv) G.S.R 587(E) published in Ga-
zette of India dated the l¥th
December, 1975 together with
an ‘explanatory memorandum.
[Placed in Library. See No.
LT-9973/76.]

JANUARY 6, 1976
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REPORT ON THe Firty GENERAL ILEC-

TIONS TO THE HOUSE oF THE FPFrOPLE,

1871 Von. T1 (SramsricaL), Conpucr

OF I'ARLIAMENTARY ELECTIONS (SIKKIM)
RULES, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): I beg to lay
on the table:—

(1) A copy of the Report (Hindi ver-
slon) on the Fifth General Elections
to the House of the People, 1971, Vo-
lume-II  (Statistical). [Placed in
Library. See No, LT-9974/76.]

(2) A copy of the Conduct of Parlia-
mentary Elections (Sikkim) Rules, 1975
(Hindi and English versions) published
in Notification No. S.0. 496(E) in Ga-
zette of India dated the 10th Septem-
ber, 1975, under sub-section (3) of sec-
tion 189 of the Representation of the
People Act, 1951. [Placed in Library.
See No. LT-9975/76.]

(3) A copy of the Order of the Elec-
tion Commission issued under sub-
section (6) of section 43C of the Gov-
ernment of Union Territories Act, 1963
as amended by the Government of
Union Territories (Amendment) Act,
1975, in respect of the delimitation o?
parliamentary and assembly constitu-
encies in the Union Territory of Aru-
nachal Pradesh, published in Notifica-
tion No. SO. 839(E), in Gazette of
India dated the 5th November, 19735,
under sub-section (8) of section 43C
of the said Act. [Placed in Library.
See No. LT-9976/76.]

NOTIFICATIONs UNDER COMPANIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a copy each of the following No-
tifications (Hind! and Fnglish versions)
under sub-scction (3) of scction 642
of the Companies Act, 1956:—

(i) The Companies (Acceptance of
Deposits) Amendment Rules,
1975, published in Notification
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8.0, 524(E) in Gazette of India
dated the 18th September,
1975

(ii) The Companies (Acceptance of
Deposits) Second Amendinent
Rules, 1975 published in Noti-
fication No, S.0. 684(E) in
Guazette of India dated the
28th November, 1975. [Placed
i Library. See No. LT-9977/
76.]

NOTIMCATIONg UNDER INDIAN RAILWAYS
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): I beg to lay on the
Table—

(1) A copy each of the tollowing
Notificationg (Hindi ang Eng-
lish wversions) issued under
section 47 of the Indian Rail.
ways Act, 1890:—

(i) The Madras Port Trust
Railway (Demurrage eand
Wharfage) Rules, 1975, pub-
lished in Notification No.
S.0. 2682 in Gazette of India
dated the 16th August, 1975.

(ii) The Railways (Warehousing
and Wharfage Second Am-
endment) Rules, 1975, pub-
lished in Notification No.

S.0. 2683 in Gazette of
India dated the 16th August,
1975,

(lii) The Railways Red Tarift
(Fifth Amendment) Rules,
1975 publisheq in Notifica-
tion No. G.S.R. 2528 in
Gazette of India dated the
11th October. 1975.

(lv) The Railways Red Tariff
(Sixth Amendment) Rules,
1975, published in Notifica-
tion No. G.SR. 2628 in
Gazette of India duted the
‘1st. November, 1975.
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(v) The Railways Red Tariff
(Seventh Amendment)
Rules, 1975, published in
Notification No. G.S.R. 26%0
in Gazette of India dated

the 15th November, 1975,

(vi) The Railways Red Tariff
(Eighth Amendment) Rules,
1975, published in Notifica-
tion No. G.SR. 2827 1n
Gazelte of India dated the
13th December, 1975,
[Placed in Libvary. See No,
LT-9978/76].

(2) A copy of the Indian Rail-
ways (Disposal of Goods not
removed from Notified R-il-
way Stations) [Rules, 1973
(Hindi and English versions)
published in Notification No.
G.SR. 554(E) in Gazette of
India dated the 10th Novem-
ber, 1975, under sub-section
(3) of section S56E of the

Indian Railways Act. 1#90.
[Placed in Library., See No.
LT-9978/76.]

12.05 hrs.

FOREIGN CONTRIBUTION (REGU-
LATION) BILL

(i) REPORT OF JOINT COMMITTEE

SHRIMATI MUKUL BANERJI
(New Delhi): I beg to lay on the
Table a copy of the Report of the
Joint Committee on the Bill {o regu-
late the acceptance and utilisation of
foreign contribution or hospitality by
certain persons or associations, and
for matters connected therewith or
incidental thereto.

(iiy EVIDENCE

SHRIMAT] MUKUL BANERJI: I
beg to lay on the Table a copy of the
Evidence (Volume; [ and 11 ten-
dered before the Joint Committee on
the Bil] to regulate the acceptance
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COMMITTEE ON PETITIONS

TWENCY-FOURTH AND TWENTY-FIFTR
REPORTS

SHR] JAGANNATH RAOQO (Chatra-
pur): I beg to present the Twenty-
fourth and Twenty-fifth Reports of
the Committee on Petitions.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

THIRTY-NINTH REPORT

SHR] D. BASUMATARI (Kokra-
jhar). I beg to present the Thirty-
ninth Report (Hindi and English ver-
glons) of the Committee on the Wel-
fare of Scheuled Custes and Scheduled
Tribes on the Ministry of Tourism
apd Civil Aviation—Reservations for
and Employment of Scheduled Castes
and Scheduled Tribes in the India
Tourism Development Corporation.

12,07 hrs.

STATEMENT RE. ACCIDENT IN THE
CHASNALLA COAL MINES NEAR
DHANBAD

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
Yadav). Sir, I rise with a very heavy
heart and profound shock to inform
the House of the major accident which
took place at Chasnalla Colliery of

'Iron  snd Sieel Company
on the 2k December, 1975

Digtrict of m&nlml in Bihar and s
about 36 kilometres from Dhanbad
Town. At about 136 »mM. on 27th
December, 1876 u large volume of
water from the old abendoned work-
ings on the rise side suddenly appear-
ed to have rushed into the deeper
horizons of the Chasnalla Colliery
trapping all the employees who were
working at that time. According to
the records there werg 372 employees
inside inclyding three Mining Engi-
neers and 17 member of the Super-
visory staff. The flooding of the mine
occwrred with great severity and sud-
denness leaving no chance for the
workers to escape. The colliery
Manager and the Safety Officer had
inspected the workings and had come
out only a few minutes before the
disaster,

The report about thig grim tragedy
has shocked all of us and vur hearts
go out to our wvalient workers wand
their families,

Messages of sympathy have been
received from all over the world,

Immediately after the accident, the
Vice Chairman of the Bharat Coking
Coal Ltd. alongwith a team of senior
officers, Director General of Mines
Safely and his rescue {eam, the D:s-
trict Officers of the Bihur Government
and senior officers of the Indian iron
and Steel Company Ltd. rushed to the
site and started organising recovery,
rescue and relie? operations. Pumgs
available with the BCCL were rushed
to expedite dewalering operations.
Over 600 men and engineers have been
working round the clock from the first
day for installing and carrving out
pumping operations.

The total wvolume of water to bte
pumped put from the mine is estimat-
ed at about 110 million gallons. The
entire mine workings have been flood-
ed ana there are only 5 narrow open-

ings linking these workings with the
surface. PTumpiag operatkms through
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asrrow and steep openings are extre-
mely dificult both in terms of the
number of pumps that can be installed
and the speed with which pumping
operations can be done. With ihe
available indigenous pumps, a pump-
ing capacity of ¢ million gallons per
day has since been established. So
far over 35 million gallons of water
bas been pumped oul. Five high
gapacity Soviet submersible pumps
along with Soviet Engineers are now
at the site and these are being installed.

is will increase the pumping capa-
city by six million gullons per day
thereby taking (he total installed
capacity to 15 million gallons per day.
A team of Polish Engineers hus also
reached the site and they are assisting
in the pumping operations,

We are deeply grateful to the Soviet
Union and Poland for having prompl-
1y airlifted not only tne pumps but
also Lhe technical personnel to the
accident site without any loss of tine.
We are grateful to the help oflered
by the United States of America which
we could not make use of because of
certain technical dilticulties. We are
alsp thankful to th: genercus offers
of assistance received from other coun-
tries like Federal Repuolic of Germany
and the Commission of the European
Economic Community.

Soon after the news reached us, 1
slongwith my colleague the Libour
Minister and senior officials of our
Ministries rushed to Chasnalla. The
Labouy Minister and 1 have again
vigited the site lasy week. Senior cffi-
clals of the Central and Stale Govern-
ments are now working round the
clock to ensure spesdy dewatering of
the mine ang providing relie! to the
affected families. Cverything human-
ly possible is being done to hasten the
dewatering of the mine. While hopes
of there being any survivors are very
glender, we cannot forget the fact
thaf in earlier mining accidents like
the one at Burradhemo in 1956, I1
persons were rescued alive after 19

Coal 'llilng (St.)
days. We are therefore giving  the
?ﬂghest priority to rescue operations
in the hope that we may be able to
save some precious lives.

Government have since appointed
Justice Ujjal Narain Sinna, retired
Chief Justice of the Patna High Court,
under Section 24 of the Mines Act,
1952 to hold an ingmry nto the causes
of and circumstances attending this
accident. He will be assisted by tech-
nical and specialist assessors.

This is the worst mining disaster in
the country. It is a great national
tragedy and our heortfell sympathies
are for the affected families. My
colleague the Labour Minister und (
have personally visited some of these
families and we admire the remark-
able fortitude and courage with which
they have faced thig calamity. The
State Chief Ministey and some of his
Cabinet colleagues have aiso visited
Chasnalla and supervised tbe relief
operations. We are extremely grate-
ful to the State uuthorities for their
timely help.

Immediately gn reaching the acti-
dent spot I announced ex-gratia yay-
ment ot Rs. 1,000/- to each of the
families of the aflected workers, Be-
sides this, the Government of Bihar
also announced an ex-gratia payment
of Rs. 500/- for each affected family.
ang frora the Coal Mine Welfare Fund,
Rs. 250/- per family, of the afferted
workers is being given. So far, 3
total anwunt of over Rs. 3 lakhs has
been distributed as exr-gratia relicf to
290 aflected famulizs. 1 have also
announced on the sbol, that adequate
employment woulg e provided to the
dependents of these families and that
all workers, reporticg for culy, would
be provided with suitable jobs.

The Government of Bihar are aiso
extending additional facilities 10 the
affected families 1n the shape of fur-
ther ex-gratia relief amounting 1o
Rs. 4 lakhs at the rate of Rs. 1,000/-
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per family, free housing siles and
some facilities for education and em-
ployment. They have also set up a
relief fund for collecting donations for
providing long-term relief to the
aftecteq families,

The Prime  Minister has donated
Rs. 4 lakhs from the Puyme Minister's
Relief Fund. Donalions from various
Quarters are also coming in ang it
has been decided to peool these inlo a
Fund called Chasnala Emergency
Rulief Fund. A Cominitlee under my
Chairmanship consisting of the Union
Minister of Labour, Government of
India and Minister of Labour, Govern-
ment of Bihar and £resident, LN.T.U.C.
has been constituted to administer
this Fund, work out a scheme of im-
mediate and long-term benefit to the
affected families, supervise and coor-
dinate distribution of relief, intensify
relief and other measures, inclucing
provision of employment to the ¢epen-
dents, The Ministry of Labour, Gov-
emment of India have also =et up a
team consisting of various officers
which is contacting each aflecled
family to ascertain its needs and to
provide it with immediate and long-
term relief. Welfare Centregs have
alsp been opened at Chasnalla by
JISCO for medical and other assistunce
to the affected familiee. The Minis-
tries of Railways and Comnmunmecations
are also extending sweciul facilities to
the aflected families.

The magnitude of the accident is
such that it calls for rescue ang relief
operations on a gigantic scale. 1 would
like to place on vecord the spontanety
of response in providins help, coope-
ration and assistance from the Gov-
ernment of Bihar and various organi-
gations like Bharat Coking Coal Limi-
ted, the Directorate-General of Mines
Safety, Coal India Limited and the
Indian Air Force. The workers at
Chasnala and the family members of
the trapped workers have shown re-
markable fortitude ang courage, for,
without their help and cooperation, we
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would not have succeedeq in mount'in.i
the rescue operation ou the scale at
which it is being done in the mines; "

I would like respecliully to repeat
what the President said in his Address
yesterday and to reiterate that Gov=
ernment will spare o eilorls ty miti-
gate the sutlerings of the aflected
families ang to improve conditions of
safety for workers. The Government
fully shares the deep concern of the
Members ol this {ouse for this acci-
dent and the tragedy that has befallen
the workers at Chasnalla. I would
appeal to them to lbear with us for
the present, until the rescue opera-
tions are completed and the Court of
[nquiry gives its fAndings on the
causes and circumslances  atlending
this accident.

SHRI INDRAJIT GUPTA (Alipore):
We should permit discussion on the
statement made by the hon. Minister
Just now, which contuined hardly any-
thing which has wot appeared in the
papers already. I'here  are  many
knowledgeable people, Sir, in this
House, connected with varinus aspects
of the collieries Including the irade
unions who have some information at
their disposal. They would like 1o
share jt with the House. It would
help in the subseguent Inquiry also.
People here will speak with some
responsibility, 1 think, and not wuse
thie occasion {for some agitalion.
Notices are being given. We know
about the rules and due notices will
be given. This great tragedy has cast
a deep gloom on the entire country
and its shock has been felt through-
out the country. I would, therefore,
request you earnestly {o please per-
mit Parliament to discuss this matier
so that varlous asvects of it can be
brought out gnd lines of enquiry can
be suggested, as there are many peo-
ple here on both sides of the House
who are capable of doing it
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THE PRIME MINISTER, MINIiSTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY, MINISTER (QF ELEC-
TRONICS AND MINISTER OF SPACE
(SHRIMAT] INDIRA GANDHI): 1
only want to say that we also share
the sense of shock angd anxiety. |
have no objection o having a discus-
glon here. It is up to you, Sir,
decide the time.

MR. SPEAKER: When the nolices
come, I will consider them.

SHRI SAMAR MUKHERJEE (How-
rah): Sufficient time must be allowed.

SHRI S. M. BANERJEE (Kanpur):
Time sghould be allotteq by the Busi-
ness Advisory Comnuttee.

ELECTION TO COMMITTEE

ESTIMATES COMMITTEE

SHRI R. K. SINHA (Faizabad): 1
beg to move:

“That the members of this House
do proceed to elect in the manner
required by sub.ruile (3) of Rule
254 reag with suo-rule (1) of Rule
311 of the Rules ol Protedure and
Conduct of Business in Lek Sabha,
one member from among themselves
to serve as a member of the Com-
mittee gn Eclimales for the unex.
pired portion of the term of the

Committae vice Shri Muhammed
Khuda Buk:h died.”

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
requireq by sub-rule (3) of Rule
254 read with sub-rule (1) of rulc
311 of the Rules of Procedure and
Conduct of Business in Lok Subha,
ong member from among themseclves
to serve as a member of the Com-
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mittee on Estimates for the unex-
pired portion of the term of the
Committee vice Shri Muhammed
Khuda Buksh died.”

The motion was adopted.

12.16 hrs.
BETWA RIVER BOARD BILL®

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI JAGJIVAN
RAM): I beg to move for leave to in-
troduce a Bill 15 proviae for the esta-
blishment of a Boa:d for the creation
of a reservoir at Rajghal Ly construc-
tion, on behalf of the Governments of
Madhya Pradesh und Uttar Pradech,
of a dam on the Betwa river at Raj-
ghat and for the regulation of such
reservoir.

MR. SPEAKER: The questwn is:

“That leave be granied to intro-
duce a Bill {o provide for the esta-
Llishment of a Boarg for the crea-
tion of a reservsir al Rajghat by
construction, on behall of the Gov
ernment of Madhya Pradesh ane
Uttar Pradesh, of a dam on the
Betwa river at DRajghat and for the
regulation of such reservoir.”

The motion was adopted.
SHRI JAGJIVAN RAM: 1 introduce
the Bill,

DELHI DEVELODMENT

MENT) BILL*

(AMEND-

TiHE MINISTER OF WORKS AND
HOUSING AND PARUIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH). I beg to move for leave to in-
troduce a Bill further to amend the
Delhi Development Act. 1857.

*Published in Gazette of India Extruordinary Part IT, Saction 2 dated

6-1-76.
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MB. SPEAKER: The question is:

“That leave pe granted to intro-
duce a Bill further to amend the
Delhi Development Act, 195%."

The motion was adopted,

SHR] K. RAGHU RAMAIAH: | in-
troduce the Bill.

INDIAN LIGHTHOUSE (AMEND-

MENT) BILL*

THE MINISTER OF SHIPPING AND
TRANSPORT (DR. G. S. DHILLON):
I beg to move for leave to introduce a
Bill further to am.nd the Indian Light-
house Act, 1527,

/

MR. SPEAKER: The question js:

“That leave %e granled to intro-
duce a Bill further to amend the
Indian Lighthouse Act, 1927."

The motion was adopted.

DR. G. 8. DHILLON: I introduce
the Bill.

INCOME-TAX (AMENDMENT) BIL1.¥

THE MINISTER OF STATE IN-
CHARGE OF THE DEIPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): 1
beg to move for leave to introduce a
Bill further to ameng the Income-tax
Act, 1961,

MR. SPEAKER: The question is:

“That Jeave be granted to intru-
duce a Bil] further 1o amend the
Income-tax Aect, 1751

ncome-Taz (Amdt,)
Ordinance (&_) 3 g

The motion was adopted,

SHRI PRANAB KUMAR MUKHER-
JEE: I introducet the Bill,

STATEMENT RE  INCOME-TAX
(AMENDMENT) ORDINANCE, 1975

SHRI PRANAB KUMAR MU-
KHERJEE: 1 beg to lay on the ‘[able
an explanatory Stalement (Hindi and
English versions) giving reasons fInr
immediate legislativn by the Income-
tax (Amendment) Ordiunaace, 1975, as
required under rule 71(l) of the Rules
of Procedure and Conduct of Pusiness
in Lok Sabha.

SHRI S. M. BANERJEE (Kanpur):
Sir, betore you proceed further, 1 have
4 very meagre rejuest to make, We
have already tablad calling attent.on
notices regarding the mauss scale re-
irenchment, lay-o/I and closure going
on in the country where thousands of
workers are on the sireels today. We
were assured by the Government in
the apex body meeting that they would
bring some ordinancz, Now, the jues-
tion of ordinance does nol arise. 1
would like to know, since the Prine
Minister is here, whether a :tatement
will he made in this House by the
Labour Minister «r the Commerce
Minister regarding taking opver cettain
units ruined by the cmployers. 1
would request thai a gtatement should
be made and this House should get an
opportunity to discuss the mutter, s¢
that the recommendations of the apex
commitlee are 1mplemented without

further delay.

MR. SPEAKER: 1 have not allowed
the calling attentien notiee,

~ *Published in Gazette otnlrnt]ia Extraordinary Part 1I, Section 2, dated‘h

&1.76.

fIntroduced with the recommendation of the President.
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SHRI DINEN BHATTACHARYYA
(Serampore): You have allowed
nothing, neither any calling atiéntiun
por gny adjournment motion nor any-
thing else.

(Interruptions,

MR. SPEAKER: Order please, Many
of these matters can be raise on the
Motion of Thanks on the President’s
Address, and 1 think if the Govern-
ment wishes, they can meel the 1.
quest of the Members.

YHKL 8. M. BANERJEE: Plence do
not mix it with the President’s Ac-
daress.

MR. SPEAKER: I request the Men:
vers that when the Chair 1s on its
tegs, they should nol interrupt.

12.22 hrs.

MOUTION OF THANKS ON TIIE PRE-
SIDENT'S ADDRESS

MR. SFEAKER: Now we wil take
up discussion on the Motion of Thanks
on the President’s Address. The hon.
Membeérs present in the House whe
desire to move their amendments to
the Motion of Thanks may send their
slips within 15 minutes to the lable
indicating the serial number of the
amendments they vouid like to muve.

SHRI DINEN BHATTACHARYYA
(Serampore): Whay about other amend-
ments?

MR. SPEAKER: They are cut of
time; they will not be admitied,

(Interruptions)
Shri Dinesh Chandrn Goswami.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Mr. Speaker, Sir.
I take a privilege to move this Motion.

Motion of Thanks 154
on President's Address

That an Address be presented to the
President in the following terms':—

“That the Members of Lok Sabha
assembled in this Session are deeply
graleful to the President for the
Address which he has been pleased
to deliver tn both Houses of Parlia-
ment assembled together on the
S5th Januery, 1976."

Sir, the Address, as usua! has out-
lined the achievemen's of the Govern-
ment both in  the national and the
inlernational fronts in the year that
we have left behind and also gives a
broad indication of the programmes and
policies that the Government wishes to
pursue in the current year and this
debate affords us an opportunity 1o
review the happenings both in the
political, economic and the internationzl
fronts in the last year and also give us
a srope lo discuss......

MR. SPEAKER: Order Please I
think the {ime for the mover is 20
minutes. I would request hon. Mem-
bers to cenfine to this time. Well, the
Business Advisory Committee is mee!-
ing this afternoon and the final time-
limTt, we will decide. But in order to
regulate the debales, I fix the time
limit as 20 minutes for the mover.

SHRI SAMAR MUKHERJEE
(Howrah): But unless time is fixed,
how can we know how much time we
will be given.

(Interruptions)

MR SPEAKER: Now, 1 am dealing
with thus,

SHRI SAMAR MUKHERJEE: Since
you will call me after the mover of the
motion I must be told how much time
I will get.

SHRI DINESH CHANDRA GO-
SWAMI: I was saying that the Address
has outlined the achievements of the
Government both in the national and
the international fronts in the year that
we have left behind and also gives a
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broad indication of the programmes
and policies that the Government
wishes to pursue in the current year
and this debate affords us an opportu-
nity to review the situation of the
country in the last year and also pro-
vide us the opportunity to discuss and
debate the steps that the House might
be called upon to lake in the current
session or the sessions to follow for the
betterment of the nation.

The year that we have lef! behind
stands out as a political watershed
with events of momentous importance
both at home and abroad. During the
year the events in the domestic front
moved rapidly, swinging like a pendu-
Ium. When we assembled for the last
Budget Session, there was an atmos-
phere of pessimism, an atmosphere of
hesitancy In this country, which have
seem, has give way, towards the end
of the year, to an atmosphere of opti-
mism, an atmosphere of determination,
An atmosphere of dispair, an atmos-
phere here of Indiscipline had permeat-
ed in the whole country. But today,
we see an atmosphere of hope and
discipline.- The atmosphere of {ension
which prevailed in this countrvy has
been substituted by an atmcsphere of
orderliness.

On the international front however.
in spite of many promising und wel-
coming developments urfortunztely,
the situation in th: Indinn sub-conti-
nent makes a slightly grim reading,

Coming to the political front first,
I do not think it is necessury no -is-
cuss in detail tha deveidpments of this
country in the lust fcw ronths be-
cause these things have been discus-
sed at various platforms in detail and
even the House has discussed them
many times. We have seon that the
frustrated politiciass who were ex-
perts in the politice of maripulation
applied various twists and turns, tac-
tics and strategemsg culminating in the
so-called 'lotal revolution with the sole
object of disrupting the democratic
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foundations of this country and s:al-
ling it economic progress. In a demoe
crary, nobody can object to the legiti-
mate efforts of {ne Opposition {n ex-
ploit .the weaknesses of the Govern-
ment in order to comne Lo power. Noe
body can deny that right to the Gppo-
sition. But what happened in our
country during lhe last year, or in the
last couple of years, had no parallel
in the whole history gf democratic
Government of any country. The Op-
position, insignificant as it was in the
total context of the political siluation
of this ecountry, in the name of the
people, indulged in all sorts cf anti-
people and anti-<iemorratic methods in
order to topple a popularly elected
Government at the Centr: as well as
popularly elected Governments in the
States. A campaign of character
assassination was launched through-
out the country. 7This House also had
to witness times wi‘hout number how
instead of discussing importunt eccno-
mic and political matfers, we simply
spent hours on trrational issues end on
false and malicious allegations and
counter allegations.

A call was given to the police and
to the army to disobey the order of
lawtully constitute Government.
Attempts were made 1o paralyse the
entire  economy the production and
distributive mechinery by giving
calls of strikes ang harlale in facto-
ries to affect production as well as
strikes in railways und arlines also
to affect distributicn.

Not being content with all these
things, we saw tbat an almosphere of
violence was crealed in this country.
The voters were intimated; the eandi-
dates were intimidnted, 1lnck-mailed,
assaulted and, ulimately, politiesl
personalities were killed, The late Mr.
Lalit Narain Mishra who happened to
occupy an importaut position irn the
political life of this country lxcame’
the first victim of the fascist forceslin
our country. Only two days back, we
observed his first death anniversary. 1
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take this opportunily to pay cur res-
pectiul homage tp the departed soul
whose name wil undoubledly live
throughout the political life of this
country as the firsl victin of the fis-
cist forces.

The grimness of the situaticn can
be gauged if we look only to the happen-
ings in Gujarat ulone. WMy iriends
coming from Gujarat will deseribe the
events. In the licst phase of Gujural
agitation, innocent people were killed,
maimed ang injured. 95 persons were
killed and 933 were injured, There
were 896 cases of loolings and arson,
property worth not less thun Rs. 2)
crores was destlroyul

SHRI F. G, MAVALANKAR (5hme-
gabad): When was 117

SHRI DINESIH CHANDRA GOS-
WAMI: Attempls wuere made, unfortu-
nately, on the life ol ncoe other than
the Chief Jusuuwe ot the country.
These were nol soluted incidents. All
these efforts wers part of a grand
design with g purpose behind it. All
these attempils wer: made to stall the
progress of socialism and progressive
ideals of this countr:,

All thig also fornwd a part of the
historical pattern. If we ook Lack to
the evenis of this couniry, we fing,
that immediately olter Independence
because of the pclitical turmoll, be-
cause of some amount of confusion on
the political sceae, the country could
not lay down a ciear-.cul a gcotunic
policy. The result was that in spite of
the fact that the country progrussed
in various directions, in spile cf the
fact what the country which was to
import even g gewing needle was able
to create a strong mdustrial base, a
wide gap between the rich and the
poor began to develop. 1he vested
interests and reuctionury fo:ces and
the rich classes tnok acvaniage of this
situation and they thought that be-
tause of this political atmosphere
through Parliamentory machinery they
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will be able to countiniye to enjoy the
illegally created or illegally begotien
rights and privileges. The result was
that the discontentment of the pecple
grew. But for the first time in i96y
or aroung that tune, Prune NMioster
Indira Gandhi gave a new orienlation
to the entire political life of this
country when :he said that. in our
scheme of things, charge must iake
place and the chuange was thal, in our
scheme of things, we musi be paptial
to the vulnerable sections of sociely.
She said in clear aad calegorical terms
that, so far as our policies are con-
cerned, the first oreference must go to
the vulnerable sections of society, lo
persons below the poverty lire or on
the fringe of it—the momen; il was
said—the wvested interesis and reac-
tionery forces realised that this ap-
proach, if pursued with vigour will
lead {0 consequences which will
mean the end of powers and privileges
that they had illegally  en-
joyed so far. As soon as
this new orientation was given, we
saw g new phenomenon in political
life—~a hate campaign againgt o
Prime Minister Smt. Indira Gandhi.
But, still, the reactionary forces and
vested interests thought that as they
had abundunt cesources gnd {he sup-
port of many politicinas who counted
in the Indian politicai sphere at that
time, but subsequenily proved only
as leaders of clay, they wouldi be able
fo wrest power in the 1571 election,
and that led to the grand alliance—a
grand alliance of so-called leaders of
the Congress (0). the funalic cadre
of the Jana Sangh, the resources of
the swatantra and the lrouble-makers
of the Socialisy Parly. But ail these
failed to realise one thing—and that
is—tihat the Indian people, however
uneducated they may be so far us
school and college education is con-
cerned and however poor they may
be, they have got tremendous political
insight and they heve got intuilive
knowledge of what is right and what
is for the common good; and, the peo-
ple gave ample demonstration of these
qualities when in spite of the grand
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design of the grand alllance, these
forces were thrown into the dust bin
ol history.

But it is not that simply because
the people rejected themn totally, they
would remain silent. It is too much
to expect they would surrender
their resources or acquisition m
such a way, Therefore, they waited
for an opportunity. 1871 did mnot
afforq them any. In 1872, in which
again the Prime Minister showed her
tremendous courage, determination and
capacity during the Bangladesh ciisis,
they did not get an opportunity. Bul
1973 provided tham an opportanily
because of cerlain happenings in the
international wovld. There was a
mounting inflationary trend and since
on many occasions the causge leading to
this inflation had been discussed in
this House, I do not want to go inflo
that. Because of the inflationarv trend
ag prices started rising, these forces
thought that this was the opportumity
to strike and they made a three-prong-
ed attack. Firstly, they tried to ex-
ploit this inflationary trend for their
benefit, and tried to amass more and
more wealth by hoarding. by black-
marketing and so on and so forth.
Secondly, they tried to create political
instability with the sole gbjective that
it may lead to further economic insta-
bility ang further price rise so that
the peoples’ misery may increase.
Thirdly. in the ecnnomic front, instead
of helping the Government. they tried
to paralise economy and the cistribu-
tion machinery. .v¢ 1 have suwl, Sir,
statistics will prove about the man-
days that we lost during that peried
through strikes in the produciion
fleld. There were attempteg strikes
in the vital links of distribution—that
is, the airlines and the railways. I
do not for a moment say that the
condltions of the railway-men are ex-
tremely happy but we know that these
forces of the grand alliance who took
A leading part in the railway strike
did not do so in order to improve the
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conditions of the railiay-men; they
did it with #n ulerlor totive, which
becomes apparent if we 100k at soirie
of the gtatements of George Fernandes.
I cannot refrain from guoting what he
said while addressing the ratlway
workers in Octooer 1973.

He said:

“that railwaymen should not be a
sleeping giant now but should
organize themselvey intg one
indivisibls unit and if they
succeed m this, they can
change the whole history of
India and bring down Indira
Gandhi Government at any
time by paralysing the railway
transport to a dead siop.”

Again, on March 28, 1474, Mr.
George Fernandes repeated:

“Realise the strength which _vbil
posses. Seven days’ strike of
the Indian Railwayvs—cvety
thermal s‘ation in the country
would «close down. A ten
days' strike of the Indian
Railways—every steel mill in
India would close down, and
the industries in the country
will come to a halt for the
next 12 monthe, If once the
steel mill furnace is switched
off, it takes mine months fo
re-fire, A 1f days' slrike in
the Indian  Railways—tHe
country will starve”

These statements prove that the
purpose was not to benefit of the
workers but create a sitnation in
which they could go to the people
and say that, for this misety,
the ruling Parly and its lea-
der, the Prime Minister were res-
ponsible and, therefdr?, they shouvld
be thrown out. What happened was
the politica] instability led to econo
mic instability, anq the economic ins.
tability again gave an opportunity to
these forces to create further political
instability. Thus, a vicious circle
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was created and that went om. An
effort was made, in such circumstances
to create a situalion of anarchy, and
no Government worth its name cab
remain a silent spectator to it. The
Prime Minister, Shrimati Indira
Gandhi, once more acted with deter-
mination and courage, and she has
proved once more that she knows the
pulses of the Indian people better than
any one else. This has been amply
demonstrated by the results of the
Emergency. We have seen that. for
the first time in many yeass, d sense
of negalivism bhas given place 1o a
gense of optimism and positive ap-
proach: for the first time in the last
few years, the tension which pervaded
the society has given way 10 orderli-
ness; for the first time in the last
couple of yvears, 8 sense of discipline
hac gripped this country: for the firs!
time, we have seen educational insti-
futions functioning properly, trains
moving in time, goods coming to the
markets instead of finding place in
inaccessible godowns of the hoarders.
respect for law and authorily
becoming manifest: and a sense of
gecurily to {he common man has be-
come the call of the dav. To sum up-
a new sense of ctability, orderliness
and positive direction has come ©ON
the political front.

In this context, I weleeme the deci-
sion of the Govarnment lo ban the
communal parties which tried 10
create a cleavage between dificrent
sections of the people. But there are
underground activities which are going
on, and the Government and the peo-
ple shall have to keep a vigilant eye.

Before I come to the economic front.
1 would like to congratulate the peo-
ple of Sikkim for the realisation of
their democratic aspirations. 1 take
this opportunity, cn behalf of the
Members, to welcome once more the
Sikkim friend amongst us.

When we met during the last Budget
Session, a wide-spread apprehension
was clearly visible in the minds of
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Members of both gides of the House
whether Government would be able
to tackle the economic problems which
were gripping this country. Accord.-
ing to the official statistics, the rate ol
inflation was ys high as 31 per cent
and the anti.social eleinents, the
hoarders and others, tried to take full
advaniage of it, but the Emergency
again has put an end, to a great
extent, io the economic indiscipline
and has brought about effective reme-
dial actions. The latest available
whole sale price index for the week
ending 29th December, 1475 shows
that the general price level has ce-
clined by 4.6 per cent as compared to
the pre-Emergency week; the retal
prices dropped subslantially from 10
to 40 per cent in the case of food-
grains like rice, wheat, millet and
other grains.

There is a saying: ‘Fortune faveurs
the brave' and the natural forces have
favoured the courageous uct of the
Prime Minister because we see that
we have gol a gocd monsoon, and the
production of foodgrains in this
country in 1975-76 is expected to reach
a new peak of 140 million tonnes.
There have been significani increases
in the production of critical inputs
like power, coal, iron and gteel. It is
heartening to see the statistics: during
April-October, 1875, the production of
coal went up by 11.6 per cent, salable
gteel by 16.4 per cent, aluminium Ly
31.2 per ceni. nitrogenous fertilisers
by 20.9 per cent, cement by 15.3 per
cent as compared lo April-October
1974; and it is expected that a reason-
able growth rate will be maintained
throughout this year.

We compliment the Government for
the extreme success the Government
has achieved in the voluntary discle-
sure scheme. During the last three
attempts, only about Rs. 267 crores
were realised, but the declaration
this year, on the present occasion, has
exceeded Bs. 1450 crores. I &am sure
it would pot have been possible but
for the stringent measures the Gov-
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ernment took like the MISA and other
_things. But it is also important that
Government should very seriously
ponder as to how is it that in spite
of the income-tax laws and the en-
forcement machinery there can be
such a large sum cf black mouney
flourishing in the couniry because
what has come out is only the peak
of the ice-berg and a much larger per
centage still remains underneath. The
Government should very cetiously
consider about it

In the international front there have
been many welcome developments, The
forces of imperialism and colonialism
have again suffered defeals and sta-
bility to a certain extent has return-
ed to Indo-China. The five centuries-
old Portuguese colonialism has come
to an end and we have seen in Novem-
ber last Angola—the biggest smongst
the Portuguese colunies becoming a
free country.

But, unfortunately, in our sub-
continent, eflorts huve been mude to
create an  atmosphere cof instability
and we should remain ever vigilant
about it. The President yesterday in
his Address has clearly restated our
policy so far as the happenings in
Bangladesh are concerned, that we
view them as internal malter of
Bangladesh but we koow that in the
country, in Banglaslesn and other
areas, international forces who want
to create an atmosphere of instability
in this region are playing sl sarts of
havoc ang the House angd the eatire
country shall pec2ssarily have to re-
main vigilant about it.

Coming to the task thal we have
before us, as my time is short. 1 will
only deal with some salient fealures.
The House, in the near future, will
undoubtedly be called upon to decide
some very important and fundamental
economic and constitutional questions.
T am happy that the Prime Minister
has given a call for a natioial debate
on fhe Constitution itself and the
Congress Party has passed’its resolu-
tion that ‘the time has comwe for a
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thorougly re-examination of the Consti-
tution teo  ascertain whether it needs
adequate alterations so that it may
continue as a living document eflec-
tively responding to the curren: needs
of the people and the demands of the
present.” 1 have ng doubt that the
consensug of the national aebate will
be that in many !natters the Consli-
tution needs a close review. The
House shall have to take a decision
in the near future as to whether the
right to property shall rez.ain a funda-
menta] rignt within the frame-work
of the Constitution itself. The lluuse
shall also have to take a decision on
whether a Constitution, a right-orient-
ed constitution like the oue thui we
have given tp ourselves, can stand the
strains and slresses of a developing
country like ours with sg unuch of
complexities and diversities and
various international pressures and
forces. If we look to our Constitu-
tion, we find that every time it speaks
of rights and rights alone Righls are
granted under the Fundamentul Rights
Chapter and the rights are guaranieerl
1o an employee under Article 21 and
the only time when it speaks of duty
is the Directive Principles where it
says about the duties of the Stute.
But has not the individnal ecitizen, hus
not a man in this country any duty
to perform {o the State? When an
employee geis a right under Art 31%,
has he not a corresponding duly? 1
am happy that the Presiden{ has made
a reference to it when he has said
that the methods of evalualion of per-
formance will have to be changed in
order to make the administration at
every level result-oriented and ac-
countable.

Also T think the time has come for
us to lay down in clear terms in the
Constitution itself our economic phi-
losophy. Unfortunately, the word so-
cialism' til] even to.day does not find
a place in the. Constitution. I went
through the Debates of the Constitu-
ent Assembly and I foung that Mem-
berg like Dr. Ambedkar wanted that
the Constitution should lay. down in
clear terms that soclalism would be
our economic philosophy. But othérs
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like Shri Alladi Krishnaswamy Ayyal
said that because the Constituent As-
sembly had not been given a clear
mandate by the people atout the eco-
nomic policy to pursue, it would be
m on their part to lay down a
clear economic policy. PBut the situs-
dion has changed afler 1)71 when a
clear mandate has been given by the
people and I think we should now
intorporaie Yhat very tlear mundale in
the Constitution itself.

Also we cannot furget that the ume
has come to evolve a naliunai policy
on wages, prices and incomes. 1 am
sure in the near future the House will
be called upun to discuss and pundel
whether the time has pot come 1or
providing every man in the count:¥y
free education, free heallh [facilities
free legal {acilities and 5 right 10
work and empluoyment, Again oné
more thing the House shull have 10
consider and that is whelner the {ypes
of rules and regulations by which we
have tried to guide and regulate the
business of the House su long cen
stand the siresses and slramns of o
modern, complex and developing
country like India. Even in the Uuited
Kingdom they have founi that to-day
the House of Commons has not been
able to respond to the enormily of the
growing task of the administration
and in a country like India where the
work of the Government embraces
many spheres is it under the present
type of working. The }ouse shall
have to decide some of the basic gues-
tions and I think our task in this
House should be that instead of quar-
relling over petty things and spending
fime on ‘technicalities we should pro-
ceed with the clear objective cf ser-
vice to the people and aboul what this
service means, we should have a clear
idea. So far as this is concerned I
will'end by quoting our great leader,
Jawaharlal Nehru.
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He said:

“The service uf India means the
service of the millions who
suffer. 1t means the ending
of poverty and ignorance and
inegualily. The ambilion of
grealest man of our genera-
tion has been to wipe out
every tear from every eye.
That may he heyond us, but
as long as there are tears
and suflering so long gur work
with ok e weer”

With that determinatinn the linuse
should continue in it work in the near
fulure.

With these words, I ecommend the
motion for unanious acceplance and
withoul any amendment.

= 5isT Tq1A fRg (F770)

muaer 51, 2R fag o qREE Ao
niezifs ¥ mfgqam 67 1 geyars
Tr o7y A & § IR 4949 AT
z 1 7oz i HOE A FIT IR AT
CYFTATZ M FETIA AT ®A4T § AT
7 %5 mirafor fovr afi 3 2w %
gigat® ar7 & 1 Fog 77z & o
A ATz AT 2 &1 gl
¥ wiqw ¥ g9 3@ a%7 § fr aw &
wrfr A=A7 F0 ZR0, EAILH AIAFIRI
% g # g Em | 2or fre qfrfeqfaai
¥ na e & W17 79 As fgr gAY
afger &7 AT T8 TAT W BE |

T2t AT7 WEAA AT, FTW A4 F AT
nzaa fom & f& vowfs & amor &
2o &Y 91 FEIEE AT FY AAT
frzna s e § fyy ¥ fay aw aw
qXUTA q( | ITAT FE AT FAIY AT
i ¥, wi f few oF a1 31 a6l
§ g% AW w5 afefeafri & 91 J
Tore T ¥ 1w s W
amx qf W TrwAfaE ged 6 gt
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[ st siwt Tame fag )
WA 4 | gufere g% oy § fw gw AT
w1 wrergfr w1 woor  wfafearard
T & fog wewrT & agr o oA
ATHT WX WERTAT § fowrre @ qrAi
Ffaqgmerdft ) ewagaa fr
qw wY rezafa &1 wreor gater iz safa
1 zar WY &, aqr feawwrdr qeEt &
fog fozrer Y & | gw a7 T §
Tegafa F wrqw # A & g7 A0
& W g7t &7 qeor o & ) gafan
areafaw gwaw 97 wgwfy & W
1 WT ®IE 6T ¥2A g7 qEEq TGT Al
JEEXT UG FAOT WIT gegErE AT |
w17 oY ©F Fuwy § vy 78 w7 &
X Q@ 17 WIS faw g ¥ aET
®IAAT § I arai w5 e AT
AL 1, 97 ¥ ALY ATT FHIC gHA
g 2 % worA-FTe & Smur Fw
dAwmintz fFasrmiggf ? fer &
&TIOT {IATI-F T F1 G107 HT 7% 7 797
ag & g fag oY aramEYy S A
Fearzqas 13 5 & 1 & A Faw 78
®gAT FMEW fr 26 q7 # quw Hqar
A WITEATT FT WO F A7 WG H
AT IO T AT T FEAY AT A qT
TgE 1 maa

“§ wrr w1 3z favara fearal
gt g 5 woraw ¥ ST &
wAA-in il & gfaw o fawr
SHIT W@ A v@w | oqw favaw &
fe sreafes frafa % astt & gure g
faw ¥ gw 9z & ssx TR SMOT W
garex &7 aEq |

AT ¥ A fgeat auT oraT & o
Tl ¥ wgwrEar @3wi & fau weew
wrard g 1 § urg & 9y @ faAy #
O ®q@  Fgam oY faeEme W
i w0 g
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WETH A, WISTA-HTY &7 FA Qg
w1 o ot & §rraardt i o fr 43 dar
wTzAT ag | 9t fE o & ey g
# SHT, WG SAGT F A H SF
At & 17 q1 FATA T AT W4T 99A
787 | & w17 F1. qar% fe g7 @Al
F, Saey o ¥ Nfw yxr g g, wera--
mrEAsEnr & 10 faw aw ¥ waai,
A1 FgT 9 AT GAT & ANA qw ¥
F1 o Ig Faw WIT ®T Q¥ 1T A
gr @A =ifgo g ®WIT wrsTawreE
qTo & arz ward wAT A A oA
FIAFR T 297 F FAA W, X AH
A o F faed gma T ¥ty §7
zgar qrfzw | wwr gy fadny 2w ¥
Wi T7 gF1 F AR AT AT T
A & gawTr g fr Aw wraga v 7Y
s, AfF & wAa g fF 3w ga
IIF g7 AR @y Afr v fam A W
fazar 1% F29 37 F 957 TE 90
LA

wemer @7, # aF g1 fadlT =9 #
grarAFTALT gmor F arz @ &faw
qat w1 sfafxord 2. 37 %1 A ®
qey T qEAr g ) s F aA-
TR FA R —

“gagra qfrfeafagi @ e #
TR g3 FfFTT andt ®Y ¥R & T8
FAT W1 3Tqeqr AAC 797 F @O
oYz &€ TrEAT AL 9 AWy M K
“ragre T WY 97 TR

g XWEITYT WOSHAT GAT F
e arexarfas gwfix dary & goer
firy wrd § W7 AT w1
gear fear aran §, a1 ®1¢ & T
IAMATH]  WIAATE! WAT AG 2w
TEar . .mwmfmufwrt"f w7
LU i
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&Y 1A # Far o sfars wraardia goamar
®r§ W A )

1T oY a7y 7 gfaar & aga wx
agi fagd darer a1 “fz e sifaw”
WEmafaary :

‘Tt & ;Aaq afr FIFIEE
2T A, (o7 § Harer oYy §; 97 Amfew
wfasrt w1 frafaa frar &, faa &
Taar wqda sifA g ST 13w &
wvda qee 1 gRT & 4 f waarc )
T wafaar & ‘@ a=" 7 fmar §

“g@ar A w1 g A fawga
wfrarfrzz ama s mg, aram &
meTasy FA4T Wiz sqzifa A"

HEQA FL, TW F ATIT AT AT
2 ? Az wirwrorar 78 I &, gEAA
TLAT ALY AT A, ATNTH, AT AATH
® g% &% famgm 78 2 0 I A7
wam wreAr & 5 owA W R ¥
waw faa arg, gasr gmaa fag
gfem fwa sm @ & fac 2= aw
¥ A Z1 H10, TAT A= A |
‘03 AT T K 14, w7 FA07 qF,
AT ATl 7 37 77 (afw=r £ aramyr
B | At wvimw B oaerw Ayl
T ¥ vx afogr wagd & oy # o
Wt F wgr vk §, 7 A g A aqy
1d & o B gz & 2 wifze 49
1T J T T4 FIA1 /1 14T 2,
« g qg T & fir g 2w 34 q@ A
A AT R, AR QR AN A A A7 § A
sTam e e o s @ &
faa1s & amar &, &1 9@ 37 T
T AW §, GeerT T | WA A
feafer wte frm ag #t feafs zwr¥
A G, Cay W A F gy Ay iz
Fe for ag & qv wiewsdam &,
Hwrat § war 97 | W g T § A
et wrfge Wy 1 OF wET R A1 AT
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I Ay TF, ¥ F 0 91 fF e

FHI 37 T ATA F HTA9 7FAT | 39 qRq

& AT ZIET A, TTH I T oAt mran

HEgrarisn Ay 2 :

T ® gETRT AU AWA qrH
fra wrm |ET & g a| ¥ aam
UF OF F & A} T A 91 3970
973 7 Afwa, wat wai ¥ gard
Al 31 A1 gx @ A WA
& fa=4r

W AR 347 AT fAy A
et 1"

aZ A1 39 AR Y FAT qr T 9y
AT I5TH7 FT T4 4 7 3y arfeai ot
T FAAT T F AH 7 A w4y OFey
AT ¥ AT A TAWA FT FEY 4Y )

TEAF 9ZRT, § TA AT F AT
i e Fgrait saam a9 E Sqw
8, T W g0 ¥ # AT A Ay
# Amre 29 # afwa § w0 #7 a g
fF w19 q&r FAF KT ATHIT AT B,
32 T wAA adtT a4 ) qw
nF ORI AFT § W& FAAT AT FT
ATFR. g W qH TRAMT ¥ AL
a7 Tar fr art gew § waowwa
AT 47 2, wife 17 sqgea) &, a0
fafg %1 o7 7T F & A w1 &
AT AT 7 E, A W F AR OF
A OAT grw & W@ wg 7 wiuw
AT FTE 1 N ¢ W oa & Afas fafa
FT AT GRT & W@T 2|

o} Glo Wl WIEHET : WIT FI
78 ww B

st 5K Qe fag ; wAC WiGH
i g A & e ofrear? Wl ¥
JTAA RAT | WY T G F 50K THTA
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[« wwr T fad)
¥ yrw gg WX agh & 9 @Al W
g, TART REATHET AT AT W WL
fourar =12, a1 wafaga fov T@d awdr
2 1 ey o, |y wTEA # wrer fadT
T w2a? § @er ¥ fadet @ A
. FewR ¥ 90 8, T FAd A WOAT WTAT
¥y wwar &1 zafee & qar @ E
fe g9 fea oY @ avg # Il
£ of ot & sAFE & AW T A &S
FTAT ATET &I | WGTHA FIAT qTAH
% fau &% & afex vadifas oftaa
& WG § WIF A% TG quh T 17
i #1 wrafaw #77 ¥ f50 agr A7
& Ter ar | WS wAar ag guat 2
&% &1 ag T09T A, e g1 A g A
F17 & @re fa4, §17 & G ZwIL
fea & #1 £ 1| Tezafa ot & sfewraor
¥ o AT wawigm AT g
ot fawr 27a7 fox o @z nigafs
ot & wiqamew ¥ 31 " T #1
w21 mar & f57 97 wd groEwEe
feafr 7 Qo & arz zmT ¥

Toptfy S & WA wiewmor #
SEATHT F1AT G T T4 A &80
& 1 ZaTT ST arEm S A4 THAY
Y T, AT ZHL AR 6T g wiu-
JAT FT B8 FT qZT 9T 7 ML WT
TS Azl AT I FI 2@ 1, UF SR
| ArrEaT ¥ ay § wgAr g w7 &
IAM g T w7AT g fr e
fadaY 7 F1 AT 77 97 vTA AGY
wat | wegfaee ardf & geedi 7 oy 7T
0 W A T L (s

SHRI SAMAR MUKHERIEE: Wr.
Speaker, Sir, when I visited Chasnala
on the 30th, the Member of Parlia-
ment from Dhanhag wag elso present
there,

ot deT @ww fag | PR W
grafast ¢, nrr e ¥ AR ¥ oy

JANUARY 8, 1976
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g 1 &, oY wr wEd & 9w w1 witere
T wvar ¥ Afew w ax wwar g fe
IO A gEAT Y, gEw qEE Wy A
g1 oEa ¥ uw R wEs
f& wmaTaT wmar @T qiaAr 9T s
ox 2t faT arz feewwrm gar, & g
gait & 91 Ty arew & 9 Y 0w §,
a@Y 77 7 Jqrar faeat faesr o a9 ¢
w197, & oay wraar g v awfang
smaqTa A 2, uwHifa fagim WYX
gz fa &, wmfa shaa &, Trs=fa Faar
, TISHIfT OF ANG § WIT 97 w4
aet Arfoaa qra AE & e
fam S/ ArmETHT A WTT @™ I,
FEt F gfaw ¥7 ama S5, @y £ A
35 AT R &7 q1 T2, A7 K A=A
agY faaga s7ar =zar @ mig s«
SR ® Sl ®7 94T wiEl ¥ T4 wEh
T arT g #

MR. SPEAKER: The hon. Member
wiil continue his speech in the after-
noon. He has only {wo or three

minutes. The House will meet after
lunch at 2 O'clock.

13 hrs.

The Lok Sabha edjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock

[Mgr, DEruTy.SPEAKER in the Chair]

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. DEPUTY-SPEAKER: We will
continue with the discussion on the
motion of Thanks to the President
for his Address, Mr Shankar Dayal
Singh to continue his speech,

ot giwe Tarw fag : SoTeTY AgT
aeiafa oy & wivwmo oT zur? faer

AT AT ¥ S G ¥ yE
T § FawT gRaT w7 40 wwaw
WY TYT AT | qT & ¥ET AiOE 1Y /AT
arar f N o ¥ Aert o o
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W, WATTR HEST WG Faw AT
Wt agrm w1 & ¥ fert aw § WO
W FY WY frafs g9 ot ag A Q)
o€ 9Y | &w § vahfer ufeqear w1
Feafa €Y, worasar £\ feafsr 1, wife
i &1 IEa P @ ar) aayr feafa
frecft gfey At & Ag & s
Y oo FTE a¥w gET Fmaew AT
/e w13, ™ gifas FEawy Y
Wl FXF AW WY HiwA T QST
feard w1 Yoo w1 orogafy o &
afgq.qo & famme & 7 a5 7%
21an YA A T AT A £

07 a7 390547 g 2 fF mraee
agaa s s O 2 e w
ara | fafrs®may s ofagr s
e/, TmgorfaEr F oarpg A
aqr, W7 9t TZ7 A qAT F geag 7
& m=ga g fv dfqana, fama, wm-
aifegr. sargmiger ar Y 1 am
FAfAE qTIEE & W7 T £ a7 2w
71 fuzzi ¥ fag g 2, w4 ¥ fag
g1 2, 7z =ufaxar & faw =0 gw7 awar
B0 3w #Y wAar fox Srdl w1 e
T, AW Y §5—-60 FUT T &7 faadr
WL E1 O wraww, o4 faglv g
wifed AR A & 2w w7 wwAT 2

& Zw &1 vl feafr 97 3077 47
TF1E) 391 wws H F g agar g fx
&Y &9 FTHHT FT FTH WA 7 A
¥ 947 g &7 w7 @y § Wi g aAfa
qg qrav @ aqr fe g Bw &%
WR wgAT, qg A HF W a@An, a9
qar wfer & S €% wrt a7 G
AT g F YT B ¥, IR Ay
Tl ¥t a1 G f, o A oAATET 6w
¥ wfiw 1w & ¥ aft o w1 A
Wic B ¥ gw ¥ @ s
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arer FrE g AEF A AT 2 ity
o9 wA AT a5 v & 74 wmar g fa
WTIHT AT AFT orfeAqAw 429 €7 AR
fermr &1 Trezafa Sy #7 3% 717 o wiv-
wraor 9T g & a@ & o AT qF I7
wTar g §% Y 74 2ar fr oA g A
wifema  atamao § AFT wfwamon
FATZATET Faewarge 1 74, 9gwl
qT &1 ad), IA1 ¥ & Ay, mifeai @7
gazfeat aar wfatast & & ad
afer 70 AW |1 wOEFA £ e
FIXAIATRTAEATAEE | T
AEAAT T W AT Az ¥ aifE oF
THEZ B AMHIT AR AT AIAT §
ufa® SrwEETT 3 | 7Y 7 797 a9 48 47
fa wrdm saga & wfaw? A aga afaw
feg m g Afea s § a1 § aqfaa
T wor A5 w1 af §1 g7 oF e
g7 giusra & fao 41 917 amar
feet 7gar v FF woq AT B
T F AR & A0 w407 A ar sy
grg ar7 ar? gfawl & fam gar F1q
3 191 & q757 59 HOeq ¥ & HY
T FI0 AET G A1 FAGT ATE A
afr fzqr SmAT 91 1 AWEl GAT AwET
Tarar Arfz, AT 33 A sofed,
arfe wiawrdi g wa= &1 Agfaa
T A, AN F = 0 wlww
o7 FFeT 777 ®T ¥ AT AT TAT
ZIAT 2 7T ST 67 0 9137 92 AFATE |

AT TR FT 70-80 TheRr
WO R0 H G9AT & 1 A G
FY A i Fy owf ITH 73 qA 0 §
o fafws =7 & 221 & faw ar agmal
% TR A AW & fAr A E &
Wt WA AR § Y Tw wl
WEAT & T wray wArdr | § s
WY ®T QAT AT TG FZ AX A | I
faer ¥ a9t SAwaTEz oY | WY AT
A WY aa | I R A A
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[o & Taw fag)

IR $ATE , TF AT F ITAT grera #Y
wrrat g | AW ¥ gw feedi § g wvay
TP AR AX ITET T wv fay faw w2
|, FagLd ¥ wow FTav IvAT E
X oF Fq ¥ WT[ F HH FIH AT
faq & =7, 7% e qzgark ¥ dar frar
o7 AFFT IR A9F & 47 X &
& forg wora fpar stray a7 | &Y v
ERF WA W IEC T D
A @ AT qwT AW X FF A
TR Y T ATF T FT T FA AT
qEa 971 WL EWT WIT AT AL
gRic ®qAT Al IAEr ATy fawme
faar s ar ) TaAfaw e F oAt
W 1947 ¥ TEAF g quT 91 afEA
wifes &3 § &1 0l w26l J1 FHA
7 &, WY @AY F @Y A0 AIGT 2,
fpare &, Suat A gt A AIr F
Tz g At wifuw w7 7 qfer fal 2,
e A I Avar Ry oag WY
ferymm= &1 uF amfor &, saqa wi7a
F1 Ay & 910 342 261 F) 7490 £
FraTare & |

sff & wAamT ¥1 a1 w5 @
gzwﬁqmﬂqa‘tﬁmaﬂml
# &) wANMEA &1 9@d FIaT W@ g
YT ww AT T | afsa qe 1 T
EAT 4 WTACTE qHAAT E | AAET F
arz B ¥ W ag F qaEly e
anEdwrgmaarg ) fedga &
T W WO ) wTIwT A wE 2
fs gver ¥, Wl Wl & W 924
TR T W WO S
2, w97 a7 N four gar 91 336 qigor’
Fr &) vEwr Aawa @ i oy aid
g 1 faar 47 grar &0 & 9 | W
®TLA WY OF W1 17 fivar § fe e
Zwe wral 1 0% "G WY RAQ 19T £

on President's Address Ca
TTETT oY gat wgrdt ¥ WY W ag ¥
TR W51y 1 Ky W H wyr wiww
gare & Wy gy ¥, wfedf § oy #
garc gar &, few2t o 4fe #, sy
sgar A M rw ety 1 W
aret & fag 1 @O TR Ay W Ww
T X AT AT U W g @M o

wANTEA Ff ATA H1 wravd faAvar
A A wAMTRT R F A R w
KHE( STRAT HT R | A GET A ITAY
ara JrAr A wEfT ¥ o garr ary faar
NGyl AT agagafadi &
A qgT weB gt 3 | aga feAl &
aqr foq Ag0 3E 901 4g wE  FAT
fr e &, ordl w1 foar wif & waw
giar & 3ty A4 2 afrr oma §2 A
FAT AT A5 FAA A3 )

nF 1w amy 75 fwql ¥ AREA
qzii &1 7@ F7 & qaw @0 E 1T A
U7 FAAT F WATAIET T WAW ACE )
w A f, urqr, A gmrtwf ®
0% 38 Wi Y wieEfag 51T #2041,

FEET 55 JAGT ARATZ | IFMA O/
it & o w41 & —-

% a7 gl ®g1 {6 ®ATIT F T T,
# qg 7 g fr s ) 7 51,
# ag g w21 Fr famaa w1 1 £,
7z WY T wEen Fr gaad w1 T wra,
qus! At § sgar § fad arfies sal,
T T B ARGT W1 AGT 4T qrel |

MR. DEPUTY-SPEAKER: Motion
movyed:

“That an Address be presented to
the President in the following terms:

*That the Members of Lok Sabha
asgembled in this Session' are deeply



177 Motion bf Thanks PAUSA 16, 1897 (SAKA) Motion of Thanks 118

on President’s Address

grateful to the Preident for the
Address which he has been plased
to deliver to both Houses of Parlia-
ment assembled together on the
5th January, 1976.""

Hon'ble Members may move their
amendment now.

&t WA ST warE avaw (FfzarT)
& seqra ¥TaTg —

& geaa & W= ® qg ArSr F0T, 9q7—-
“fmy @z & fw wlgamam & “grom
feafy Y z2md ®1 5 z=rq AHT
fearmr 2" (1)

o weaTa & W+ 7 8 A1 707, At —
“frer Az 2 fr TwAfer sfami
FI "X AAFT IR AT ¥ AAAL
FRET R A AW H E, [F AIA
s Ia A g (2)

T w=Ta & 9§ O S0 HA, G-
“feey Az ? fo a9 A1 ATATT
® @@ & wlwwor 71 273w gH T

Tgq &1 ufawmaw § g@a@ @
g (3)

5 w3 & W= ¥ 9g e w7, 99—
“fieeg &z 2 fr wfawrar & fagre
% faeqrra |1 ®1 3917 07 T
Favafiga s R g ITE
AT &1 I@ AT (4)

i weaTe & WA ¥ a8 WIT1 AT, wATA—
“feg % & e winwmow & qaiae 399,
ad i, o & sz av Siwaw
TR & qIRAT 1 I A g 1"

fir weare & wet ¥ gz AT N7, WA —
“fey AT fir FO7T AR F
dwm faard F @ swERAT
w1 wfawmy § sa ad far
wr &1 (6)

on President’s Address

SHRI BHOGENDRA JHA (Jaina-
gar): 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention any time-bound im-
plementation of the agrarian
aspects of the twenty-point pro-
gramme."” (7)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not condemn interference by the
U.S A in the internal affairs of
India by alleging ‘demise of demo-
cracy’ here and calling upon for a
Government in India to the liking
of the US.A" (8)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention the urgency of re-
cognising the MPLA-led free Gov=-
ernment of Angola.” (9)

SHRI N, SREEKANTAN NAIR
(Quilon): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the measures to
check the outrages by the bure=
aucracy and the police are not out-
lined in the Address.” (10)

=} THAATC Wexr  (72AT) ¢
T FIATE —

fiF &3 & w71 ¥ a8 T80 @, wIA—
“qrey e 2 fa afwarew & sara
feqfa €1 Sraorr &1 OF 717 I¢2T
w1 wfFaT, wrfae, arwarfus
faszaFTC WiETl, 07 395 TAaw |
AR FA T AL IFT AN L)

(11)
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% [ﬂ'\' WHT msrﬂ,u]

f& seny & w=a ¥ 9z NET 1Y, wyiy—
“qrg ww & fis sfewrer # s
feafy & aw swin & wfy SmaT
sRESeaw A 27" (12)

fir geara & wea ¥ ag 91T W1, wgiA-—
“qr=y &% & fo sfwgmo & gma
FTH F7 TIGUT T LXATIT 57 A1FV-
wrgt 7 3£ Ffg w1 #MA 7R @
seaw @Y & 1" (13)

fa seanT & w:a § 9z g1 917, wgla—
“qwg @ & fa wivarewr | gwReee
& ATH 97 WA, UF SAATE] WI=IAAT
& THA &) FAGTLAT &) FvH TFA
T Sea et 2 1" (14)

fF e & WA § ag ATT g, wEE -
gy w2 # fr mfawmam & wae
vg FRA(7ET &7 195 & M7 77
foeer a1 &1 7 % nifor g, 33
sfawa a1 a1a7 757 1 5.8 S=an
T &1 (15)

e seTe & W ° 92 e ST, naiA—
“qrg Az ¢ v wfemaor & gfaame
# qqi afrada 337 Fsedr am
1 Jed A7 2 17 (16)

f& s=a1a & wed | ug 131 W1, w4 —
“rrg @z @ fr whrnan ¥ sxfema
aerfer & wiuw1T &t s w75 51
veow T (17)]

& TeaTa & oA 1 9g AT 51T, 2Yid—
“qrg mz 2 T wfewmo § aq
1974 #71 zTaT9 & A <forey
™ A & AW WA T T
E s i

i s & o F 7 AT T, e —

oy ezt e wfawme ¥ aoin

@i 8 HY, GWRAN, WA,
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TeATHY agr e anfaqdy  wiwant
HT Y ¥ YIS $H g1 oY
w1 w1 g it & 1" (16)

fe seara & mwy % ag ser T, wafa—

"y @ & fe wfewmgor # amerdy
T U §TYiETl ¥ SH 1AL
wfsag £ fAwa a7 59 &1

wré wevm AgT & 1" (20)

fw 9w 5 = W 93 Frer 915, nqia—

“qrig a7 g fw wfawman § 2o F
vgifum gaardy aEear T
RIS FTR A9 mar 10 ff
e Af 217 (21)

f¥ g=1a & w4 | a7 sNEr W19, noA—

“qri a7 ¢ F afeemn § TE
wawql A7 ®Wies &7 M B §7
QAT faww § T F R
FTR AT TEa@ @ #2722

fa weATa & e W A Wrer 9, naia -

“qrig uz § & afegmo § fagr
94w F gaurr {55 T AT
wifaad w1 Winw 3g2AT 3 fam
savard wfamfia ¥ faeg s
&7 g1 sea A 7 (2a)

fr)sea & oo &% 3z e wy,

wi—
“ory W ¥ fe wfewmew F
wraETE feafa & araee 2w
¥ fafwe wrii § srearerd g
FUE Y & FATH 9T SAY, Fg
WTTRTAT AT A AY FI HY FL-
wifgai ®t frezr w0 gg o a0
EIAFT BT BT CEATY q.y
qofraferdi guf el ¥ faey i
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Q¥ WrE AT AT ¥ owea
TR £ FT T I A
g1 (24)
fe swearg & w= ¥ gz Srer W,
waiq—
“4tq @7 § e wfinran ¥ de-
gdr wifgs srdww &1 frafag
F F A0 goud qudaw i =57
Ud qeql £l 9% 0F AoFw Ao
sxga wiafy afsa w03 & et e
FT g7 aft 217 (35)

f& guarr & w3 § 72 SrEr A,

L 1 R
“oteg 4T 2 fv wfqamae § Iw
F waedr wifre wfwar & fog
qFarag 795 axrfay 773 ® fam
T8 17 & 7zm7 =97 v7 =feami
=1 7%~ 0y fam= 37 g9
qE&T g e Ag &1 (2¢)

fF wama & o= ® 3@ Srer W,
wait—
“yrrg wa 2 fr weman § wivy
¥ §i0 wifo no & @ g
afafafydi &) syng & Faur
gmETaL sF@ 21" (37)
fe sweara & =i ¥ ag S 9w,
wqig —
" &z ¢ B sfonew §
AST & 9% AT F QER-
FOUHIF & F1E gra@ TEIg )

(38)

fs weT ¥ w5 ¥ 3y WveT 9w,
wyig:—
oy g § Fr afawne § 2w
Y T FTH TF F7 NORAT T
g gewu freny & fag o

Motion of Thanks 18x
on President’s Address

arg-frgae Frwar &7 wem A
21 (39)

ff s=ms & w77 w®@ o W,
oA —
‘qrrg A & fr wfivamo & fare
T TR GFAT A &Y @3
Fr fadifasr & var a7 gt
frar arwar &1 ve@ AN
217 (40)

ff 9991@ & weq § g F30 90,

T —
“qrey g% @ fF whommen & gz
AT F7 a1z F www & wfqer §
1 777 % faq fFnfem o 99
ardi FIFAT KT AFT F4T9 F (AT
frre aowre 1 wifas mgEar
9IH T OFT AT TeAW AR
21" (1)

f& 9713 & ;eq m °g A WM,
T~
‘g @7 # f fazre & wofaw
g7 F20F F1 (e £27 gaefy
et geara w1 afvmam & 3eEE
wmEa " (42)

ff geama & WA § 92 W 900,

T —
“qreg aw & fr afienan & qfi
FEAST AT § WO A qEA
& fau yfawfaat oo zzafaat &
EIfFA AAAT F BAT AZaTC HT
A7-FAAr DI F77 grar A
FT 3vE 4@ & 17 (43)

fe weTa & W= § 4g W9 WG,

qai—
“qorg W & f wfer # gfes
g qfafaal & gurd a7 FerEary
§ wia fpaml #7 TAT w87
Afir ©1 gy & qg AwA et
felr arr W oew G & 17 (44)
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Sy TETRaTe wrent : Sy s
§ % weare & o # gy oter o,
wii—

‘g7 W2 & fr wfrarqor & gl

wadt &t fawifemt wgare faadft

IH IAE ¥ TEIGECT F

w1 wrg geoa g & 17 (81)

V& wearw & wea W gg Wm0,
WG —
"oy W7 } fn afwamgor ¥ iy
ui w9 IAMT FT OETAFTT
w7 w7 Ieww A ¥ 17 (82)

f® wema & wer ® A3 WY A0,
v —
“qrg A< ¢ fr wfaarger § @12
FI8 ¥ FEqI F FA FIA AT
w1 e aft 2 17 (83)

& geq17 ¥ weT § T A0I0 AT,
way —
“qrg g2 & f5 framdi 30 3er-
fea foeii & qedi & v AT
fraaz vy 2@ g 978 7912 W=
feaara aur 3% fa=sl £1 7T
gr faaifer w=a1 97 afey w1
w1§ I A 2 1 (84)

fo g & wa ® gz A7y W,
wuiq:—

“qrg @z & fF wfawge w1
feadi Tror 334 F AT A A
I4Tw, TIEM, §IHE, AT ng Wi
ehatfes qramAl 1 32 757 a5a
a7 femara w1 37 af 17 (85)

V& weqgra ¥ weq ¥ g8 Wer W@,
wuiy— : .

gy wx & 5 wiraee § o
# ool g @@ & gx fovm

on President's
¥ fwdl weare ®1 Wi Few

f& wexra & s+ ¥ ag wier Wy,
wap—
“qrg @z & Fr ufreqon 3§ frgd
Treqt ¥ U ged sk weaedY
fedy ama ®r ®r€ edhar AfY
21" (87)

fs geary & we3 ¥ g Srer omQ,
waiq—
“qry @z & fr aframa & =4
foae & arg faaaat zro gz &
fosz Srqr & g1 A5 9T ¥
g9 AATH FEHT TEATT KT HE
s Al & 1" (88)

fF wears & @+ % 3z A1I Wq,
R —
‘g A7 & fF wfaqao & gzt
g a7 97 fafag g7 @@
aes g7 ¥ fAq qrva AT g
wafua 7ifw 2% &1 w1 sedra g
21" (89)

f& g=Td & wea ¥ 9z 130 A9,
qqi{—
“ergazd fE wivema g g
€14 795 59 &1 (99770, 77 1 7
arE s AT /A5ET W) AT
A Sifga & w1 seww G
g1"(90)

fr weard ¥ WA ¥ Q4§ WILT M,
qqq—
“qreg @x § fr ofqwme # 2w
* §o AT & Wi § qwx wver
a7 ¥ fsevad $fog wid wwma-
AT WA ISH W1 WM I

R (1)
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5 weTT ¥ wew § O¥ Ay 9w,
aqfa—
‘g @z ¥ fo wiewroor & o
¥ My wrdr wa w1 faweary & w7
# uw-AY gr gfaw 808 ¥ A 1
W@ HE &1 w1 goqw Aai g 1"
(92)

P& gy ¥ v ¥ g7 SvEr T,
s —
“qrry A% & fE wfaanan & qama
ux Afgaary & Azt & qoarl
T wAAT &1 353 13 F qm0ai
®Y frear w7 31 ok v Ad
21" (93

foe wem1g & oo W ;E ArToATA,
vy —
“qtrg A% ¢ & wfeamor & fazeir
10 FEAAT FT 7D (TR FIA
T &rE e AL 2 17 (94)

f& wears & wA ® 47 ST Ao,
i —
“oreg &% 2 f5 wfiqeo 7 §77
g g afey qfe g
FI{T ¥ 9T 97 TAF AT 7
wfe gaT= w147 F09 i a7 w7
g seow Aar g1 (95)

fs yo9ma & W 7 a7 Ay 0,
wqi—
“aery @< & fie wfwdraer & AT
¥ weawt 1 axvaes afFAg) & wovAl
qi feure %@ & fag mA@ESF
gfufagt ofsx @ @1 1§ 5794

&k (96)
fe 9qaw & oo § 77 SET A,
ll’l'ill:—-

“wey Wz § fr wfwwwor ¥ 39,
TRETC e wey Fwrlt & #4-
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Tl w1 Axg 37 Ty Fpdt

WAy &1 worm Ag 81" (97)

s s & w1 & oy MSer wm,
\‘Nfﬂ::-—
‘g @t 2 fr oafaamm ¥
AAAT BATAr G & fau faifra
ufesn fifd 31.3.74 & a2
ST WIFEAT ¥ W4T 5T 59
ERUER IR AR R EECE g £
FAT T R =g aE 21" (98)
fr 9917 ¥ oo ¥ 92 95 W,
qAiq—
“emvy &7 2 fr afrqe &
T Farfad w1 q07 ¥ T F
i WA FAT A0 FL AT qIAE
nifn & x7q17 Hauet A7 FAA 3
afz v % Fedfy 9777 o #r8
TR A 217 (99)

ff T*7T & 7 ¥ 92 Ay w0q,
g —
“erryazd fe wfoman § asd
FATAT HArfd@ Fi T AT 05
g7 ®| WH F%F FTA A4 TE
Zfz 1 woq measfy fraY arg &
s it 20 (100)

fr 9531 & #R ¥ @8 qEw W0,
aqiq—
“g7e 7% & F wfawiae § /g
F TIFIAT HATA HIEAL KT WA
AT A 2T FY ATH KT ®iE IEEA
a2 (101)
ff WETTA F weA K 4T W A,
i —
“orq @z ¥ e ofwme F
qen weq § eaqAar gafaai ®
far fararm 1 ¥ FATH el IF
w sem adr &1 (102)
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[ vwiwe 2 Fg))

fe wenix & W ¥ g7 e AN,
“g g A% § e wiormaor & aoRrd
T F gEAT & weaf F oA
ardr il & T F WA ¥
w1 Icvm qgr & 17 (103)

i woara & weq § 73 AV AT, WA~
“qrg @z fr wiwaron fraa
A ® TGART TA FT ORI
gera agf € 1'(104)]

o 27T F wiq & TE A A,

qyqiy:——

“gqus3 @5 4 f6  waaranw A
ALTAT QST &N FLAA

v2a & fay fedr 317 widndl
grag ssqmAf g 1 (105)

5 q:I@ F AT ;51' Tz A T,

waiq—

“yreg @z foaiaarar zarad
% TAfRAT F Fq FOIq el
FraT A eAT A g "
(108)]

f§ 95707 F WA T T T AT,

w14
“qreg @z 2 f wfaqan 7 =4
fr2efr A ®oT0AqT F0 UF IR
saw AT AL (107)]

fg q:0UT ® W7 H a7 FArer o,

WY~
“qry gz fewfgarand foam

BN & TCGITRTT KT W
gaa A8 & 17 (108)]

5 qune ® WA F g7 W Wi,
W

“qrry &¢ & P wigaram & frex
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qgrarre § fega fearnt afgar”
#F wifa vl wofys o
& foag aeadf 20T & sw frerwe
fedi dqer wdar w1 wf
verw aff & 1" (190)

f& sw=ara & wf7 & gy ey g,
qqiq—

‘g @z B e wiawrae % we-
IRl T G W % faew
fat-ams = s aR e
femi ara 1 3@ 7fi g 1" (110)

f§ wearm & oea & gz wver o,
i —
“qveg A2 & fe wfawman & fea-
19 F dfenTcTo HI TFUAT 29
s agi g’ (1)

SHRI B, S. BHAURA (Bhatinda):
I beg to mouve:

That ut the end of the motion, the
following be udded, namely: —

“but regret that no mention nas
been made in the Address to
rationalise the sugar mills in the
country.” (25)

That at the end of the motinn, the
following be added, namely:—

“but regret that no mention nas
been made in the Address to start
construction of Thein Dam in
Punjab.” (26)

That at the end of the motion, the
iollowing be added, namely:—

“but regret that no mention has
been made in the Address about
the ill-designed activities of the
ClA, in India and measures heing
taken to curb the activities.” (2T)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address to in-
troduce a new express train
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between Delhi anq Ferozepur via
Bhatinda,” (28)

That at the end of the motion, the
following be added namely:—

“but regret that no mention has
been made in the Address to take
action against the bureaucrats who
are sabotaging new 20-point econo.

mi¢c programme.” (29)

That at the end of the motion, the
following be mdded, namely: —

“but regret that no mention has
been made in the Address to con-
struct a T.V. tower at Bhatinda.”
(30)

That at the end of the motion, the
following be added, namely: —

“but regrey that mention has been
made in the Address of the rapid
progress figures of house sites
ullotted to landless people in—the
country whereag aclual progress is
very low." (31)

That at the end of the motion, the
following be added, namely: —

“but regrel that no mention has
been made in the Address of the
low price of cotton given to cotton
growers in the last season.”(32)

That at the end of the motion, the
fcllowing be added, namely:—

“but regret that no moention has
been made in the Address to
nationalise the remaining private
banks and foreign banks in India.”
(83)

That at the end of the motion, the
following be added, namely:—

“but regret thrat no mention has
been made in the Address to hand
over Chandigarh and adjoining
mnjabl-snelklnz areas to Punjab”

y
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SHRI SURENDRA  MOHANTY
(Kendrapara): 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address that un-
specified number of citizens includ-
ing MPs. and M.L.As, are kept
under delention without trial under
MISA" (51)

That at the end of the motion, the
following be added, namely:—

"but regret that no mention has
Leen made in the Address that the
Voluntary Disclosure Scheme in-
troduced by the Government at the
licight of ceizureg and raids, has
given protection tn black money,
instead of unearthing it (52)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address that fictitious
statistics are being cited in the
Address 1o cover-up the rise in
over-all price level, after the Pro-
clamation of Emergency,” (53)

That at the end of the motion, the
following be added, namely:—

“but regret that there jg no men-
tion in the Address that the culti-
vators are not getting fair price
for their products, due to lack of
price support.” (54)

SHR1 P. G. MAVALANKAR
{Ahmedabad): 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain & full, faithful, true
and factual account of the several
very unpleasant, and unconstitu-
tional and extraordinary events
which took place in the Republie
of India during the year 1975." (5%)
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That at the end of the motion, the
following be added, namely:—

“but regret that there ig no men-
tion in the Address of the detention
of thousands of political leaders
snd  workers and  dissenters
throughout the country and of their
whereabouts and welfare.” (56)

That at the end of the motion, the
following be added, namely: —

“put regret Ynal Yne Aadres?
fails to explain satisfactorily as t¢
why the Proclamation of ‘interna!
emergency’ was made at all or
25th Jume, 1975." (57)

That al the end of the motion, thé
following be added, namely:—

“but regret that there is no men~
tion in the Address of the holding
of the ensuing General Election?
which are constitutionally due by
March, 1976 at the latest.” (58)

That at the end of the motion, th¢
following be added, namely:—

“but regret that the Address fail?
to give to the people of India th’
concrete assurance of continued
and uninterrupted and free supplV
to them of ail information an
news of public events and utter”
ances, without whith 1« genuinely
democratic  policy cannot e built
up and developed,” (59)

That at the end of the motion, th#
following be added, namely:—

“but regret that there is no men”
tion in the Address as to. whe;‘_
precisely the preseat, artificisIl*
created ‘internal emergency’ wil
be ended.” (60}

That at the end of the motion, ib®
following be added, namely:—

“but regret that there is n°

emphasis in the Address on th®

vital need of a continually vigorou®
independent,  upright  judiciar¥

V'8, 1976  Motion:iof Thdnks -
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which will function &8s task.raster
of the Executive ' and . thereby
ensure the proper and necessary
climate of Rule of Law and ' demo-
cratic functioning -by all concern-
ed.” (61)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address fails
to mention the absence of a pro-
perly worked out Five Year Plan
for the economic and social uplift-
ment of the teeming millions of
India.” (62)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not spell out the broad and con-
crete programmes, which are care-
fully conceived =and are action-
oriented, for the maximum possible
economic, educational, social and
cultural progress of the country,
so that our ‘Democratic Republic’
marches towards the direction of
ar.  cgalitarian and enlightened
society.” (63)

That at the end of the motion, the

following be added, namely: —

“but regret that the Address pro-
wvides no guide light ag to how the
mation is to emerge from the
present ‘internal emergency' corL.
ditions into an economically healthy
and a truly Democralic Republic.”
(64)

That at the end of the motion, the
following be added. namely:—-

“but regret that there is no men-
tion in the Address sbout the tasks
of introducing more and more re-

laxation of the ‘internal emer-
gency’.” (65)

That et the end of the motion, the
following be added namely —

“but regret that the Address does
not emphasize the basic need of
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injecting a sense of greater decency
and . civilized behaviour and
" yprightness in the working of the
various democratic institutions so
well carved out by the Founding
Fathers of our Constitution.” (66)

That at the end of the motion, the
Hfollowing be added, nameily: —

“but regret that the Address fails
to note that during the ‘internal
emergency, the institutions of self-
Government have been extensively
weakened, almost to the point of
their destruction™ (67)

That at the end of the motion, the
following be added, nameily: —

“but regret that there is no men-
tion in the address about the daily
and increasing mutilation of the
several political and democratic
rights guaranteed to all citizens by
our Constitution.” (88)

That at the end of the motion, the
following be added, nameily:—

“but regret that the Address fails

to take note of increasing arbitrari-

- nesds and high-handedness of the

civil servicegy and bureaucracy,

particularly since the declaration
of ‘internal emergency’.” (69)

That at the end of the motion, the
#following be added, nameily:—

“but regret that the Address
makes no mention of the long-
standing and aldfmingly growing
evils of corruption, red-tapism,
delays and executive wrongs in the
country's administration.” (70)

That at the end of the motion, the
Tollowing be added, mameily:—

“but regret that the Address fails
1o give an assurance abowt the carly
and just settiement of The Narmada
Waters  Dispute between fhe four
conhcern#d &hg—-ﬂnlm\. Madhya
Pradesh, Mifiarashtra and Rajas-
than”. (Tl

i3 18-y
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That at the end of the mohon the
following be added, namely: —

“but regret that there is no men-
tion in the Addresg about the
heavy toll of life and property
caused by a terrible cyclone in
Gujarat in 1975 (72)

That at the end of the motion, the
following be added, namely: —

“but regret that there is no
agsurance in the Address to give
prompt, substantial and concrete
financia] and material assistance to
the Government and people of
Gujarat who have been suffering
for the last three years and more
due to scarcity, drought, floods and
cyelones.” (73)

That at the end of the motion, the

foliowing v added, namely:—

“but regret that the Address fails
to give an assurance that the new
shipyard will be put up at Hajira
near Surat in Gujarat and that iha
new Atomic Power Station would
soon be set up in Gujarat.” (74)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address fails
to tell the nation as to how ind
when the countless detenus would
be freed from jails” (75)

SHRI ERA SEZHIYAN (Kumba-

konam): 1 beg to move—

That at the end of the motion, the

following be added, namely: —

“but regret that in the Address
no mention has been made for im-
mediate withdrawa] of the Emer-
gency, for release of the leaders
and for restoration of the rightful
freedom of the Press.” (77)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention bas
been made in the Address of the
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need for convening by the Prime
Minister a Round-Table Conference
of all-party. leaders for fruitful dis-
cussions and restoration of nor.
malcy in the country.” (78)

That at the end of the motion; the
following be added, namely:—

“but regret that no assurance has
been given in the Address to dispel
the apprehensions raised on the
suggestions from important sections
of the ruling party to change the
Parliamentary system of domocracy
in thjs country.” (79)

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about
the severe censorship clamped on
the Press in the cou and n
particular the discrimination shown
to newspapers and journals
of the Oppositiori parties by putting
a highly objectionable pre-consor-
ship on them. (80)

SHRI C. M, SINHA (Mayurbhanj):
I beg to move:

" That at the_end of the motion, the
following be added, namely:—

“but tregrét to note that there is
no mention in the Address that the
problems of upliftment of Addivasis
and Harijans have not been re-.
moved.” (112)

That at the end of the motion, the
following be added, namely:—

“but regret to note that statistics
cited about the price of commodi-
ties do not correspond with reali-
ties after the declaration of Emer-
gency” (113) -

SHR] P. K. D!.O"'lxﬂlhandi). I
beg to~mave:

That at -the end:of the motion, the
following e added, namely:—

“but regret that in the Address
ne mention bgs beag mage. to
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revoke the Proclamation of Emer-
gency, to release the political
detenus and to restore fundamental
rights suspended by the said Pro-
clamation,” (114)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no mention has been made to scotch
the widespread gpeculation of
making drastic changes of the
basic structure of the Constitution
and about an assurance that the
Supreme Court and the High Courts
should not be deprived of their
power to interpret the Constitution:
and other laws and give relief to.
the citizen under article 32 or 226
of the Constitution against the
excess of the Executive” (115)

That at the end of the motion. the
following be added, namely:—

“but regret that no specific men.-
tion has been made in the Addr
to take up the Upper Indravati
Project in Orissa as a Central pro-
jeect, which will irrigate 500000
acres of chronically draught =affect-
ed Kalahandi district and generate
600 Megawat of Hydropower and
develop a huge Aluminium com-
plex due to availability of large
deposits of high grade Bauxite ores
nearby.” (118) ’ !

That at the end of_the motion, the
followIng be added, namely:—

“but regrel“that the Address does
not ask the Government {o spend the
excess revenue out of the disclosures
of black money in investments in
big irrigation and Hydropower ‘pro-
jects.,” (117)

SHRI P. M. MERTA (Bhawnagar):

. 1 beg- to move:

That at the end of .the motion, the
following be added, mmely:-—: iy

“but regret that there is no men-
tion in the Address about. ghe
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serious damage to the Heallh of
Shri Jayaprakash Narayan” (118)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the names
of the Members of this House who
are detained under MISA and their
condition of health” (T119)

That at the"énd of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the intention
¢f the Government to bring the
detained M, Ps. before a court of
law for establishing any charge
concerning disruption nf internal
security.” (120)

That at the end of the motion, the
lollowing be added, namely:

“but regret that there is no men-
tion in the Addresg of any steps
taken to curb increasing corruption
at every level (121)

That at the end of the motion, the
following be added, namely:

“but regret that there is no men.
tion in the Address of a round table
conference of the leaders of all
political parties for ending ‘the
Emergency.” (122)

That at the end of the motion, the
lollowing be added, namely:

“but regret that there is no men-
tion in' the Address of rising un-
employment and measures to be
taken to reduce the same” (123)

That at the end of the motion, the
sllowing be added, namely :

“but regret that there is no men-
tion in tHe Address about the curbs
put by the Government on the
Press in the country.” (124)

SHR! - SAMAR MUKHERJEE
(Howrah): Mr. Deputy-Speaker, I
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should thank you for allowing me ‘o
read a written speech, for the major
part but from time to time I shall
refer to other issues also extempore,
It will save time and it is written in
a compressed way.

The President has in his Address
stated:

“The declaration of the Emer-
gency on June 25, 1975 the 20-point
economic programme launched on
July 1, 1975 and the steps taken to
tone up efficioney in all spheres of
national life have had a dramatic
effect on the health of the nation.
Diffidence and apathy have given
place to confidence that we can
face our problems successfully if
we are disciplined and united....”

This is not true; it is travesty of
truth. I want to prove what I say
with facts.

During the last session of Parlia-
ment our parly leader. comrade. A
K. Gopalan had voiced our opposition
to the imposition of the state of
emergency and he had pointed out
that jt was intended to suppress all
democratic and trade uniom rights
which had become absolutely neces-
sary for the Government in its
attempt to solve the economic crisis
which was the inevitable result of
the Government's policies of throwing
more burdens on the workers and
the common people and protecting the
monopolists, both Indian and foreign,
and other vested interests, Our party
gave a warning in writing and pointed
out that unless the polcies persued by
the Government were changed, the
crisis was bound to precipitate further.
We made alternative proposals which
were of course rejected and our
worst fears came true. There Is
virtually a plan holiday. The mount-
ing siruggle that had taken place in
the years 1873 and 1974 were objective-
ly stated, directed against those poli-
cies. They could have avoided it if
there were basic changes in the policies
but the Government was not prepared
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{0 do so and hence suppression of
democratic rights had bzen restored 1o
In @ menner that was not done cven
during the British rule. The deciara-
tion of emergency and the events that
had happened since the last session
and the measures that the Govern-
ment had taken during those months
have confirmed what we have said.
Sir, there have bheen more arrests
of the Members of Parliament since
last session, Mr. Mohan Dharia has
been arrested, Mr, Jagannathrao Joshi
has been arrested. Even the MLC.
who came from Karnctaka to attend
the Conference of the Inter-Parlia-
mentary Commonwealth Association,
has been detained under MISA because
he led one walk-out during the Con-
frenece. This is how democracy is
being defended by the Government
under the pretext of emergency

The executive can do what it likes
and the citizen has no remedy. The
Attorney General's arguments in the
Supreme Court on behalf of the Gov-
ernment bring out in the most vivid
manner the absolute nature of the
authoritarianism that the Government
hag clothed itself with. He made the
blatant statement that if a citizen is
shot dead by a District Magistrate out
of private grudge, even then the
aggrieved party cannot approach the
court, And one can be detained with-
out trial and need not be given the
grounds of his detention. Even the
Courts are not entitlad to know the
grounds.

Freedom of expression has been
totally obliterated. In Congress
governed States, no public meetings
can be held by opposition parties, mass
organisationg Jike trade unions, kisan
sabhas, etc. Even lawyerg cannot hold
a private meeting to have a discussion
nn the question of “Civil liberties and
the Rule of Law"”. Twenty-two
ordinances have been promulgated
by the government since the Jlast
‘Session and this Session will be used
‘to rubber-stamp them.
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The Press, under g brutal censor.
ship, cannot publish any criticism of
the Government and the Ruling Party.
The horrible nature of this censorsnip
has been brought out most glaringly
by the censor disallowing publication
of judgements of High Court adverse
to the Government, While the censor
disallowed publication of the speeches
of MPs. and allowed publication of
Ministers" speeches in Parliament, in
Tamil Nadu where a non-Congress
Government is in office, the speeches
of members criticising the Govern-
ment in a debate on a no-contidence
motion were given full publicity. But
the speech of the Chief Minister
replying to the criticisms was prevent.
ed from publication in the Press.

And now the Government has come
out with a set of new ordinances. It
has made the publication of any
matter which the Government consi-
ders might create disalfection aganst
the Government a punishable offence
The District Magistrate can even con-
fiscate the Press. An appeal against
that officer's order can be made only
to the Government. And only after
that the Party can appesl to the High
Court. Any sharp criticism of Gov-
ernment policies will certainly not-
endear it to the people and hence the
Government would consider it an
inciting  disaffection. Even  the
Weekly, Blitz. a consistent supportier
of the Government had to write
through a commentator:”.. this set
of (Press) laws makes the position of
those of us who have been consistent
supporterg of the Prime Minister's
policies since 1989 right through the
Emergency very einbarrussing. When
we face the next critic we are bound
to feel shame-faced and are forced to
stay silent,—GUILYY SILENCE.”

Then, where is the democracy for
the defence of which the Emergency
was supposed to have been imposed?

The_working class and other work.
ing people have hgen the worst vic-
tims, The employer can resort to
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anything —Victimisation, lay.off, clo-
sure, retrenchment, increase in work.
load, resort 1o wage-cut. But the
workers cannot even protest, let alone
strike. Many employers have during
the last six months resorted to all
these and teng of thousands of workers
have been affected. The workers can-
not fight back this wanion attack on
their standard of living. If they dare
to do so0. the MISA and DIR are there
1n take care of the inferests of the
employers and to beat down the
workers.

Similar has been the fate of the
employees in Banks, LIC, Commercial
establishments, public undertakings
and State and Cen‘*ral Government
services. The rate of dearness allow-
ance is being systematically reduced
under ohe pretex! or the other, Over-
time work without any payment is
being extracted. Regimentation in
working conditions is being imposed
Arbitrary dismissals are being resort-
ed tn, but if the employees dare to
protest, they are threatened with
uotion under MISA or NIR. As for
the peasantry, the prices of com-
cercia; crops iike cotton, jute, elc.
have tumbled but the prices of articles
mar:ufactured out of them Have not
come down, In many parts even
paddy prices have gone down much
helow the Government's own procure-
ment price, but the Government do
not comg¢ to their rescue by purchas-
ing them at support prices. On the
top of this, taxation and other levies
on the poor and middle peasants have
licen enhanced.

The Prime Minister day In and day
out exhorts the workers to increase
production as the salvation for the
country’s ills, but the stark reality is.
vwhat has been produced cannot be
snld. The factories are closed or the
workers are laid off. 1 will give a
fiw facts about the recession:

“105 mini steel plants in the coun.
try are closed, but even g0, the in-
tegrated steel plants are saddled
with a million tonnes of steel. The
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stockpile of aluminium is =bout
24,000 tonnes. The automobile in-
dustry is now working at barely
half the capacity and there is a glut
of tyres in the market, The paper
industry is now saddled with unpre-
cedented stocks. The wagon buil-
ders, machine tool plants and public
enterprises like Integral Coach
Factory and Diesel Locomotive
Works are receiving few pew orders
and many units have been forced to
balve their production. There is an
emerging glut of cement and coal
with the authorities who haye been
forced to cut down productiog to
ciear their stocks.”

This is from the Times of India dated
1:th December, 1975, This is not the
full picture. Cotton textile mille and
many other consumer goods industries
huve laid off workers by the tens of
thousands. The same ig the fate cf
most of the industries producing goods
o/ mass consumption,

Small-scale industries are in
doldrums. Traditional industries like
cuir, handleom etc. are facing ruina-
tinn.

This is the state to which the Gov-
ernment has reduced the country's
economy, Even the capacity created,
little as it is, cannot be utilised
because the common people have
drastically lost their purchasing power,
The per capita annual consumption of
cloth has fallen from the meagre 16
nietres a decade ago to 12 metres.

The way out which the Government
has chosen is to find export markets.
People of the country need not get
more cloth, but export the cloth pro-
duced! And when exports cannot be
had because of ‘stiff competition, sub-
sldise them from people’s money
collected by way of taxation.

As for fresh investments, despite
exhortation, they do not come about
because of this recession. Hence who
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the gilant U,S.—dominated multi.
natlond]l corporations to invest in
cuﬁl‘horatkm with "Indian monopolists,
produoe and export the products, The
bait is !b.gt Indian labour is cheapest
wkmg class _resistance will be
cm_a_hed and hence profits are highest
in India for the foreign investor. This
was openly stated by the leader of the
Indiarr delegation of capitalistsy Mr.
Raunaq Singh in the US. This s
the policy behind .the emergency!

As to how the energenty has
brought about a new confidence, I
would refer to some recent comments
by one of the top leaders of the party
which is new gziving full-throated
support to the emergency and 20-point
programme, Mr, Rajeswar Rao, the
General Secretary of the C.P.I  very
recenily he had an interview with the
Blitz. The Correspondent asked him
the cquestion—"When the national
emergency was proclaimed and Lhe
20-Point Programme announced
$6urs was almost the only party that
gave wholehearted support to  ‘the
Government. Much has happened since
June, end it is common  knowledge
that the 20-Point Programme has still
hot gol very much off the ground,
How does the CPI react to this and
What does it propose to do?” Answer:
It is true that the 20.point Programme
15 ‘being implemented tardily in the
rura] areas. In the industrial sector
it is Iimplemented sometimes in the
reverse direction”. So, this is the
six-month experience of the General
Recretary of the Party which gives full
‘l.hroated support to this emergency
and 1he 20-Point Programme  But I
am sorry to say that uptill now the
real thing has not been clear to the
CP] friends. He has commented thal
jt has been implemented in the re-
verse direction. No the direction is
-not reversed. This is the natural dlrec-
tion towards which the policies of the

ent ‘are  going. This ik the
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direction for which emergency '~ has
been clamped amd total attack on
democratic forces has started

1 will give you some {dea regarding
the implementation of the 20-Point
Programme. Mr. Rajeshwar Rao says:
“But the most important {tem of land
reform and enforcement of ceiling
lows are being implemented very tar-
dily. = There is great resistance from
the landlords to the implementation of
the land ceiling laws, According to
Government figures, the surplus area
declared is only 235000 acres. The
area taken possession of is 1,60,000
acres. Of this, only 59,000 acres have
been actuslly  distributed to over
35,000 beneficiaries, The lessen is
clear” Then, see, how the 20-Point
Programme is being implemented and
how after six months of experience
are these comments are now coming?

The point is, which he has mention-
ed. that the resistance comes from the
landlords to the implementation of the
land ceiling laws, But who are these
landlords? They are the main base of
the Congress in the villages. They
control Congress Committees  they
control Congress Ministries and their
influence is upto the top. It is not my
argument but this is what is stated by
Shri Rajeshwar Rao a few days back
to the Blitz.

The Fresident in his speech men-
tioned: “Industrial licensing policies
and procedures have been under re-
view. Controls which are no lomnger
relevant will be removed to increase
production in priority areag and widen
the entrepreneurial base, consistent
with the objective of curbing the
concentration of economic power”. For
the industrialists, for the multi-nation.
11 corporations and for big mo-
nopolists, no controls, abolition of
controls ‘and for the workers disci-
pline, double work-loading, triple
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loading;-throw them out from the fat-

teries, Jock-outs, closires—all in the '

nanie of discipline ang production. All
the facilities and rights which have
‘been acquired by the workers through
Jéng coneistent struggles and even
the .clementary trade imion. rights
have been daken away. Discipline for
working class employees and the
-common-mary and for the exploiters
né-controls, total liberalisation
licences, free hand.

Gone are the days when the Gov-
wrnment thundered that it will out
an end to foreign .aid' and be self-re-
diant, The Fifth Plan pestulated
zaro nett aid at the end of the Plan.
Bigt such are the compulsions of the
path of development that the Govern-
ment has chosen, that the nett inflow
of foreign aid jumped from Rs. 254
crores in 1973 to about Rs. 900 crores
in 1074-7%: and for the current year,
it will be over Rs. 1,000 crores. The
World Bank study has recommended
that gross aid to India should rise from
2,352 millton doMars in 1975-76 to
3,527 million dollars in 1980 and 5425
million dellars in 1985. What more
proof is necessary to prove that the
economy is being run for the profits of
the monopolists and their foreign col-
laborators?

To hide these ugly facts, the Gov-
ernment produced the 20-Point Prog-
ramme, It js significant that the Prime
Minister who thundered against the
monopolists during the 1971 elections,
not only had nothing to say against
thert in the 20-Point Programme, but
the day after the imposition of the
Emergency, in special broadcast assur-
ed them that there would be no more
nationalization. And some of the
points in this Programme such &% the
liberalization of licensing process are
intended to help them.

':Whut are the other points in 'the
Prograrnme? Repetition of commit-
ment to implement some of the Land

about .
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Reforms Acts enacted long ago, house
gites for. the landless labourers, debt
relief, abolition of bogded labour ete.
The_queston is who or -what prevented
the Government from implementing
these measures all these years? The
Task Force of the Planning Commis-
sion itself has stated that it was the
lack of political will on the part of
the Government and the ruling party
that was responsible for this. And
wilt the imposition of Emergency give
them that political will? The UF
Government of West Bengal within a
few months distributed 4 lakh acres of
surplus land because it had the poli-
tical will, a fact which was again ack-
rowledged by the Task Force of the
Planning Commission.

I will again quote ‘Blitz’ from its
issue of the 20th December, 1875. In
the front-page head-line it says:

“Land ‘Daan’ a bbig flop”. This is how
the 20-Point Programme is implement-
ed. ‘Blitz’ refers to a survey just
before the Chandigarh Congress meet-
ing, by a committee, It says:

“According to the survey prepared
on the eve of the Congress session,
the surplus land so far bestowed on
the landless is a measly 1,36,637
acres all over India"

This is how the 20-Point Program-
me is Leing implemented.

The paper says:

“The record of distribution is still
worse, with only 136,637 acres hav-

ing heen passed on to the beneficia-
ries.”

But according to a PTT report from
Lucknow:

“A Parliamentary Committee of
Scheduled Castes and Tribes reveals
that land among them has been al-
lotted on  paper....they have not
been given physical possession  of
the land allotted to them.” (Times
of India, December 22, 1975).



o7 Mation of

li |l ‘
[sms-m; ukhuju]
The same eammjttehunllohﬁnu
that many leading Congressmen, in.
Mmmheldhundnﬁ and
thoutands of écres above the cefling
inbuumlnlmu. o

As for abolition of debts the ab.
sence of alternative arrangements for
cheap credit, the poor peasants any
landlesg are again st the mercy of the
‘same money-lenders who charge stil]
more exorbitant rates of interest.

Ag for abolition of bonded labour, the
increasing army of unemployed in the
countryside makes a mockery of the
law.

Time does not permit me to deal
with other points of the programme.

Contrast all this with the big con-
cessions made to the big business du-
ring this very period. A minimum of
Rs. 250 crores have been given to them
by the Bonus Ordinance. The Prime
Minister asks: “Is there any country
where there is a system of bonus?™
We can put a counter question to her:
“Ig there any country in the world
where the wages are so low?” And is
not that the very plea advanced ta
the fareign monopolists to invest in
India?

Assurance of po nationalisation,
legalisation of unlicensed capacity.
permission fo the monopoly houses

to enter the consumer industries,

relief in taxation, scrapping of
export duties, unlimited expan-
sion to foreign and TIndian

monopely houses in 30 other indus-
{ries, increase in price of cement, alu-
minimum, standard cloth etc., scrapp-
ing of compulsion to produce standard
cloth to many mills, no levy in the case
of new sugar mills, freezing the cases
against the Birlas etc.—this is an in-
complele list of concessions given to
‘them. Is there any wonder why the

Jmmtm MI m a0k

monopalists support
m&mhﬂxm
had it s0 good before.

The ruling party thunders ageinst
fascism. We have been warning thet
thg ‘growth of momopalies ang their
collaboration with foreign monopolists
is the breeding ground for the growth
of reaction end fascism. Who but this
Government has helped the growth-of
the monopoly houses and encoursged
ccllaboration?

The growth of fascism, we know
from historical experience, is preced-
ed by a series of steps attacking the
democratic rights of the working peo-
ple, attacks on the rights of Parlia-
ment Members and Parliamentary ins-
titutions ete.

I want te refer to the following
question 1n the “Blitz” of 27th Decem-
ber, 1875:

“For all practical purposes the
Congress seems to be fighting Fasc-
ism with a kind of authoritarianism
without involving the people. Par-
liament's authority is sought to be
croded, as also that of several other
established institutions. A series of
concessions are given precisely to
those classes which breeq Fascism;
and the working classes, including
the working peasantry, which are
the mainstay of the democratic
movement, are badly hit. This being
the patterrn of internal development,
can the anti-Imperialism of the
Indian Government survive for
long? What js the way out?”

The reply is:

“What ycu say about non-involve-
ment of the people in implementing
the 20-Point Programme, develop-
ment of authoritarian trends, and
concessions to the monopolists is to
a large extent correct.”
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This is what was also pointed out
in the anti-Fascist Conference in
Patna. Almosét all the speakers who
came to It from outside, pointed that
it is the monopolists who are the
breeding ground of Fascism, and this
Government is opening the doors to
them. There is a whole monopolist
gang behiad this Government and
they are shouting outside that they
are hghting Fascism. So, is it not
pretension, is it not a deception on
the people’ On the one hand, you are
giving concessiona to multi-national
corporations and monopolists, on the
other, you are shouting at the top of
your voice that you are fighting fasc-
jrm. A time has come when we must
give a rerlous thought to what is hap-
pening in this  country. The Ruling
Party thuaders against fascism, but
they are giving concessions to tne
monopolies which are the real breed-
ing grounds of fascism.

The growth of fascism we know
from historical experience, js preced-
ed by a series of steps attacking the
democratie rights of the working peo-
ple, attacks on the rights of Parlia-
ment members and parliamentary ins-
stitutions, vte.  Every one knows the
kind of semi-fascism that was un-
leashed by the Government of West
Bengal after the 1971 elections when
it was found that our Party won the
largest number of seats in the As-
sembly and the majority of seats in
Parliament in that State even without
most of our allias. What is the use of
thundering against fascism when the
forces treeding them are fattened and
rights of these forces which alone can
fight them are abrogated?

The Prime Minister talks of fighting
the forces of disruption. May we ask
who but her own ministers encourag-
ed the Shive Sane in Bombay, who
but her awn Partymen encouraged the
Lachit Sena in Assam, who but her
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own Partymen incited the Telugu-
speaking people of Telengana ard
the rest of Andhra into, a fratricidal
war against each other? And lastly,
who, but her own ministers are giv-
ing the slogan of “sons of the soil”?

The Congress Party talks of re-
actionary parties. But it has no com-
punction in wooing them as a whole, or
prominent individuals into its fold and
once they join them, may be out of
fear of arrest, they overnight become
progressives. And yet, she has no
scruples to declare that our Party has
a political alliance with the Jana Sangh
despite our well-known position to
the contrary.

May we a2sk who but the warring
factions in her own party is responsible
for the President’s rule in U.P.?

The Pr.me Minister thunders against
external dangers and the CIA. We
have been warning precisely against
these dangers. Chille, Bangladesh,
Angola, will have lessons for us. It
is now revealed without a shadow of
doubt tnat the CIA operates in a big
way through the multi-national cor-
porations. Who but this Government
has given them a strong foothold in
the country 1] now” And todzy,
despite all thundering against them
from political platforms, including the
world anti-Fascist Conference in
Patna, the compulsions of the econo-
mic crisis—the recession, the foreign
exchange needs even to keep the exist.
ing capacity gomg. the collapse of the
irwernal market,—are leading the Gov-
ernment to the wooin? of these very
forces, cespite aid from the Socialist
countries and increased trade with
them. Herein lies the real danger to
the country's independence.

And now the Government is going
to continue the emergency—for what
purpose, cxcept to continue the same
policies?



=11 Motion -of Thanks ‘TANUARY ' ‘1978
‘on"President's Addreys -

“I$hri’ Samar Mukherjee]

How discipline is being applied in
ithe case of people. In. West Bengal,
more than one lakh road-side shop
-keepers have been complétely elimi-
‘nated, Their shops and houses have
been demolished. A notice of six hours
or twelve hours was gven to them.
It was also announced on the loud-
.spesker that their ghops and houses
*would be demolished within six hours
by themselves, In some areas, a
aontice of J2 bouwrs war giveo and the
«order was that either they themselves
demolished their shops and housea
«or these shops and houses would be
-demolished by the authority concerned
and they will be charged Rs €0 per
"hour for demolition. Out of fear,
-shops were demolishcd throwing lekhs
info gtreets. This is how the discipline
is applied in the case of people. A fear.
iz created in their minds that if they
-ds not foliow the order serious action
wiil be taken agaimst them. During
the emergency, more than one lakh
‘s8hops were completely demolished in
West Bengal. This is the picture not
only in West Bengal alone, but in
-other States also. In Delhi, we have
seen, how jhuggies were demolished
and the hutment dwellers were com-
pletely removed from the foot-path.
When there were heavy showers,
thousands and thousands of families
were dislocateg in the name of disci-
pline and in the name of beautifying
Delhi.

The Government is now  talking
about constitutional amendments, We
have been advocating all these years
that the fundamental right to property
must be removed: the right to work,
to education, to medical care, etc. must
be assured and the fundamental rights
af e poople aadd be emlargad  Bud
what are the amendments that  the
Government is proposing? It is stat-
ed that the comstitutional amendments
giving more authoritarian powers to
the executive are in the offing. The
Prime Minister talks of the need for a
national debate on this question. No
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debaté fs allowed to anyone but the
Congress party and its ‘allies.
The Prime Ml.nhter y.n stated t.hat
there must be a national mandate on
the guestion of fundamental changes in
the ‘Constitution. But thé Gévernment
proposes that this Parliament where
mandaté i¢ to %explre {n March should
continue for one year more and that
this Parliament should amend the
Constitutlon. In 1971, when the full
five-year term 'of thé Parlament was
not over, she went to the polls beca-
use ¢ gufted fier and fier parly. Today,
when the full term is over, she Is not
prepared to, take the verdict of the
people on the Government's perform-
ance during the last five years. Once
you extend the term of Parliament by
one year, this is what will happen. Her
partymen and their allies in Tamil
Nadu are demanding that elections to
the State Assembly shoyld not be held
and that the President’s rule must be
clamped. In other words, the Congress
rule must be imposed in that State
without o mandate of the people. Why?
Holding elections or not holding elec-
tions ' dissolutioh of elected Assemblies
suspension of Assemblies and imposi-
tion of President’s rule are all resort-
ed to only to suit the convenience and
the interest of the Congress party.

Here, I want to mention the sudden’
arrest of our party leaders, almost 100,
in Kerala on 28th Seplember. What
was the reason? The reason was that
Kerala Congress should be pressurised
to leave link with the CPI(M) and
should be forced to  join the ruling
front. So, some terror atmosphere I8
necessary. ] was told by the leaders of
the Kerala Congress that they were
brought to Delhi and they were given
two offers. If you do not join, you
will face the conseguences your vlace
will be in prisons asg CPI{M).. (Inter-
ruptions) It is a fact; I know it If you
join, you will get place in the Ministry,
become Minister. This is how the par-
liamentary democracy is being defend-
ed in India.

The Tripura Opposilion Jeaders are
still in jail under MISA. Mr. Chakra-
varty and others have been gent from
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Agartala to Bellore Jail. 1 met Mr.
Chakravarty only 13 days before. I
talked to the Chief Minister. Why have
they been arrested? It is because the
ruling party feared that they would
lose the majority during the budget
sesslon as the dissident group may
join the Opposition. “That is why, to
solve the internal crisis of the ruling
party, all the Opposition of the ruling
party, all the Opposition MLAs, Oppo-
sition leader were arrested under
MISA.

It is mlso a fact that filve dissident
Muslim League leaders in Kerala have
been arrested under MISA. Similar
pressure is working on them so that
they may not join the Opposition
there. This is how the democracy is
fynctioning. And you say, you are de-
fending democracy here.

The march of thig tren:d will not only
lead to vne-party dictatorship but to
a coterie in that party holding all
powers in itg hands.

Herein lies the biggest danger, For,
as the English saying goes, “Absolute
power corrupts absolutely”.

On behalf of my Party, | demand
the retracing of this dangerous path:
lift the emergency, release all the
political prisoners. annul all the gra-
conian laws and hold free and fair
elections that are due and seek the
verdict of the people,

I appeal to all people, to whichever
party they may belong, to realise the
danger to the country, to the demo-
cratic rights of the people, that all
these measures harbinger and to raise
their voice without fear or favour,
whatever may be the price they may
‘have to pay for it

I am confident that our people will
realise from their own bitter expe-
rience the r'en] meaning of these
measures and thwart them.

Regarding Chasnala, [ personally
visited this place. I will not deal with
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it here but will refer to it during
discussion on that issue.

SHRI MOINUL HAQUE CHOU-
DHARY (Dhubri): Mr. Deputy Spea-
ker, Sir, I take my 'stand to support
the motion moved before the House.
I will not dilate on it and take up
much time to describe before this
House under what circumstances
emergency was  proclaimed in the
country because not only had the cir-
cumstances been stated  during the
debate that took place in this House
supporting the emergency, but even in
the course of the speech of the mover
today, he had elaborated on it,

Sir, the Congress Party and the
Government adopted the philosophy
that freedom should not only be poli-
tical but there should be economic
freedom as well. When oyr beloved
Prime Minister tried to translate it
fully into action so that our freedom
will have social content, at that time
various forces raised their heads. The
Hydera-headed demons of right re-
action, the left adventurists and fas-
cists all combined together because
they could not tolerate the supermacy
of the people. Merely because some
people g¢peak of socialism or even
communism, it does not mean that
they cannot be fascists. In the world
today there are countries which pro-
poses to be Socialists or Cominunists
where there is fascism in on form or
another; it iz not confined to capilalist
countries alone. I have been compelled
to make this remark because of the
speech that has just preceded me.
Before I spoke, the Leader of the
CPI(M) had spoken ag if in this
country there is no democracy, there
ig no freedom. Sir, the emergency was
declared on the 25th June 1975 under
circumstances which are very well
known to us. It has been gquestioned
as to why there should be any emer-
gency. We need not look to anybody;
our own Constitution has provided for
it. The founding fathers of the Consti-
tution knew that there could be
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circumstances within the country due
to a situation arising within the
country, for which emergency should
be declared. Now, if the Constitution
is the supreme law of this country,
where i the question of finding sup-
port from elsewhere as to why, under
certain  circumstances, emergency
should not be declared? 1t is too well
known that the forces were work-
ing to undermine freedom, inte-
grity of the nation, democracy,
secularism and sociulism. These values
of life mean so much to the pople of
India, to gafeguard the same, emer-
gency had been declored. Just now a
claim has been made that the emer-
gency should be lifted. I would em-
phatically say that the Emergency
should be lifted only when the
circumstences improve, only when
there will be no anti-democratic
forces who wili be undermining demo-
cracy in this country, the forces of
secularism in this country, the forces
of socialism in thig country; Emer-
gency should be lifted only when there
is no political or economic indiscipline.
Political and economic indiscipline had
cost us lives; the common masses of
this gountry had suffered very bitterly,
immensely. That is why. Shri Shankar
Dayal Singh said that, in his Consti-
tuency, he wuas asked by people as
to why Emergency was not clamped
in this country earlier. I have the
Bam, eXperience S0 far ag the people
of my part of the country are con-
cerned. Emergency should be lifted
only when the forces which are trying
to weaken the Central Government
are completely liquidated. The people
of Indla very well know that, when
there was a benevolent strong Central
Goverament, this country had pease

and prosperity. The golden ages we
tallc of in the times of Ashoka and
Akbar were Dpossible because of
benevolent strong Central Govern-
ments There are some people in this
gountry who are trying to weaken
the Central Government, so that the
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flssiparous  iendencies in  clierent
areas of this country may raise their
heads and the unity of this country
is jeopardized. The greai people of
India made very great sacrifices for
the freedom of thjg coyntry; they got
us freedom making all sacrifices, not.
only to give us political emancipation
but also to emaneipate ourselves
economically. Therefore, so long as
these forces are not liquidated, there:
cannot be any question of lifting the
Emergency.

Shri Samar Mukherjee was com-
plaining about press censorship, He
knows very well how this press behav-
ed all these year. They have been be-
having in a very irresponsible manner
1 have had heard him speaking in this
House that the Indian press was con-
trolled by monopoiists, But today he is
talking alternately that the emergency
has helped he monopolists On the other
hand he should have added to what
he had said earlier although I do not
agree with his premise—that these
monopolists have been brought under
control by the press censorship, Now
they are not able tp spread hatred
amongest the citizeng of this country
or play one set of citizens against
another; they are not able to indulge
in a compaign of hatred and suspicion
which was the role mostly played by
the major press in this coyntry.

The happenings within the country
and in the neighbouring countries and
also the movement of foreign ships in
the Indian Ocean would show that
there is a great justification for the
declaration of Emergency even from
the point of view of fear of external
threat and aggression. What has hap-
pened in Bangladesh could have
happened in any other country also,
including ourg if our Government had
not been vigilant and if there had
been no Emergency here.

*

As 1 have said, people have wel-
comed Emergency for another reason
also ....We all know that the entire
world was passing through economic
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difficulties. India was not an exception
to it. Of course, India had certain
other independent causes also for the
deterioration of the economic situation
in this country—conflict with Pakistan,
the refugee influx as a result of atro-
cities in former' East Pukistan, the
international monetary instability, the
bad weather due to which agriculture
suffered in this country, inflation all
over the world, the steep increase in
the prices of some of the very neces-
sary imported goods like food,
nitrogenous fertilisers, and crude oil;
all these had added to our difficulties
on the economic front. Now, at that
particular hour, when the country
should have risen as one man and
faced the economiq prioblems, what
some of the Opposition did was to
adg fuel to the fire; they had created
chaos and indiscipline in the country,
so that the wheel of production was
stopped, so that the transport was
paralysed. so that there was no law
and order. At a time when the country
should have conserved its last pie to
save the people from the economic
distress, these people behaved most
irresponsibly, and that is why, the
gituation came. Now, as a result of the
920-point economic Pprogramme and
also the strong measures taken by
the Government, these people who
had been indufging in anti-social acti-
vities, including smuggling, evasion of
4ax and violation of foreign exchange
regulations, have been properly dealt
with. As a result of this, we have seen
that India is the first country which
Thas been able to contain the inflation.
There had been ten per cent decrease
in the price level generally and the
most significant thing is that there is
a decrease of twenty per cent in the
price level in the food tront after the
clamping of the Fmergency

15.00 hre.

Two months ago, 1 had been to
varfous countries in Europe. My triend
Shri Indrajit Gupta was also with us.
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SHRI INDRAJIT GUPTA (Alipore):
I was with you only in London.

SHRI MOINUL HAQUE CHOU-
DBARY: I have been to other coun-
tries also. From our personal experi-
ence, I can say that none of these
countries has been able to stop the
spiral of price rise. Even Switzerland
which is supposed to be having one
of the strongest economies in the world
is suffering not only from the prob-
lems of richmen, they are also suffer-
ing from the problems of poor men.
All the developing countries are in
difficulties. Even the rich countries
have terrific difficulties. | happened to
meel hote! men, taximen and the
ordinary people, who are the working
force, all had complaints of the rising
prices and the difficulties through
which they were passing. But here
thanks to the 20.point nrogramme and
the strong measures that have heen
taken by Government and the steps
taken to gear up the nroduction—
which was one uf the most significant
things in this Emergency. The infla-
tion has been contained as the output
of coal, steel, aluminium. nitrogenous
fertilizer, cement, electricity etc. has
gone up. I need not give the figures,
because these have already been given
by Shri Dinesh Chandra Goswami in
the course of his speech.

Even in the public sector, the pro-
duction has gone up by 15 per cent
over the last year, Significant im-
provement has been made in the
matter of transport and wagon move-
ment. This was one of the biggest
bottlenecks for which we suffered on
every front, particularly the produc-
tion of energy. Shri Mukherjee did
not talk about this significant progress
made by the country. He is apprehen-
sive about the second look being given
to the industrial licensing policy.
What is wrong in this? The President
has not committed anything: he has
not said that Government is going to
completely change our policy of soci-
alism. On the other hand, he has said
that we are wedded to this policy.



219 Motion of Thanks  JANUARY- 6, 1976. . Motion 0f Thanks

on President’s Address
[Shri Moinul Haque Choudhary]

The time has come when we will have
to look to these questions. Production
is absolutely necessary; diversification
is also necessary in certain fields. All
over the world, as a result of inflation
and certain changes that have come,
there are difficulties in production. To
cite an example, he mentioned about
the automobile industry. Even in a
country like United States of America,
the automobile industry is in doldrums
because of the increase in prices of
petroleum products. Hence, [ myseif
feel that it is time for us to look into
certain matters so far as the industry
1s concerned. It is high time that we
should do the quality control if we
want to have more exports which is
very necessary for the country. We
should also have diversification, as I
said, and we must see that some of
the things that we promised to the
people are done. In this connection,
I would submit to the Government
to consider about expediting the re-
port of the Sarkar Commission about
the Monopoly Houses. This is a matler
which has been waiting for too long
a period. It should be expedited. 1
would also submit in this connection
that it is time for us to have a na-
tional wage policy. Unless this is
done, probably in the fleld of produc-
tion we will not be able to maximise
the production and also achieve the
best quality production from our
workers,

The last but an important thing I
would like to submit is about the
question of a change in the Constitu-
tion. I would lend my support to
those who hold the wview that a con-
stitution is a document which should
answer to {he changing needs cf the
society and the demands of the time.
It is said that one generation cannot
bind the aspirations o! snother gener-
ation. Therefore, every twenty years
the people should have the right to
amend the constitution to suit the
peeds of the time. We have seen that
countries have been changing their
constifutions according fo their needs
either through the couris or through

: 0
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the rhahinery of their legislatures. In
fact, when our founding fathers pro-
vided Article 368 in the Constitution,
have envisaged changes in the Con-
stitution, We ourselves by the 24th
Amendment to the Copstitution have
changed the words ‘Procedure to the
amendment of the Constitution' to the
words ‘Powers of the Parliament to
amend the Constitution and procedure
thereof’. Therefore, we are certainly
the supreme body and whatever road.
blocks are there, we should remove
them in order to give 1u)) content to
our social and political policles. We
must to this extent look into the Con-
stitution and wherever necessary, we
must change it.

With these words, 1 support the
motion and thanks you for giving me
an opportunity to speak.

SHRI INDRAJIT GUPTA (Alipore).
1 de not know how much of the pro-
ceedings of this Jdebate are going to
be communicated to the country at
large through the Press.

SHRI G. VISWANATHAN (Wandi-
wash): Only ‘So and so also spoke'.

SHRI INDRAJIT GUPTA: A short-
while ago 1 have come to know of the
latest order which has been issued by
the Chief. Censor to the representa-
tives of the Press and am sorry Lo
find that that order amounts to a
retrograde step even in the context of
the censorship as it has been operating
unti!l now. You all remember that
we have been told on several occasions
that there is practically no kind of
imposed censorship now, that only
certain guidelines have been laid down
and that the Press or anybodyelse is
Iree to operate within those guidelines.
Even from that standard there is now
a sliding back. The order of the Chief
Censor which is exhibited prominently
on the Notice Board upstairs, if any-
body cares to see it, does not mention
anything more about the guidelines or
anything. It is very catergorical and
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says that nothing must be published
and nothing must be printed of the
proceedings of this Parliameut with-
out being subjected to scrutiny by the
Censors. So even the broad guidelines
within which they were expected to
function at their own risk—the Gov-
ernment has always got the power and
if anybody, in their opinion, violates
those guidelines, they can always take
action—are not there and now it seems
they are not even prepared to allow
ihe Press to function within those
guidelines. The Chief Censor has said
catergorically that every single word
must be subjected to pre-censorship
before it can be published. I regret
this very much. It will not act only
against us and the Opposition, it will
act against everybody. We have just
elected a new Speaker and if I had
only an inkling of it yesterday, when
felicitating him 1 would have urged
upon him this also that after all the
guidelines within which the Press is
expected to function may be there—I
am all for il—but this should not be
dictated by the Chief Censor. After all,
the Speaker, as the Custodian of the
House, should also have a say in it.
He should be the authority for laying
down the guidelines for reporting the
proceedings of the House over which
.he presides. but that is not being done.
Any way, that is why 1 was telling
some of my friends it is a futile exer-
cise participating in this debate.

As far. as emergency is concerned
or the 20 point programme is concern-
ed, my friend Shri Samar Mukherjee
appears to taunt that our party has
been giving fullithroated support to
emergency and the twenty point pro-
gramme,. whereas experience is that
certain undesirable things are taking
place. 1 am thankful for the addi-
tional extra publicity he gave to Rajes-
war Rao’s interview to the Blitz. We
bave not hidden what we want to say.
We have started quite openly—and I
repeat it—it is the view of our party
that this emergency was imposed al a
eritical time in the life of our country
with a purpose. which it is the duty of
the ruling. party.to pursue and if it
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does not pursue ii, then the country-
will come to its own conclusions. That
purpose was, emeérgency or the stern
powers, the drastic measures taken.
should be aimed against those forces
—those reactionery furess, which with
certain external help were trying to
subvert democracy in this country and
if possible to seize power. That is the
purpose of the emergency. It is not
the purpose of the emergency to use
these powers against the common peo-
ple of this country. Our slogan should
be ‘emergency against the enemies of
the country and democracy for the
people of the country’. That is the
way to fight fascism, that is the way
to fight imperialist pressures and neo-
imporialist conspiracies. Certainly we -
have given full throated support to the -
emergency and the twenty point pro-
gramme if they are carried out and
implemented in the proper spirit. But
1 do not think Shri Samar Mukherjee's.
party has done that at any stage and
he has not told us, he has not explain- .
ed to us how by supporting the agita-
tion led by Jaya Prakash Narayan,
how their party participating in his
demonstration and rallies in Calcutta
how by marching along with all the.
motley crowd which was led by Jaya
Prakash Narayan consisting éf re-
aclionaries, Communalists and pro-
imperialist people, how this parly
which agreed to leave its flag at home-
and participated in the march with-
out any flag or banner or anything,
how they were Nelping the cause of
fighting fascism. You do’ nat fight fas.
cism by joining hands with the fatcist
forres I am surprised how & party call-
ing itself marxist Jdoes not realise that
if those people came 13 power, I do not
know what they would do to Mifs.
Gandhi or‘anybody else but I know
very well what they will do to you
or me. “They would not spare you or
me, we are quite sure about that.

Angther point which the Communist
Party Marxist is not able to reply to
is this if all these things are true
which Shri Samar Mukherjee has sairi

-how does it explainr that all the worst

imperialist forces -in. the warld are
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so angry with India and are attacking
India, since 28tn June and carrying
on a tremendous campalgn throughout
the world. denigrating this country,
attacking the Government. attacking
the Prime Minister personally and
shedding crocodile tears on what they
call demise of democracy here, Since
when have they become big demo-
crats? We should think over this
matter. It is no use glossing over the
grave danger and menace which has
gone on developing in this country.
which if allowed .0 conlinue nught
have led to very very dangeruus conse-
quences as we have se'r. happening in
so many other countrizs round about.
So, on that point my party is o..le
clear and quile firm and we do not be-
lieve that that danger is over. We do
not believe that that danger hus Leen
suppressed. | am une with the Prime
Minister in the statemenls-—caiegur:cal
and forthright statements that she has
been making recently about the ex!er-
nal and interna. danger. There cun be
no two questions un ihis. Sh2 has even
said at Chandigarh in one of her
sveeches if she has been reported
«correctly that certain peop.e, certain
individuals who are known to have
carried out or participated :n some of
these conspiracies in otaer coun'ries
in the toppling operations, some of
them are known to be in this count:y
.at present. She said: We know who
they are, It is a very serious thing
for a Prime Minister to say so. I
.any of those persons are here in the
.guise of personnel of foreign embassies
or diplomats or in any one of the
various institutions attached to these
embassies, if any of those persons
-gould be jdentified as being what is
virtually called CIA agents. masquerad-
ing as diplomats,.—as we know they
have done in many countries as lhey
themselves have revealed it, —then, I
want to know why the Government of
India should not ask the Government
of the USA or whichever Government

it is, to declare those persons persona
mon grata, asking the Americaa Gov.
0 remove fhem from here. You know
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they are comspirators, topplérs, wha
have been doing this game In country
after country. If the Government
takes such action the people of the
country will learn a lot and their
vigilance will be doubly increased, they

will understand bow this sort of
nefarious game is going on. Of course
if you are afraid of offending some
Government, that is a different matter,
we do it at our own peril

The real question now is: Have there
been uny positive gains? (Certainly,
there have been some positive gains
and it would be wrong to deny these.
The galloping rate of infation has cer-
tainly been checked. Whether it will
be a permanent feature, I have grave
doubts about this. unless certain other
measures are taken. But, for the time
being, this has been checked although
it has not yet so far reflected itse!f
in regard to retail and consumer
prices for the ordinary man. Never-
theless it is a postive development.
We are glad to know that guite a sub-
stantial amount of undisclosed and
concealed income and wealth has been
unearthed although there also, I must
say. it touches only a fringe of the
pioclem. 1! is necessary to say this
because some effusive and euphoric
statements are being made. There is
the Voluntary Disclosure Scheme about
which | would like to say many things
but I would not say anything now .
because of lack of t'me. Even if 1,000
or 1100 crores has been unearthed,
what I say is. this is only touching a
fringe of the tota! assessed black
money, the parallel economy, tunction.
ing in this country, even as the
Wanchoo Committee has stated. Cer-
tainly, production has improved, but
now the guestion is this. We have to
judge things by their implementation,
the acid test of implementation. The
acid test is not the declarations; pro-
mises and assurances and speeches
that they make galore. The acid fest
is only implementation in practice,
about which the General Secretary of
my Party has expressed ‘& lot of
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misgiving because now there should be
no obstacle to implementation. In these
conditions of emergency, what are the
specific obstacles to implementation®
This is the question now and (he Gov-
ernment must tell us about that. Who
is coming in their way?

And do you claim that the Twenty-
point programme is being implemented
satisfactorily? Nobody can claim it,
nobody with any honesty can claim it,
who is coming in the way? I find the
other day at Visakhapatnam, as re-
ported in “The Hindu" the Prime
Minister's son in a public speech has
told a Rally—it was a Youth Rally—
that certain people inside the Congress
landed gentry, are also creating resist-
ance to the carrying out of land re-
forms uand other programmes. He
asked the youth therc to keep an eye
on these people, 1 welcome this stale-
ment. But, then? Who is keeping an
eyve—tihis is what I wanted {0 know?
There is no use your and my keeping
an eye. So we have heard stalwstical
reports about how mony acres of land
have been distributed; how many
families are bLenefiled and how many
got the house sites and so on, But I
take a!l this with a pinch of salt, I
checked them against reports which
we get also from down below from
various States. of course some land
has been distributed; some house sites
have been distributed to Harijans—1I
do not deny it. But the closest scru-
tiny is needed to see what kind of
land is it; in some cases only pattas
have been given and not land as yetl.
1 do not know whether it is a fact that
in some cases the poorest people who
have got nofhing, no capital, no cattle,
no plough are being compelled also to
sell away those pattas. In many cases
the land that is being given is situated
in such a place where there cannot be
any possible cultivation because of the
poor quality of the soil and the land
is liable to be inundated by water
‘every year. 5o, the president has said
here quite clearly that—

‘Government invites the full
cooperation of the people as this

1813 LS8
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is the people’s programme and
cannot be implemented by official
agencies alone’.

Why was it necessary for the Presi-
dent {o point this out? If everything
is not going on so well, why is the
pecple's cooperation not being sought
ang ohbtained? Why was it necessary
for the President to point out this
particular thing that the official agen-
cies zre not adequate? I am glad
that this has been noted down. Many
people tell me, many friends inside
the Ruling Party—I won't name
them—tell me in ordinary private
conversation that ‘we have not got
any mass organisation or that kind of
parly organisaton down at the grass-
roct levels. What can we do? We
have to depend on the official machi-
nerv.’ If you depend on the official
machinery which is hand in glove
with these vested interests, with these
landlords and others. how do you
expect the programme to be carried
out? That is why the Communist
Partv, from the first day, has been
saving ‘set up some sort of popular
committees; Jet there be proper
pecple’s committees at the grassroot
levels and let these committees be
given some powers so that they can
epsure, in cooperation with the
administration. that proper implemen-
tation is done.’ TUnless this ig done,
1 am afraid, nothing will happen.

Then there is mention here also in
the President's Address of the fact
that ‘steps will be taken to ensure
the modernisation of industries like
textiles and sugar which are engaged
in the mass consumption goods'.
1 am sorry to say that in this period
sume of the most shameless conces-
sions have been made to the textile
magnates and sugar magnates. Is
there any doubt about it? You have
increased this quota of free-sale sugar
and reduced the quota of levy sugar.
You have llberated these textile mills
from the responsibility of producing
the standard cloth, cheap cloth for
the people which is the objective.
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But what is the use of allowing them
to concentrate on the higher priced
or higher profilmaking cloth? What
is the whole object of this exercise?
Do you want 10 strengthen or weaken
the forces of democracy in this
country? Which are the forces which
are against the democracy in this
country? Omn this peint I find myself
in agreement with what Mr.  Samar
Mukherjee hag said.

Of course, the Reserve Bank of
Indie har recantly made @ clady, &F
you know—some of you might have
seen it—of 1501 companics in the
private sector—I cannot go through
all those figures now—and the Reserve
Bank has demanstrated how over the
last five or six years, these 1501
companies have prospered. how their
prefits after taxation. their net assets.
their dividends have all gone up.
And you want to go on giving more
concessions 1o them or removing
controls and everything in the hope
that they are going to serve the
country’s inlerest by increasing pro-
duction. These are the verv people

whao are hand in glove with these big-

monopolists—with these foreign multi-
national-companies. The Prime
Minister at least knows very well
that these are the channels or the
conduijt pipeg through which the CIA,
the imperialist influence or neo-
colenialist pressures are exercised on
so many countries, Where is the
vigilance? What vigilunce iz being
exercised ! My charge is, though they
took 5 very correct step, there is no
vigilance. Vigilance is against the
wrong people. You have repeatedly
amended MISA in order to plug all
the loopholes and make it absclfutely
foolproof. The bureaucracy which is
golng to implement this MISA is
being armed with terrific prower. But
what do we find the bureaucracy
doing ‘at the same time'. We have
made many representations. The Jan
Sangh and RSS people are being
released every day—not by the courts
but by administrative action. The
‘Home Minister is interested, Again

JANUARY 6, 1876
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we will give him the representation.
No action is taken. The Jan Sangh
and the RSS elements are being
released everyday in various States in
the name of review by the official
machinery and you go on giving
terrific powers to the same bureau-
cracy in order to control whom?
Various people who are gtill sitting in
high positiong in the officialdom are
known to be sympathisers and even
active followers of the RSS and the
Anand Marga. We have reported
about several officials who are report-
ed not only to be devotees of Anand
Marga but Acharyas of Anand Marga.
Have you taken any action against
them? You wouldn's touch them.
That is why people feel bitter. I do
not plead foy immunity from arrest
for MPs. The point is vou musi see
in the concrete how these powers are
being used. misused or abused. We
are not functioning in a vacuum.
Here everyday in Delhi Bhagwati
Jacran funelions are going on. You
are allowing them. It is a good
gathering place for all RSS and Jan
Sangh people. Permission is given in
Delhi. Big open air functions are going
on but when the Communist Party
celebrated recently itg 50th uanniver-
sury here in Delhi  permission was
refused even for holding a Mushiara,
permission wag refused for halding en
exhihition, permission wag refused for
holding any kind of meeting but
Bhagwati Jagran is going on everyday.
And. of course. Congress party meet-
ings are permitled. Firstly, the excuse
given to us was Lhat if we give
permission to one parly then other
people cannot be refused. That is
why We do not allow. Now, what do
we find? Congress people can hold
meetingg in Delhi. Permission is
never refused and Bhagwati Jagran
meetings are going on but the Com-
munist Party was ppp permitted here
to hold a meeting, an exhibition or
anything in connection with its 50th
anniversary. Whom are you fighting?
Which are the forces you sre using
the power against? Whom are you
trying to suppresg and whom are you
trying to strengthen?
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I do not wish to say much about
what Mr. Samar Mukherjee has
already gaid. I have made a point
here about the eviction of poor people,
What have they done? Are they
part of the right reactionary forces—
the urban poor people who live in
Jhuggis and Jhaunpris, people who
are hawkers and small stal] holders
and have bhuilt little houses for them-
selves? [ agree that in some places
they may have encroached unautho-
rised land and those structures should
be removed. But, surely, in such
cases also some alternative sites must
be provided. Is it not a human prob-
lem?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): They are provided.

SHRI INDRAJIT GUPTA: They are
provided 25 miles away, Aboul three
lakhs of people,  jhuggi-jhonpad:
dwellers in De.hi have Leen removed
20—25 mules away. They have lost
their entire livelihood. Their livelihood
comes from small domestic services.
Somebody cleans molor cars, some.
body is a sweeper and so on. They
have all been removed 25 miles away.
In the so.called unauthorise:: colonies.
for which they had paid money for
the land, the houses, pucci houses,
huve been demolished; even o hospital
his been demol'shed in a ecoluny. How
are you helping the fight against
fascism and reaction, 1 want to under-
stand? The Prime Minister knows
very well that the strongest support
that she has got up to now, has veen
from the poorer sections. She has
repeated this many times in her
speeches. Why do vou antagonise this
urban poor unnecessarily? Is there no
other important work to be done in
the country? Is priority to be given to
this first, displacement of jhuggt-
jhonpadi, dwellers, small-shop-keepers
stall-holders and people of low and
middle income groups having small
houses without any proper rehabilita-
tion? What is the point? Why do you
.want to antagonise these people? Or,
is it that there are some people who
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are doing it deliberately with the
ulterior motive of making these people
anti.-Emergency and anti-Government,
Jan Sanghi people sitting inside the
administration? [ would like to know.
Why is this sabotage being carried on?

The other section is the working
class for whom the Prime Minister
has expressed concern many times,
Everybody knows it, how they have
cooperated during this Emergency
period. They have not gone on strikes
anrl the like. You may say, it is due
to fear. But, is there fear only for the
workers, fcar is not there for the
employers. A spate of lock-outs is
going on and there have been closures,
retrenchments. lock-ouls and lay-offs.
West Bengal is the worst affected in
this. 1 know, how the State Govern-
ment is worried about it, They do not
even bother to consult the State Goy-
ernment. This National Tobacco Com-
pany of Mr. R, P. Goenka., who has
many friends in the ruling party I
know, do not even bother to tell the
State Government, One day, they just
put up a notice saying ‘1180 workers
are sacked from today.' The whole
factory is on etrike for the last five
months and nothing is being done.
But the workers have cooperated in
maintaining production and transport.
This has been acknowledged by the
President also. What is their reward
Sir?

First, their bonus rights have been
taken away. These bonus rights which
have been taken away were incorpor-
ated in a legislation brought by this
very Government. This very House
had passed the Payment of Bonus Act.
Now, these rights have been taken
away without any prior consultations
and discussions in the various bi-
partite and tri-partile forums:; nothing
has been done, Even the INTUC was
not consulted. I know how bitter the
INTUC friends are. They may not be
in a position to speak out.

Whereas, the dividend reslrictions
have been removed. The restrictions
which has been placed on the distri-
bution of dividends, as a sort of
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balancing factor, that part of it have
been removed. But, the bonus rights
have been taken away, Atlempts are
being made to introduce a seven.day
working week. You may say. ‘what
is wrong with it?. What is wrong with
that 'is, you are unnecessarily irritat-
ing the workers, who would like to
have, like all human beings. a common
weekly holiday, They would like to
enjoy a common weekly holiday, which
is a right for which the trade unions
have fought for many many years.
But, by imposing the seven.day work-
ing week; production is not going to
increase like anything. When there
is mo power, when there is no raw
material and when the employers are
closing down {actories and restricting
production in order to create artificial
scarcity. you are imposing the seven-
day working week. The National Apex
Body unfortunately has proved power-
less to intervene against these em.
ployers and several State Governments,
I think half a dozen of them, have
clearly stoted that they are not going
to put up apex bodies. constitule apex

bodies, in their States at all. What
have you done about it?

Workers' participation in manage-
ment was a point included in the

twenty.point programme. We wel.
comed it—if it was properly carried
out, The scheme that has finally
emerged, 15, I must say, I must call i1,
a hoax and nothing more. There is
nothing aboul workers' participation
in it. It is not workers’ participation
at all in management; it is just a
Scheme by which they can be com-
pelled to do more production, but they
will have no access, no say in anything
to do with management matters. So
what is the point?

This morning, we have already had
mentioned here—] do not wish to re-
peat it—about negligence of manage-
ments which has resulted, for exam-
ple, in the Chasnalla tragedy or the
fact of the victimisatioh of railway-
men who are still out.

JANUARY 6, 1978
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1 will make one point more about
this working class front. I will just
mention it—I do not wish to go into
details now. There is a sinister move
afoot, I say it with a sense of res-
ponsihility, in which some members of
the ruling party»—]1 do not say the
Government or the ruling party as a
whole, but some members of the rul-
ing party—have involved themselves.
What sinister move is that at a time
when the working class is called upon
to render its utmost for production
and transport, some people are mak-
ing an attempt lo disrupt and divide
ceriain well-estallished and recognised
trade unions in the public sector peed-
lessly, to split the unions, divide those
unions and put worker against worker.
1 propose to give the full facts to the
Prime Minister and ask her whether
it is in the interest of the country, of
production and {ransport.

Then T will just say a word or two
altout some of these foreign policy
maltters which have been menlionedd
here. in the DPresident’s Acidress, The

need for strengthening cooperalion
with the USA has been mentioned
here

“We desire a mature and consiruc-

tive relationship with the United
Statles of America”.
Well, nobody objects 1o that. But

strengthening ‘co-operation should not
mean compromising on our principles.
Something has happened recently in
the UN over Puerto Rico which did
not bring any credit to India, and
the western, imperialist press was
gleeful, happy, about i1, that India had
voted along with the US to see that
the question of Puerto Rico, the inde-
pendence of Puerio Rico, was not taken
up but was postponed and shelved
from the agenda.

All of us are, I think, unanimeus in
rondemning fhe junta, the military
junta, and 118 atrocities in Chile. Re-
cently in the papers we had read that
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4 delegation had come here of what
are called Andean countries. That in.
cludes Peru, Ecuador, Colombia and
Chile—Chile means in fhis context the
present mililary junta there. That
delegation came here, spent quite some
time here in order to explore ways
and mean of receiving collaboration,
technical and other, from India. I do
not know the details of the agreement
which have been reached because they
have not been published, But some
agreements have been made for giving
various types of technical, technologi-
cal and olher help 1o these couniries.
I only would like to be satisfied that
Chile is not included among the reci-
pients ot Indian aid, If it is, I am
afraid it will do no good to our image
in the international community, We
ghould be careful and cautious about
these things.

Then there is a mention here. of
course, aboul the Kudremukh Iron
Ore Project, a project on which agree-
ment has been reached with Iran.
Well, that is all right may be quite
profitable for us also. But I just want
to sound a note of warning, Subse.
quent to this agreement of course
we are reading al! these reports about

how jont armaments production is
going to Le developed Dy Pakistan.
Iran and Turkey. 1  think nolody

here has any illusions that in  the
event of any future contlict, heaven
forbid. if we are involved again in any
such conflict, 1T do not think we have
any illusions that some of these ceun-
tries will automatically be against us
always.

SHR1 S. A, SHAMIM (SRINAGAR):
Don't worry; Bansi Lal will defend us.

SHRI INDRAJIT GUPTA: I want
Bansi Lal to defend us, but I do not
want Bansi Lal's f{riends to sell our
iron ore to Iran to be converted into
weapons which the Pakistanis will
use against us. That I do not want.

Finally, the question of Angola.
Angola is mentioned here briefly, “We
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cannot but condemn armed interven.
tion by South Africa in the internal
affairs of Angola”. But anybody can
understand that it is not only South
Africa, The Angolan people and the
Angolan liberation movement and the
Government established at Luanda sre
being attacked by a combined band of
South African mercenaries, Portuguese
mercenaries and the American; there
i1s no doubt about it. President Ford
is making it clear every day. This is
the first time that a battle for libera-
tion on African soil has taken this
form and I want to know why the
Government of India is hesitating on
this issue, and why we should not give
recognition, as so many other countries
have done, to the Government at
Luanda which is fighting against the
worst type of rascism and imperalism
trying to keep a foothold there for
the sake of its rich copper and other
mineral deposits. We are in agree-
ment with the general tenor of our
country's foreign policy and certainly
we have got a good image before the
world as a non-aligned, freedom lov-
ing country supporting those countries
which are fighting for their indepen-
dence, taking a firm stand against
imperialism and colonialism., We are
proud of that and that is why I should
like to point out that we should do
nothing which would in any way
tarnish this image or take away the
credit which we have earned.

Finally, I am purprised to find that
the President's address contains no
mention of any sort, direct or indirect,
relating to the prospects or the desir-
ability of constitutional changes. 1
do not know what 1 should conclude
from this, Should I conclude from
this that constitutional chances are
not on the anvil and that for the
moment the whole matter has been
shelved? One can conclude so, But
that is not a happy conclusion because
1 do want the Constitution to be
changed. Many friend have spoken
about it, that the Constitution needs
radical reforms and radical changes
to bring it in line with the needs of
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nomic prograrmme without any inter-
ruption and hindrance. We are all
for that. But, in recent days, as we
all know, there had been Jloud talk
and there have been documents circu-
lating around. which have been pub-
lishea also. The authorship of course
is not clearly revealed, Many quariers
of the ruling party are actively lobby-
ing the ideas contained in that docu-
ment and this was certainly advocating
a line which would mean very serious
and fundamental changed in the basit
structure of this countiry, eroding
Parliament's sovereignly and supre-
macy and bringing in some form of
presidential rule. I am glad that the
Prime Minister had stated at Chandi-
garh that whatever changes we would
make in the Constitution in the future
could not be done just like that by a
group of lawyers sitting somewhere or
a handful of people sitting somewhere
thinking out some changes but had to
be put to the people and mandate
had to be taken from the people and
1 am glad that she has said that....
(Interruptions)

SHRI S, A SHAMIM (Srinagar): She
has denied the mandate.

SHRI INDRAJIT GUPTA: Lecave it
to her to contradict who are you ad-
vocating for her? Let her make it
clear This is the Dariiament of India.
I am sure she will make it clear: she
is a forthright person. Whatever is in
their mind, they should tell us; this is
the Parliament of India. We want lo
know again so that we may be reassur-
ed that the supremacy and the sovere-
ignty of Parliament in this country will
not be eroded. Secondly certain amend-
ments should be thought out carefully
and put before the people of this
country whose main purpose should
be the remaval of impediments 1o
socio-economic changes which  will
take the country nearer the goal which
we all swear by. Thirdly, this should
not be done in a hole and corner way;
it should be put in the oven sunlight
and put before the people so that peo-
ple also may express their opinion on

chief censor has the last word.
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What 1 have said, is suid in all
~sincerity angd seriousness. Now, my
hon. friend, Shri Manoharan, asked me
& direct question. He asked: "Will you
use it sparingly and not use it for
political purpnses?” Again, T would
like to say that certainly it should be
our endeavour to use this very sparing-

ly and not for political purposes. I
.have made the point earlier ulso.
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fer az w7 & f5 wagm <@ &
wEfiagfen agarawg?
# a1 vga g frwa ) wu Wt &
aH A1 wg wel ofw qifaurie &
F=Tl ®Y oF v afafa aw  €®
& 9w & fog WT 9w & W oY o%
azer 4 fagr wrq | 1 = & Wax
gaefgT aw wT 1 gafama w@
Ivfeqa ®#< g @ g7 & & & crava
T X {m owed arpafaw oA W
At AT FT 0 | AT wwI ¥
fgewa & &Y a8 ¥y 5 TAYAT F1 @wIT
T & mifeariz & qw = o SR
WA W e % fek dm R
o diF & ¥ wiw FRE &30 @
T3 A TrEA A WA AE AAT WA G,

F @1% T g wwa o



263 Motion of Thanks
on President's Address

[+ w2 fag)
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aign £ fe o quedat ¥ ey
¥ AT A 1 W™ 51 FAIT TR
w( sr age o, dfew o frar—
¥aw 75 T | ATHY WA wGAT
IH OFAWT ¥ @il IW W
faare faer swr &t wwr  afafy
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Faevr w1 ¥ foq formr & Sfam-
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& ¥few g Fwd iy o yw o & O

SHRI M. V. KRISNNAFPA (Hos-
kote): Mr, Chairman, Sir, After 12
or 13 having spoken in this august
House, it is rather .difficult to speak
without repetition of what my friends
have said earlier. But, I would try
my best to see that there won't be
any repetition as far as possible.

Sir, I am one who had the privilege
of coming to the First Lok S8abha ag &
young man and I continued in all the
Five Lok Sabha. It is only in the
‘Third Lok Sabha that after my elec-
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tion I had to come here and resign ahd
go back to join my State Cabinet.

The difference that I gee between
the First and Second Lok Sabha and
the Fourth and Fifth Lok Sabha was
so glaring. If our friends today ac-
cuse the Government that emergency
has been brought in this country. I
as a dispasionate observer in the last
nine years, sitting asa backbencher,
can say that it is the conduct/of the Op-
position which is mainly responsible
for this emergency, Not only here on
the floor of the House—this House is
the mother Parliament in India—but
elsewhere too whatever was done n
this Parliament was followed up else-
where—in other State Assemblies also,
Sir, a vivid picture comes to my mind
if the dais when Prime Minister
Nehru sat here and by his side
Maulana Abul Kalam  Azad, Rafi
Ahmed Kidwai, Gobind Ballabh
Pant, all stalwarts sitting in
the Treasury Benches—not Shri
Samar Mukherjee but Shri Shyama
Prasad Mukherjeq sitting there and
people like Acharya Kripalani and
Acharya Ranga and others who had
some experience of the Parliamentary
life of this country and had some res-
pect for the dicency and docorum in
the House sitting on the other side of
the House. So, they respected. When
Nehru and Syama Prasad Mukherjee
fought they fought like lions. They
respected each other. It was a grand
sight for anyone to sit and observe
when Nehru and Syama Prasad Muk-
herjee differed from each other.

In the first and second Lok Sabha,
everything went on well. In that
period plans were formulated. A good
foundation was laid for development
of agriculture and industry in this
country and naturally the States also
followed it. But in the third Lok
Sabha unfortunately we got some ele-
ments who brought down the dignity
and reputation of this House, Sir, I
forgot to mentidn the name of Shri
Mavalankar. When Nehru used to sit
there he sat in the chair Mr. Mavalan.
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kar when he was sitting there never
allowed zero hour but afterwards be-
cause of the pressure of Opposition
an hour called zero hour was allowed
and zero hour took to zero. There
was 50 much chaos and no debate en-
ded without chaos. No conclusions
wepre arrived at. No subject was de-
cided. Everyday there was zero hour.
It looked as if zero hour was the
fundamental right of everyone who
wanted to practice democracy in this
country. This thing went on and na-
turally other Assemblies followed this
august Parliament. When elders star-
ted dancing and behaving like a mar-
ket place naturally the students in the
institutions also started behaving in
the same manner. There was no dis-
cipline in the country. There was no
order in the country. There was
chaos. There was mis-rule in the
university campuses. Properties were
destroyed. Bulbs were broken. This
is the only time after emergency that
1 am seeing all the bulbs and domes
are intact near the beautiful Cubbon
park in Bangladore. Every year at the
beginning of the year there used to
be some strike and the first thing the
boys used to do was to break the bulbs
and the domes. It was not only con-
fined to Bangalore. It was so else-
where also. 1f that thing should have
been allowed, 1 am sure, our younger
generation would have been a set of
hippies and they would have mno
moral and patriotism for the country.
I likq to coin a worg to compare them
to what they would have been if those
conditions had continued in this coun-

try.

8ir, my friend says that the leaders
are in jail. I was also in jail for more
than a year and a half. We mever
lamented or worried about because we
were fighting for the freedom of the
country. But thbse people lament.
They cry. Who is responsible for
their joti today? In eitber case Mr.
Morarji Desai or Jaya Prakash Nara-
yan ji would have been in jail because
of the way they followed the blunder.
it was either because of age or frus-
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tration they appealed to the Army and
the Police to follow and disobey the
Govarnment, Supposing the Army
and the Police had obeyed Shri
Morarji and Jaya Prakash ji  what
would have happened. From what
has happened in Bangladesh, we can
very easily conclude if Army or
Police would have disobeyed after
listening to Jaya Prakashji they wou'd
have first kept Jaya Prakashji him-
self in jail and Morarji in jail and
also all the Mambers of Parliament in
jail. We have seen, when Army took
law into their own hands, how they
behaved in Bangladesh. If a similar
thing had happenad here, most of our
leaders whom we respect and honour,
like Shri Jaya Prakash Narayan, Shri,
Morarji Desai and others, would have
been killed by the Army, Perhaps,
these leaders thought that if the Army
had Heeded their appeal, excepting
these leaders, they would have kept
oters in jail. When Army mis-be-
haves and when they take law into
their hands, they would kill all the
politicians or they would keep all the
politicians in jail. At least, wia should
be thankful that leaders like Shri
Jayaprakash Narayan and Shri Morar-
ji Desai are alive today, from whom
we, as young men, got inspiration and
fought for the freedom of the coun-
tryv. I{ the Army had been persuaded
by these leaders to disobey the orders,
they would have killed these two
leaders first and they would have kept
all of us in jail. We have seen what
happened in Bangladesh. T am sure,
if the events in Bangladesh had hap-
pened a little earlier, Shri Jayapra-
kash Narayan would not have appeal-
ed to the Army and the Police. He
would have left them alone and he
wo.uld have appea!ed to the others.

If these leaders are in jail today,
it is on account of their own fault.
In their frustration, they blunc'lwtc?
and showed hatred towards Shrimati
Indira Gandhi. Leaders of such a

stature, with their age and experience,



267 Motion of Thanks

on President’s Address
(Shri M. V. Krishnappa)
should not have done that. Can a
civilised nation tolerate leaders like
8hri Jayaprakash Narayan and Shri
Morarji Desai appealing to the Army
to disobey the orders? Of course,
they are great leaders. They can lead
as wel]l as mislead the country. The
whole country would have followed
them and the whole Army would have
followed them. What would have
been the fate of this country, Sir?
Therefore, the Emergency had been
imposed. But for this, most of these
leaders would have been nowhere;
they would have been in heaven. We
should be thankful for this. Emer.
gency has brought about a sense of
discipline. It has contributed to in-
crease in production, both in the farms
angd factories, Shrimati Indira Gandhi
hag been able to instil in the minds
of the workers, both in the farms and
factories, a feeling that there is no
mare exploitation. The workers both
in the farms and factories should have
a feeling that there would not be any
exploitation. The fruit of their hard
labour will go to them., This is hap-
pending in Japan; this is happening in
Germany; production is going up in
those countries. This guarantee that
there would not be any exploitation
has been given by no less a leader
than Shrimati Indira Gandhi. That
is why, production is going up.

. Now, because of this Emergency,
was there any loss of life. Was there
.a drop of blood? Is it not a blood-
.less Emergency? 1f the Emergency
had mnot been imposed, there would
.have been hundreds of firings, which
has been an annual feature in the pre-
Emergency days. Eearlier, these lea-
ders were mis-leading the students, the
railway employees and the factory
workers. As a result of this, there
useq to be clashes between the Police
and the students and between the
Police end the workers. Let me ask,
how mpany people died the year before
fast? Mondreds of people died in the
clashes. Now, there is no firing and
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there has not been a single case of
death.

16.52 hrs.
(Mr. SeEzakes in the Chair)

Emergency is like a rod which our
founding fathers kept in the Consti‘u-
tion. Spare the rod, spoil the child,
is the proverb. If we had spread
this rod, if we had not imposed it,
the child would have been spoiled.
That is why, Shrimati Indira Gandhi
imposed this Emergency and not to
save her from the judgement of the
High Court, Some people have been
saying this, day in and day out. But,
they did not care for the absolute stay
given by the Supreme Court. They
indulged in a campaign of hatred
against the Prime Minister, They
wanted to say anything that occurred
to them. They were led by Jaya-
prakash. Who were they? Since you
have rung the bell, I will just finish.
They organised a morcha to Parlia-
ment. A big morcha was organised.
It was led bv Jayaprakash Narayan.
What was that morcha meant for? To
root put out corruption. As against
that, who were the people with Jaya-
prakashji? Highly corrupt people re-
jected by society. This reminds me.
of a story. A jadoowalla came to the
tehsil headquarters. He wanled to
show magic to the villagers. The
Bank Manager was there, the Co-
operative Bank President was there,
the Taluka Samiti President was
there. They all sat on the front row
and all others behind them. First the
jadoowalla swallowed a ball and took
it out: then he swallowed an egg and
took it out. Then he said he would
swallow something bigger. lie
said he was not sure whether
it would come out not; ‘so I am
taking a risk' There was a
gypsy lay lady standing in
the audience. Bhe came {forward
suddenly and to the jadoowalla.

W g™ W W@ g7

‘Whom are you showing this swallow-
ing business? Who are the people
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eitting in front of you? The Bank
manager swallowed the whole Bank,
the other follow the Co-operative
Bank President has swallowed half
the bank, only the other halt remains’.
I do not want to be indecent or un-
parliamentary I do not want to men-
tion names on the floor of this House.
But that day the people who came
with Jayaprakash Narayan were peo-
ple who had swallowed half of Orissa,
who had swallowed the Punjab Natio-
nal Bank, people who were highly
corrupt and rejected by the people.
It is these fascist forces that have
brought about the emergency. I
thank Shrimati Indira Gandhi for
having brought in the emergency and
brought about discipline in the coun-
try. 1 thank the President for his
Address.

Wt oW 0% ( THER): W
gy, w@aa WA F  ffagrw #
1975-76 ®1 ¥ T% HEEqe
ad fag 7 1 IF G W TT wIREA
TF 97H qET 9T UF¥ A | WAAT
#Y a1 wa W, A F gE, TR
v, fra w1 W& I8 99 w1 27
e ®r owrnEy ¥ faermn @ omn,
JAEY AT FE) @I | THE afToy
7g gur & saar wod g# % A
TN-AH & fom dm § Wi
wE Ay A 7 www wt TF
fearn @1 f& @@ far 38 4@
faear 91X Sw@A # WA wTEEA
1 W WEF T AG CF aqw 2|
FTWIT ®1 WA & g e &
w § o e = i ) g
fre w1 Aqw ol o fE
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SHRI ISMAIL HOSSAIN KHAN
(Barpeta): Mr. Speaker, Sir, I would
like to say a few words on the Pre-
tidents Addresi. ThR oaCMRSAMNReS
under which emergency wag imposed
in our country are not yn n to
anybody. The situation in the country
wag ut such a critical stage that there
was no alternative, Everywhere there
was chaos and anarchy, because of
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which the President was compelled to
declare an emergency ang take the
administration in hand. This emer-
‘gency hag brought about punctuality
and discipline in every sphere of
national activity. This step was neces-
sary in order to save the country from
the economic and political crisis,

In India, there ig communal and
social harmony but some communal
orgenisationg in our country do not
want peace and tranquility {o pre.
vail. They always try to disturb the
peace and tranquility of our society
by their unholy organisations and
motive. They dop not want to live in
peace. It hag been found on several
occasions that they bring about chaos
and anarchy, as a result of which
some innocent people are harassed,
properties are destroyed and the
Government also is harassed in seve-
ral ways. These organisations should be
totally banned and their members
should be punished according to law.
Their activities should be strictly
watched, So that they cannot join
any other party to contaminate the
atmosphere of that party too. This
emergency should continue for a long-
er period to root out some social,
politica] and economic evils which try
to paralyse the Government, Hoarders,
black-marketeerg and tax evaders
should be seriously dealt with and the
normal life of the people and the
general administration of the country
shouly be improved. These hoarders
and black marketeers are the root
cause of economic crisis of our country.
In no circumstances they should be
given indulgence. No mercy should be
shown to them gnd no apology should
be shown to the economic offenders.

There is no hoarder in Assam NOw
with the result that food prices have
come down to a considerable extent.

Ouy agriculturists are very poor.
This clags is entrusted with the res-
poniibility of feeding 556 crores of
‘people, Govt, should give topmost
‘priorily to agriculture. The agri-
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culturists should be properly treated
and they should be given better
treatment in respect of economic
activity, In this 20-Point Programme
if proper attention is given to the

landless poor cultivators they will be
benefited.

In this 20-Point Programme every
member should be directly jnvolved
and take initiative for the implementa-
tion of his Programme, If the members
de!iver lectures only, then nothing is
going to achieve. They should actively
involve themselves in this. At last I
cannot give any gquotation from any
writer or from any paper but I can
dare say that this emergency has
brought tremendous effect upon the
social political and economic life
of our people. This is what we
gathered from the pepple in
different nooks and corners vof the
country. So, this emergency should be
continued till the normal situation
comes.

This Bangladesh problem js a great
burden on Assam and Bengal. They
have to suffer whenever there ig an¥
communal unrest in Bangladesh. In
1972, we had to feed lakhs of people
for several monthg and because ©of
that the economic position of Assam
was worsened. So, we should do
something in that respect also,

With these words. I thank you. for
giving me the opportunity to speak.

SHRI GIRIDHAR GOMANGO (Ko~
raput): I support the Motion, because
in the President’s Address, we have
found a new item mentioned, relating
to financial administration. Sir, plan-
ning is necessary for the progress of
the country. Finance is allocated; but
to implement the Plans and the pro-
grammes, it is necessary to Fnsure
efficiency as also the cooperation of
the people and of the administrator. At
the rural level, it is very difficult for
the Government of India or the
State Government to implement may
programme, because the execulive
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officerg there are not equipped for it
and because there is still a system of
ladder in the administration. Unless
we associate people in the project
areas and make them cooperate with
the Centre or the State, execution of
the programmes will syffer,

The 20-Point Programme is a mile-
stone in the progress, especially of the
weaker sections and the backward
areas, and it will help the power
sections, directly or indirectly sooner
or later. In the President's Address
there is mention only of the poorer
sections in broader sense includ-
ing .the scheduled castes and
tribes. I come from Orissa, which
is a backward State. There are
some points which I would like to
place before wou, about the admini-
strative machinery in the block and
the district levels. We are now think-
ing about the constitution pf commit-
tees at the district level and to the in-
clusion of M.L.As and MPs in
such committees. This is men-
tioned in the Plan; but at pre-
sent, in the panchayat samitis, the
Chairman is more responsible and
- powerful than the MLA or the MP
because the former has got adminis-
trative responsibility, whereas we do
not have it. The officers in the block,
district or State level will no doubt
keep the word. But it is to be seen
whether our views as members of the
committees—as the views of the re-
presentatives of the people, and as
responsible persons of the area—are
escertained properly and what action
they take in regard to the grievances
indicateq by us. The Orissa Govern-
ment has taken measures of land re-
form. There were gome lacunae in the
land reform measures., They have
now been removed They were
talking, on the one hand, of giving a
high priority to share-cropping, and
on the other, they were stressing the
jmportance of implementing land re-
forms. The problem about Orissa,
particularly southern Orissa which 1
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represent, is this. The share-cropping
movement there took place in 1985,
There is no written evidence to jndi-
cate that there is share-cropping in
southern Orissa; buf people keep on
telling, in @ll the districts, that share-
cropping still exists, Well and good.
But large number of landlords have
transferred land in the name of share-
cropping, through benami transactions.
I would request the Government of
India to instruct the Government of
Orissa to reconsider the land reforms
now being implemented in that State,

In the Home Ministry which ig in
charge of backward people called
meeting of New Delhi to consider the
time-tound implementation of the
plans and programmes meant for the
backward areas, and it has been agreed
in principle that if there is any neces-
sity, mention wil] be made; in the
concerned Act regarding transfer of
land, excise policy, forest policy etc.
Some States have already abolished
liquor shops in the tribal areas. This
should be followed in all the States.
The exploration of the tribals should
be checked, and revenue should be
no consideration in this respect. Unleas
this is done, proper development
cannot be achieved in these areas.

The principle of single line admini-
stration hgs been- adopted by the
Centre in regard to the implementa-
tion of the plans and programmes re-
lating to the backward and tribal
areas. This has been {followed by
some States, and in some dist-
ricts in Orissa also. Unless this is
followed in all the places, will be very
difficult to achieve the goal gs, without
it, there will not be quick decision
and quick implementation at the pro-
ject level.

1 congratulate the Government of
India and the Government of Orissa
and also the other concerned States
on the agreement reached on the
Godavari river waters dispute. - The
Godavari flows through my district
and I hope that this agresment. will
facilitate the implementation «of . .the
project in my district and efher
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districts. However, there are also other
small rivers in the State in respect of
which such agreement is necessary.
Money has already been allocated in the
Fifth Plan for some projects, and it
is doubtful whether they can be im-
plemented unlesg there is agreement
in respect of these smaller rivers,

It hag now been decided that land
ceiling will be according to the irriga-
tion facility available in the area. In
my constituency there is a small pro-
ject costing nearly Rs. 6 crores. If
proper irrigation facilities are made
available there, according to the prio-
rity that wla are now giving to the
development of tribal and backward
areas, the ceiling will become 10 acres
insteag of 30 mcres, and thus release
more land for distribution among the
landless. In my district of Koraput we
will be able to get about one lakh acres
surplus, for distribution among the
weaker sections.

Till now we were concentrating on
the distribution of surplus waste land.
We have to turn to distribution of
surplus wet land among the weaker
sections to enable them to earn a
living. It is not a question whether
they will produce food crops for others;
they will produce food crops for
themselves.

The priority which the Government
of Indla or the State Government or
the Planning Commission wents to
give, should be given to those people
who have been deprived of their
land.

! come from a plains area. One
cannot say that the land in the hill
&rea js not good. There are good iands
there. This is the experience of those
who ‘are cultivating some lands there.
But if the Government is trying o
provide land to the landless people, it
is my request that the Land Reforms
Act should be implemented and the
administrative measureg which are

Motion of Thanks 282
on President’s Address

necessary for its implementation
should be adopted quickly.

MR. SPEAKER: Mr. M. C. Daga

q WS WA ¥ (9T
WEAE WEITW, A & A A w47 |
AR & WRTY 9T mreqr 4 A F
T wEAT | FE WY qET AW Ay
famzr @ awft & oz g gD WM A7
¥ frad |« ag wgmar mar w7 AT
¥ wgre wreAT W ¥A 4 1w
¥ g W foar fr fem S agar
21 39 % fam oF  wEIA wEw
FEMT AT QYT IR F FE T1d T
T wfEw e e oF wEw
B wx ¥ fav & fae mw %w
FgAT  FEY FY T )

Fraw ¥ g "y gf Afr @
f& sarer & & oo 7% A a9
g Iar gErar wta 1 Afew waTe
¥ WO §TX AT FT EITA % q9T
§ w5 a7 w2y ww fs 94 ® aw
97§27 EF WA |

17.33 hrs.
[SHR1 ISHAQUE SAMBHALI jn the Chair]

Famak § #gag ¥ "=l
¥ FEN [EA § O (LT
& A1 "PAT WX T A FA
FgT & ot g § @A i grEm
& wra, wifoms wrae, w7 mied,
oitFra7 dat § faw & sl
2,400 %o & IW FT U T HE
fear s 1 = osi F fem
watg 4 e, afrears § fear
w7 Tga & gt A A a4 forw
#1 & aada war § wWife a1 T
qredt § §9 W IW K OO FE
# ot s fawis g WAt
waw qr, W% & ot @ A qrfz w7
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g ' e wgroe wOeTT wRXw
Y FEAT CIAT AN FIA FITAY 2
fF qrfifeseram e =@
# o ®F ¥ wEAT E 1 IEA
“afT” ® qfoemr &

“A worker means a person who
earns his livelihood through any pro-
fession; calling or trade...... o

¥ Wit ow a9 ¢ wifs AY laqery
500 ¥o & | WIT T WTZHY 500 To
FAA  FET T W W s
FTAT AT IT W R TR X ASA F
fear + & wo€ ar qAr T wWH
TTAT F, WIT X Rz fwar,
afer s #ar fisar fe awrd &
wx arer smfeEwr WY T IE & O
Fraf & g g, W agfew A,
#ro o, TrET wiFHew &

Fwrafy AT, WAC 50 FAT T
gt saafew A am A Wz
W @l % ¥ qex s & af,
(vqwwty ) Fo 2 ® 7y TEAWA
& warafr O, ¥ wgar xgar
fe ot & W T w oo
qEaAaT ¥ | A Ag v § v wR
fodr & o firaat W gaofaa sl
g, ¥few ¥ a1 FF & q¥ w
& woft W wqafa Gt aw
¥ Ty 20 TATTHT FrAY, AT A A
gt 1wk & oer & weat Afag

wr foar @ :

“Notwithstanding anything con-
tained in any other law for the
time being in force or in any con-
tract or other instrument baving
force by virtue of any such law, and
save as otherwise expressly provided
in thig Act, every debt ,f a worker
who holds immovable property the
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market value of which does not
exceed twenty thousand rupees, and
every debt of any other debtor, out-
standing on the appointed day, in-
cluding the amount of interest, if
any, payable by a debtor shall be
deemed to be wholly discharged;”

A oF wwHE guT W 18 T Ty
T A IH T HAT 4T IF BT ATH
¥ fear | ag & sz 97 w@rE
AR vy B a0 et 450w
WA @ oW & “ad” &
e & wrar g, wfag @ w
% famr arw Wi 18 W w9y W
st ar% w¢ foar mar « =wgroesy
THTT X qg FTAA 9w fanr 1 gwer
afefeie ®% 2m 1 o% ox 9
1 ag g i faar g fe g
afefadz 2 fr gz 2x & or =Y
(ARCE Rkl &

“For the purposes of this section,
a person claiming to be a debtor
shall unless to the contrary is pre.
sumed, be presumed by the Autho-
rised Officer to be a debtor if he
produces a certificate from any
Talathi, police patil, sarpanch or
any person specified by the State
Government...."

T AT qEATH, WA FT gqE AT
f& @y wArT & W ¥ wrEA g,
gueT d9% agY fear wr w¥rr fiedy
FZ WIF AT F | a€ fgemw ¥
ag WA e fear mar g o &
qonar  wwar g 5w gEfewdw
T T IF AANY q17 W7 JAGT
7y wew A a1 6 T R A
M Grr ERET g, A arfeaw
sz & ar o B, v wTw
qfreeraey Aax 8, ot w9t ¥ qr
gwr & wEer qfer fewr ang?
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R gaw faq g fisar amar ay
% gzw & Ia4T gAda wTaT | AfET
A wewk ¥ wwar ¥ O IAE W
fedt w7 &t f @z @, wdt & av gEd
NF E wd T Iof eI ¥
fag = vz & fv gfew Oodaw
EWH  gF FT GHAT § I WiE(HHS
) fear v @ geArd, w9 wifz
T o 1 7 A5 § gAer A
aerd o gwdt & | wE A g
wr @Y ¥ w0 oIEA A wfpaedr
wigrar § 3361 a9 7@ qgIm?
for & qm T NT fredy @ gd
2 3% g7 N w1-gfew eI N
g ANt B wF  F ¥ g
) g F12 ¥ w2 oF "I Agl
fag o= warg F@ 1 w7 qr !
Jax w7 fw & 9 awT g, IR F
W FE g § (wwwtw ) &
TEa st agr wiferd waw A
WA E | T8 WISET qarfE gy o
IE FIA AEAE HIHTT FT § WX
wer-g 1 gfew & sfeg g7 a9
1  dterar g W@ osfage ¥ ag
FET 47 7 T IAA qg wgr 41 ¥
gw fedt & gt S A ok s
1 S

st wwawe (Fea®t ) : gox
AT YT I QT AT SATH F( IAA
agw s faar g1

o AN W WM JAA (I
s dar g3 A, oF dar W A w1
I MK AL? w0
YN WA AT X AT FE R E A
18 waweRE) fem & T wraw

e mrgmar @t 1
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wefs W@ g A aga
fead § o ofw ) W @
g ¥ oA formt e @ E?

W AR WA N zEfe A
ag ¥gr & fr ot dftw e e
T & SEd o ¥ qfew A7 A
g af ¢ 1 IwE wwr ag 97 %
B2 B2 FIWEIT ® mT ¥ TE
foar g1 & T oA # few ¥
waT AT E 1 F @ Fw ¥ Ak
oY wuvey wEw A AgAr £ 1 Afww
forr & or arai Y g g ITwr
oY AgT A1AT F7F IO wifww T
X 1 At A ded E ol fami
W ag 1 W fredt o gf 2
I it w1 Faden gfaw wY Wz
¥ AT S | IARY qVATT HT ®T
1 IAF W T w F feard
T A | OF F) AT IR AV
Trgd & WX % W A AT § fwrd
e WY ¥ ag A adl ko
WY &Y T gHAW & & §
ared § wrod STHA T Hror € vww
qEA g | mTOE qg WY e
wfge fe wr ag &t ¢ fewg
g o 5 mwredt §E § Ad) @
gFAr §, IAT FIE F 97 FT dqX
Al ®¢ @war § | M &y aE
yafawite fawrdi F &1 ag o w7
e fmaoe 2 & que 7 @
AT Y, WA AN AT

salafs  wATQ . WOET WA
LR IR SRR CE R L
L1

1 W W W : & wgAr
U UM SRR
ot qua femic st (dhaT) ¢

TAKTH F1 qAT q1 WA A & qAA
T faar 2
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IOC | THFT WAL & T &Y,
JEH I | ST IAE H
T g FEFT § TR WY AfFrar
qIU g wTTTE |

gNTY wAYT § uF HrEe w7 A
STeETAr §, AYH T 5 AL AdGA
®! zezT &1 Paardy @ar faar mar
¥ W FaET F wifaw § @z
| QETEN, YWa-%47, 79 Fewda
gt &z Few 29w 7ff faar ¢
€1 5 gar wagdt & fav ouadr
Fwr g 7 IEE o6 WA ¥
5 EATT qOgL &Y ATF ¢ &% faar
2 o1 wY FF AIFIT IA TI@E
AT IE ) EEHA 103
fas fasi #r & foar &, for ®t
% wgar wrfge, fawd gaw arat
FOE w7 owreT B W & AN
srdar ¢ fr wewe gw art § qaadr
¥ waw oy Wz v Wl Y
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wra ¥ & o Pwawe oft wur e
O W gy §Y o Wy w2
JTHTT F F T FT VYT a1 Cwar
fear & 1 ot agrfear o <ted
R ¥aw gt 43 gq & Wi ag A
g7 W& wre ag faw wff wiedy
a gw o At wiady w owdd
7z feaX 9T #Y I § fw ofw g
Aagdt ® ATgT F fzar v § Wi
I g T At ¥ SR Em
9T WA A W sqaeqy 7@ A

ORI X FIfer AT & ary §
ar org-wng  wafeat zart § IAH
7 q el gt § Faaet o
ardt & 1 aradr gfk Y off R
arT e wgr ¢ fs forr wha at
& grq 7 gur &, 3T Hfew wF
ey & &raT w17 WIT TH oA A
Ftx Y wrr 1wzt aw aEE %
geey §, o WX FRE ¥ e
s & wifas § AT aw T g
Fr Ot A T ar foe ¥w
s @ ? oo faad g
g Ja% qm @M | ¥ ag wrAar
Jrgar g fF mope 3 gd foad
qwxd avy § fod w37 At
& am g o9 g7 Frea A w7 §
wr wrow ¥ foeslt % wa ¥ ?

oA A AN qAT ¥ IR
o & fgr g R garmledr &
TOET WY g2 w1 qF ANFI FYT A%
wwd ¥ ? % wEar wgar g fw
I7 @t o A ¥ gerr e
arfegr s wem &g § Wix fagit
o fear ox foar ger § ot wdt
ot wRE WE
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WX yeed g ow wqt g e
wdrat WY savw xff faaer § ) wr @E
g ogfr aff frevawft 2, P d
#ni Y gear W W A T aw
T &t o gar rear fawraar
wfgg ak $197 ¥ wravag AT
w13 gy

g9 gwrgsf ¥ ETa w1 wrare
amd & &fex wiw § fafest @Y
X & Tama afafaar o s
i v ¥ wwagdfe meere
7 W&Fifaw  wEadi w7 w¥d
¥7A & forg war 3w foar &1 owrw
7y wng fadedrvor &) sz &=4)-
70 far ar 771 &, #4ifE 9 @
T |AT Wi gat ¥ AT SgA
g Tz adl ¥ qaEsi & I
aff zo ¥ 1 xaAC WG weqar
2 e Mr 1w w1 wrarefasr, gEmAi
Y7 cafafgss  wafzqi, w1 "fsy
feaqr @y o

TIT4E T OF TE AT TE
% 3 fx 39% 3¢ 7% FUofewmw arw
frx &1 &t gu owe dtao, 1a-
w3t fagrawi £1. foq 1 w54
gar g faaar ¢, fased, fass
0, W 1 FGIEET &7 Fq7ET
0 frar mar § 1 ag OF 4T TEA
| war & WY A oW war
A ¥TX E, ¥ WIHQAIT AF @
¥? 3w wadt € Fiw T
wifgr 1+ gw AT & qrw w1 gar
ar TymT agY &, g AwAA A4
@ E 7o At s fer it gw
AMAT Y AW, T AT A(A gAY
wifge 1+ &7 I W wIr AT
Yy & o AN ¥ argA wrxe @A
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gy & a7 a5 I7 ¥ A wrs-
e ot fadfw wff g o aw
WM ok AfY ag AP AW
oret € ary Wt gEE o
® AETHA FY IE, weArdy § ey
WX g W7 g ¥ aWiger, gw
A XN W AL AT FEACE N EW
gv AW § wod fagrat s s
&7 & add & wla faest g wifgw
TR T[T AT AT qwAEEar ¢ 5 gowre
¥ za wfawfeai ¥ owrsifafadt
g1 4% FA & AE 9 I
1 SIATAT 27 X0 7T IT AT (EAOT
A |

q Ao Wlo NEA (IZ7rEy)
qarafs TR, 59 gITATE-FETE 93
Taf F 2I7TF oF TE 9% 141 aTE
¥ fada =y o famrsr wr &4
fatidt o & oY Aeg A & ST W
sg1 ¢ fr wromeree fegfr mom
am ®r 7€ ¥ oz wfew ¥ 3w W
T TEAT I & Awda & feg F A
g1 mas ey walf §
szfa § faddt oo #1 0% wew-
qu g &1 faardd ® s%e O,
gtz s frardi & sfa = g,
g & fadfadi & «Y g, @
TF WIfeR® wWrawwar &1 s
azi 97 ag qzar 2 fy fag aug @
2o & wrreE feafa aop Y o
3Iq w47 g7 w15 Tw #§ oW wgrETOr
feafa dar £t 7€ €t fom & s
1 var ¥ fag Y €7 wagTor #F1A
& T FT AAWEEI W 7 A
grorawmETT  feafa w7 wmq ®1 g,
THE WA TEAT AT AEATE R
Tge! WS A ¥ wama ¥ faw
gi sgmma Ao fafe @ 3w
$rr M7 s g dar fE
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[s) We. w1z LAid|

T wrE F AR qeer o el
g ¥ v f& 9@ wuw A ¥
faonft wiwemt  qrferdY agfa
T T

Q% wiadig weew . fa Tt A,
sifee  affar |

ot o w0 quw ;. wrfaee
wfwrai, oaa ¥ favars 7 @
arelt weaai, fram sy vy afaam
#F faez FEFl (T AT §T ITH ATE FT
frdw w1 apht o fe fam &
JAqd  F AT G271 T WT | TG
93 &% %9 & w1y &7 eqra fzawaw
g g & o Fafawin afefr &
UG WIREA [ATT G2W TG
fear et =@ 7 fraffaa  fauawi
T WA FT JAF HgH e
T ¥ & wfegi # gy g fa
a1 IW g9 wraT o wrE v an
T A & Wi awT & ¥ fed 7
odt gTwaT ®Y wrE wavwa AFT A
Wz e faiy ¥ sy o fs
et goe ) ger wifgn ?

IMGIPND—L—1813 LS—28-1-76—978.

JANUARY 6, 1976  Bheinesy Advisory g0

Commttee.
ft, W ww W ey W dr
i A
17.56 hrs,
BUSINESS ADVISORY COMMITTEE.
FIFTYSEVENTH REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY,
AFFAIRS (SHRI K, RAGHU RAMA.
1AH): Sir, 1 beg to present the Fifty
seventh Report of the  Business Ad-
visory Committee,

1 would like to add that as matters.
stand, 14th January hag been listed as
a public holiday because of Mohurram,
Some Muslim friends have pointed out
that Mohurram really falls on the 13th,
So, this matter was discussed in the
Business Advisory Committee and
they have agreed that we should have
a holiday on the 13th also in addition
to 14th. The hon. Speaker has also:
agreed to this. So, we shall have a
holiday on the 13th also in addition
to 14th.

17.58 hrs,

The Lok Sabha then adjourned’
till Eleven of the Clock on January:
7, 1976/Pqusa 17, 1897 (Saka).



